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LOK SABHA DEBATES No----5222%.

(Part I—Questions & AM»%QE.L%EEQ
2207 - 2208
LOK SABHA Dr. Keskar: I am sorry, I have not

Saturday, 14th April, 1956

The Lok Sabha met ar Half Past Ten
of the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO
QUESTIONS
)

NEwWS REELS AND DOCUMENTARIES

*1419, Shri Krishnacharya Joshi :
Will the Minister of Information and
Broadcasting be pleased to state:

(a) the total number of News
Reels and Documentaries distributed
to cinemas during 1955 and

(b) whether any condition is im-
posed on licence holders?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) 87,
including one full-length documentary,
were distributed by the Films Divi-
sion. Government have no informa-
tion about documentaries and news
reels distributed by other Indian and
foreign agencies.

(b) Licenses are issued by the State
Government and for their conditions
attention is invited to the comprehen-
sive statement placed on the Table of
the House in reply to Starred Ques-
tion No. 988 on 9th December, 1954,

Shri Krishnacharya Joshi: May 1
know how this figure compares with
the figure of 19547

Dr. Keskar: I am sorry, I have not
got the figures for 1954, but I can
tell the hon. Member that the num-
ber is very much larger than in 1954.

Shri Krishnacharya Joshi: May |
know the total number of documenta-
rics and news reels sent to our Mis-
sions in foreign countries?

1—82 1.. 8,

got the figure, but generally the docu-
mentaries are sent to our Missions
only on the approval and selection of
the External Affairs Ministry.

Toy INDUSTRY

*1420. Shri Bibhuti Mishra : Will
the Minister of Production be pleased
to state:

(a) whether Government have for-
mulated any scheme for the deve-
lopment of the toy industry in the
Second Five Year Plan; and

(b) if so, the money allotted and
the kinds of toys which are to be
developed?

The Deputy Minister of Production
(Shri Satish Chandra): (a) Some
State Governments have formulated
such schemes.

(b) The estimated expenditure on
the schemes prepared by the State
Governments is Rupees 34,80,482.e
These schemes will be scrutinised by
the Handicrafts Board before funds
are allotted. The schemes provide
for development of a variety of toys
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Shri B. S. Murthy : May T know
what steps are being taken to popu-
larise our toys abroad?
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Shri G. P. Sinha: May I know
whether the toy industry will be ex-
clusively left to the cottage and small-
scale industries and no big industry
will be allowed to manufacture toys?

The Prime Minister and Minister
of External Affaire (Shri Jawaharlal
Nehru): May 1 say a word, Sir? T
wonder what the hon. Members have
in mind when they talk about toys ?
Mauny toys today are highly techni-
cal. highly complicated technical small
machines. There is a tendency—and
the children often like them and it is
good for them—to play about making
‘bridges. this, that and the other. Also,
:a sort of artistic toys and even some
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technical toys are made in India, and
very good ones too. And, I would
suggest to my young colleague that,
whether our market 1s adequately sup-
plied with them or not. some of our
toys are very much appreciated in
other countries, and they should be
sent, there is no doubt about it, be-
cause of the artistic quality. They
are cheap and artistic. But, the
technical toys too are being made.
but other countries are far ahead ot
us in them.

CoaL
*1422, Shri S. C. Samanta: Will
the Minister of Producuon be pleased
to state the facilities proposed to be
given to private collieries to step up
quality and quantity of coal?

The Deputy Minister of Production
(Shri Satish Chandra) : Transport faci-
lities including railway sidings will be
provided on a planned basis. The
Coal Board have recently appointed
a committec to consider afresh the
question of assistance to be granted
for stowing. Adequate arrangements
exist for subsidising housing for
miners and a new scheme for greater
financial assistance for labour hous-
ing is under consideration.

Collicries which undertake wash-
ing of coal tn improve the quality.
will be given an increase in price ot
coal to cover the cost of washing.
Applications for loan will be consi-
dered for establishing washeries set-
up with Government approval.

Shri S. C. Samanta: The hon.
Deputy Minister stated that for stow-
ing. Government is going to help the
private coal industry. May I know
whether any maximum amount has
been fixed for stowing either with
sand or crushed materials?

Shri Satish Chandra : Stowing ssis-
tance is already provided. The Coal
Board is examining the question of
providing incrcased stowing assistance
during the next Plan period with a
view to encourage the production. A
Committee has been appointed for
this purpose.
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Shri S, C. Samanta : May I know,
whether, when the small collieries,
that are going to be amalgamated, ac-
cording to the recommendations of
the committee set up by the Ministry,
come up. their production will be
counted towards the target that has
been fixed for the private enterprise
in the Second Five Year Plan?

Shri Satish Chandra: Yes, Sir; of
course, that will be counted.

Shri P. C. Bose : May I know whe-
ther it is a fact that, in spite of all
thesc facilities for stowing arrange-
ments, the small collicries are not
accepting them?

Shri Satish Chandra : It is true that
all collieries are not able to follow
all the rules in this respect. An effort
is being made to provide assistanc:
for stowing when necessary.

Shri S. C. Samanta: May 1 know,
whether the Government is going to
provide any further assistance to the
private enterprise for the production
of metallurgical coal?

Shri Satish Chandra: As 1 stated
in my reply, applications for setting
up washeries will be considered by
the Government. The industry has
promised to adopt more modern me-
thods of mining,

ANTARCTICA

*1423. Shri S. V. Ramaswamy: Will
the Prime Minister be pleased to
‘state:

(a) whether it is a fact that India
has urged the inclusion of the ques-
tion of Antarctica in the Agenda of
the U. N. General Assembly ;

(b) if so. the specific issues sought
to be raised by India;

(c) whether India propose to seek
a form of U. N. Trusteeship in An-
tarctica ; and . '

(d) what is India’s programme for
thc International Geo-physical year,
1957-58?
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The Parliamentary Secretary to the
Minister of Extermal Affairs (Shri
Sadath Ali Khan) : (a) Yes.

(b) and (c) The various aspects of
the entire question are now under the
active consideration of Government
and an explanatory memorandum will
shortly be submitted to the U, N.

(d) India has planned a programme
for the International Geo-physical
year in which many Indian scientists
in Government Organisations and Uni-
versities will participate. According
to the present plan, about thirty sta-
tions in India will participate in this
programme covering a wide variety
of gco-physical disciplines, such as
'meteorology. geo-magnetism. aurora
and airglow, ionosphere. Cosmic rays,
solar activity latitudes and longitudes
occanography, seismology and graivity
measurements.

Shri S. V. Ramaswamy : What is the
policy of Government in the light of
the conflicting claims of the great
powers on the Antarctica?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : As has been stated, the rea-
sons for making this reference to the
United Nations have been stated in
the memorandum that is being pre-
pared. Broadly speaking, 1 may say
we are not challenging anybody’s
rights there. There are certain coun-
tries which, according to them, have
certain rights, and we are not challeng-
ing that. But as it has become im-
portant and more especially because
of the development of possible cx-
perimentuation of atomic weapons and
the like. we feel that the matter should
be considered by the United Nations
and not be left in a slightly chaotic
stage with various countries trying to
grab it.

Shri S. V. Ramaswamy : It is said
that the Antarctica is very rich in
minerals. particularly in  uranium.
Does the Government propose to set
up an international commission to see
that the mineral wealth of this area
is shared by the several nations ot
the world?
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Sbri Jawaharlal Nehru: The Gov-
ernment do not sct up international
commissions. It is the international
bodies that set them up. This is ra-
ther a delicate matter, delicate in the
sense that certain countries more or
less impinging on Antarctica have in
the past developed certain interests
in those areas. For us to suggest that
they should be deprived of those par-
ticular interests would be not proper.
and we are not suggesting anything
to particular countries. What we have
suggested is that this matter should b2
considered in all its aspects. We are
not against any country there. Un-
doubtedly, the fact that Antarctica
contains many very important mine-
rals, especially atomic energy mine-
rals, is one of the reason why there
is this attraction now and why it is
s0 attractive to various countries. We
had thought that it would be desir-
able to have a discussion about this
in the United Nations.

Shri Kamath : Now that the cold
war seems to be enveloping the cold
and barren wastes of Antarctica, will
our warm-hearted Prime Minister try
to see whether Panch Shila, with its
tenets of non-aggression and peace-
ful co-existence, can have a polar
application in Antarctica as well, and
in case the interested powers have not
subscribed to Panch  Shila already,
does he propose to appeal to them in
the name of Panch Shila?

Shri Jawaharlal Nehru: We are
thinking of emphasising the applica-
tion of Panch Shila in warmer clima-
tes. to begin with.

Shri Kasliwal : After this proposal
had been made, it appears that the
leader of our delegation to the UNO
had occasion to meet representatives
of certain countries who, as the Prime
Minister has just now said. have an
interest in that area. May 1 know
what are the reactions of these coun-
tries. especially Chile, Argentine and
the United Kingdom who have bases
in Antarctica, with regard to our
proposals?

Shri Jawaharlal Nehru: In Chile
especially. India’s proposal that this
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might be considered by the Unite.l
Nations created a good deal of criti-
cism, because they thought that their
rights might somehow be challenged
in thosec discussions. We assured
them that we have no intention at all
of challenging any rights that Chile
or Argentinc possess there. In fact,
we do not wish to come in the
way of their rights. Because of new
devclopments we thought it desirable
to have this matter considered in the
United Nations.

Shri Kamath: When is it coming
up in the United Nations?

Shri Jawaharlal Nehru: I do noi
know when it is coming up. T do not
know whether it will come up in the
foresceable future, because there are
many other things. At the present
moment, all that has happened is, the
United Nations have been informed
that we might raise this matter there,
and after this, we have to put in some
statement.

Shri B. S. Murthy: Is the Prime
Minister in a position to tell the
House what is the attitude of the big
nations to this question?

Shri Jawaharlal Nehru: In order
to give a precise answer, I would have
to find out the position in each coun-
try. But as this area is obviously
rich in important and valuable mine-
rals like uranium, etc., every country,
big or small, would like to have «
share in them.

Shri S. V. Ramaswamy : Has India
any stake in the Antarctica and has
the Government a claim there?

Shri Jawaharlal Nehru: None.

APPALAM INDUSTRY

*1425. Shri Gadilingana Gowd: Will
the Minister of Commerce and Indus-
try be pleased to state whether it is
a fact that Government sanctioned a
loan during 1955 for the production
of “Appalams” & favourite side-dish”

The Minister of Industries (Shri
Kanungo): Yes, Sirr A loan of
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Rs. 13,096 has been sanctioned to the
Government of Madras to establish
an Appalam Production Unit.

Shri Gadilingana Gowd: 1 want
10 know if thc Government are aware
that there are many brands of ‘Appa-
lams’ such as Lakshmi, Ammami,
etc., and there is Nehru brand also.
May I know which of these brands
the Government are encouraging?

Shri Kenungo: The primary pur-
pose of this scheme is to provide em-
ployment to middle income groups or
families, particularly, women. There
is no special brand that is going to
be marketed. The only idea is that
the best of pappadams should be
made available at a cheap price and
that it should bring some income to
the women concerned.

Shri Gadilingana Gowd: May 1
know wheher the Government have
any information ahout the quantity
that is being manufactured in our
country and whether the Government
have taken any steps to popularise
these ‘Appalams’ in foreign countries?

Shri Kanungo: We are trying to
see that they are made available at
cheap prices. This scheme is meant
to popularise them in our own coun-
try. and particularly Madras.

Evacute HOUSES

*1426. Shri Gidwani: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether the non-refugees who
were allotted evacuee houses have
been asked to vacate them ; and

(b) whether any evacuee houses
are still being allotted to non-
refugees?

The Deputy Minister of Production
(Shri Satish Chandra): (a) Most eva-
cuee houses were allotted to displaced
persons and some to non-displaced
persons. Cancellation of allotments
cannot be carried out indiscriminate-
ly and care has to be taken to pre-
vent avoidable hardship and unneces-
sary disclocation of the lives of the

14 APRIL 1956

Oral Ansters 2216

individuals concerned. Rules have
been laid down under the Evacuee
Property Act specifying the circum-
stances in which allotments may be
cancelled and the Custodians are fol-
lowing these rules.

(b) No.

Shri Gidwani : Is it a fact that there
are a number of evacuee houses in
the occupation of Government em-
ployees or Government officers and,
if so, what are the steps taken to get
those employees or those officers
evicted?

Shri Satish Chandra: As and when
the present leases expire, houses are
taken over, and are sold by auction
to realise money for compensation

pool.

Shri Gidwani: Will the Govern-
ment be pleased to enquire whether
the Custodian of Evacuee Property
in Bombay had been letting evacuee
houses or flats of which he has the
tenancy rights, to some officers who
are non-D.Ps., in contravention of the
definite orders ~f the Government that
all evacuce houses have to be allotted
to D.Ps., only.

Shri Satish Chandra: The matter

‘will be looked into.

Mr. Speaker: Hon. Members, in
future, if they get to know of any in-
dividual case of public importance,
will first of all refer the case to the
Minister concerned. The Minister
cannot answer these questions off-
hand. If an earlier reference is made
about such matters, the Minister can
answer the questions when the time
comes up for it in the House. If the
hon. Member does not get any answer
or if he is not satisfied with the ans-
wer, we can see ‘what can be done.

AUTOMOBILES

*1427. Sardar Iqbal Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that higher
prices are charged for automobiles
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than the normal list price by the
automobile dealers especially for the
Diesel truck and Bus chassis ; and

(b) if so. the steps taken in the
matter?

The Minister of Industries (Shri
Kanungo) : (a) No. Sir; not so far
as Government arc aware.

(b) Does not arise.

Sardar Igbal Singh: May I know
whether it is a fact that the diesel
trucks and other trucks are selling
in the black market at about Rs. 5,000
1o Rs. 6,000 higher than that fixed
in the list price?

Shri Kanungo : No complaints have
come to the Government yet from
any source. We had information
about two months back that some
unauthorised persons were charging
a higher pricc and then we took the
step of getting together all the auto-
mobile dealers and working out a
plan according to which there will be
no shortage : and therefore there will
be no premium price on motor trucks.

Sardar Igbal Singh: Is the Gov-
ernment aware of the fact that the
truck and automobile dealers are not

supplying these trucks and automo- ,

biles at the list prices whereas order
for these Trucks have been accepted
a few months ago ?

Shri Kanungo : As | have mention-
ed. there is an immediate shortage of
trucks as against demands and Gov-
ernment have arranged that the short-
agc should be eliminated as soon as
possible. very likely in the course of
weeks.

Sardar Iqbal Singh: May I know
whether Government propose to im-
port diesel trucks and automobiles.
so that the black market prices may
go down?

Shri Kanungo: One of the steps
taken is to permit the assemblers to
import truck chassis in C. K. D. con-
dition according to the demands.
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Shri Viswanatha Reddy: May 1
know whether the Tariff Commission
has enquired into the cost of the
manufacture of these trucks and if
so. what action has been taken?

Shri Kanungo : The report of the
Tariff Commission is awaited.

Shri A. M. Thomas: On the one
side therc is a complaint that the
prices are very high and on the other
side. there is the complaint of the as-
semblers and manufacturers that the
prices are low and that they are not
in keeping with the cost of produc-
tion. May I know whether the Gov-
ernment has any idea of reviewing the
entire situation and taking any dras-
tic steps, even to the extent of tak-
ing over the industry?

Shri Kanungo : That is exactly the
question which is being enquired in-
to by the Tariff Commission.

Low-IncoME Grour HoUSING
SCHEME

*1430, Shri Ramananda Das: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the number of applications for
loan under the Low-Income Group
Housing Scheme so far received from
lhii Central Government employees ;
an

(b) the action taken thereon?

The Parliamentary Secretary to the
Minister of Works, Housing and Sup-
ply (Shri P, S. Naskar): (a) and (b)
No applications from Central Gov-
ernment employees were invited, or
entertained, under the Low Income
Group Housing Scheme, as the pos-
sibility was being examined of reviv-
ing the old scheme of the grant to
them of house building advances.

Shri Ramananda Das : May I know
how long will the Government take
to come to a decision in the matter?

Shri P. S. Naskar : It has béen de-
cided to revive the grants of house-
building advances which were discon-
tinued in 1937,
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Shri Ramananda Das: May I know
what percentage of the Central Gov-
ernment cmployees will be eligible to
take advantage of this scheme?

Shri P. S. Naskar: The permanent
Central Government servants and
those who have put in ten years’ of
continuous service will be eligible for
this scheme.

Shri Ramananda Das: Is the Gov-
ernment considering the construction
of buildings for the workers engaged
in the Construction of Government
buildings?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
That question is under separate exa-
mination.

‘ﬁquo qnoﬁiﬁ-fﬂmﬂg -
a1 e &7 aX & Wl FEaE wetfaa
ZY srgay ?

Shri P. S. Naskar: The rules for
the granting of house-building advan-
ces have been finalised and will issue
this week.

Shri Kasliwal : May 1 know what
will be the amount of the advance?

Shri P. S. Naskar : The amount of
advance will be limited to 24 months’
pay including dearness pay wherever
admissible, subject to a maximum of
Rs. 25,000 for construction of new
houses and Rs. 10,000 for making ad-
ditions and alterations to existing
houses.

LEATHER GOODS

*1431. Shri Bishwa Nath Roy: Will
the Minister of Commerce and Indus-
try be pleased to state whether any
scheme is under consideration of
Government regarding the manufac-
ture of leather articles in India with
hides and skins which are generally
exported?

The Minister of Industries (Shri
Kanungo): We have no specific
scheme as such on hand but our
objective is to progressively cxpori
manufactured goods as against pro-
cessed skins and hides.
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Shri Bishwa Nath Roy:.
know the value of the hides .md s m
exported last year?

Shri Kanungo: I am sorry I have
not got the export figures with me.

Shri Jangde : May 1 know whether
the Government of India are import-
ing hides and skins from China?

Shri Kanungo: No.

Shri B. S. Murthy : May I know
whether the Government is prepared
to give central aid for those State in-
stitutes where leather goods are manu-
factured at present, and if so, whe-
ther any provision has been made in
the Second Five Year Plan for this?

Shri Kanungo: Yes; the Govern-
ment have been giving grants and
loans to State schemes for manufac-
ture of leather goods and they will
continue to do so.

r. Rama Rao: In view of the
fact that we are exporting tanned
and raw hides and skins to the extent
of nearly Rs. 32 crores a year, has
the Government any scheme to ex-
Flore the large potential market for

ther goods in East European coun-
tries and the Soviet Union?

Shri Kanungo : That is exactly
what 1 answered in the beginning.
namely, that our efforts are to export
manufactured leather goods as much
as possible. It all depends upon the
acceptability of our goods and the re-
gulations in the other countries.

Shri Bishwa Nath Roy : May I know
whether there are any schemes for in-
creasing the capacity of the plants
which are already working in India
as at Kanpur?

Shri Kanungo : As a matter of fact,
in the larger factories the production
is not up to the capacity. Therefore,
the question of increased capacity
does not arise now.

KAcHCHA Tivu ISLAND DiISPUTE

*1432. Shri Shree Narayan Das:e
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
Ceylon Government has claimed that



2221 Oral Answers

the island Kachcha Tivu, halfway
between Dhanuskodi and Talaimanar
in the Palk Strait was a Ceylon terri-
tory and the same has been used as
naval bombardment range by the
Royal Ceylon Nawy and now thc
Royal Ceylon Air Force propose to
use the same as practice bombing and
gunnery range from the Ist April,
1956

(b) whether it is also a fact that
the Indian High Commission in Cey-
lon has made a request to the Cey-
lon Government to postpone the
decision to use the island as such, for
the time being, until the question of
ownership of the island is decided ;

(c) whether the Government of
India have received any communica-
tion from the Government of Ceylon
in this respect ; and

(d) if so. the nature of such com-
munication?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) to (d) The
Director of Civil Aviation, Govern-
ment of Ceylon, informed the Director
General, Civil Aviation of the Gov-
ernment of India that the Kachcha
Tivu Island was intended to be used
as a practice aerial bombing and
gunnery range. As the position with
regard to the ownership of the island
was not clear, the Indian High Com-
missioner in Ceylon, who had also
seen press reports in Colombo that the
Ceylon Government intended to start
practice bombing from 1st April, 1956,
requested the Ceylon Government to
postpone any decision to use the Is-
land for that purpose until the ques-
tion of ownership was clarified. The
Ceylon Government has replied affirm-
ing Cecylonese sovereignty over the
island but stating that no decision has
yet been taken regarding the propos-
ed aerial exercises.

Shri Shree Narayan Das: May 1
‘know whether it is a fact that some
timc ago, the Government of Ceylon
made some refcrence with regard to
this island to the Indian Government
and as Government. of India did
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not respond, the Government of Cey-
lon was encouraged to lay claims
over this island?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : Is the hon. Member referr-
ing to some months ago or some
years ago or some decades ago?

Shri Shree Narayan Das: Some
months ago.

Shri Vallatharas : October last.

Shri Jawaharlal Nehru: There i:
no question of the Government of
India or the Government of Ceylon
coming into conflict over a tiny little
island. There is no national prestige
involved in this matter, especially
with our neighbour Ceylon.

Shri Shree Narayan Das: May |
know the basis on which the Gov-
ernment of Ceylon has made this
claim?

Shri Jawsharlal Nehru: I can
hardly go into the facts about this.

Shri Nambiar: May 1 know whe-
ther this island was ever occupied or
owned by the Raja of Ramnad in the
recent past?

Shri Jawaharlal Nehru: It is diffi-
cult for me to go into all these facts,
when we are dealing with this matter
elsewhere. The Raja of Ramnad has
a zamindari there. The zamindari
need not be affected at all by the
other question . It may continue
wherever the island may be.

Shri Nambiar: If the ownership
goes to the Ceylon Government, how
can the zamindari of the Raja of
Ramnad continue?

Shri Jawaharlal Nehru: Thesc are
doubtful questions; 1 cannot give 2
positive answer on these legal issues.

NUCLEAR TESTS

*1433. Pandit C. N. Malviya: Will
the Prime Minister be pleased to
statc:

(a) whether it is a fact that wunder

the auspices of the U. S. Atomic
Energy Commission some nuclear
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tests are scheduled to begin some-
time after April 20, 1956 ;

(b) whether the Marshall Islanders
have requested the U.N.O, to ban
the Hydrogen Bomb tests ;

(c) if so, yvhcthcr the matter is
under the active consideration of the
Trusteeship Council ; and

(d) whether the Government ot
India are using their influence to get
the decision in favour of the peti-
tioners?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes.

(b) In their petition to the U. N.
the Marshall Islanders requested (i)
the immediate cessation of all experi-
ments with lethal weapons, and
(ii) if the experiments should be judg-
ed absolutely necessary for the even-
tual well-being of all the people of
this world and cannot be stopped or
changed to other areas, all possible
precautionary measures should be
taken before such weapons are ex-
ploded.

(c) This question was considered in
the last week of March, first by the
Standing Committee on Petitions and
later by the Trusteeship Council. The
Council adopted a resolution, recom-
mended by the Committee on Peti-
tions which states infer alia that “if
the Administering Authority consi-
dered is necessary in the interests of
world peace and security to conduct
nuclear experiments in the Trust
Territory, it should take all necessary
precautions.”

(d) In accordance with our general
policy. the Indian Representative op-
posed the holding of experimental
explosions of nuclcar weapons any-
where in the world. He voted against
the resolution adopted by the Trustee-
ship Council.

Pandit C. N, Malviya : May I know
whether Mr. Benjamin Gerig, U. S.
Representative in  the Trusteeship
Council, placed before the Council
the reactions of the proposed test and
the precautions taken thereof?
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The Prime Minister and Ministe:
of External Affairs (Shri Jawabarlal
Nehru) : He said that every precau-
tion should be taken. That, of coursc,
has always been said. But, the point
is, the attitude of India in this mat-
ter was that in no event should this
experiment be conducted in that area.
Once previously, on behalf of India,
it was suggested that this matter be
deferred to the international court
of justice for their opinion about
the legality of this. These are trust
territories, that is, territories placed
in trust for the benefit of the inhabi-
tants. Now, if for the benefit of even,
let us presume, a large part of the
world, something is done which is
obviously greatly to the detriment of
these poor people in the trust territo-
ries, it does raise, apart from political
issues, high moral issues too. But,
when this matter was raised in the
Trusteeship Council by India some
time ago, it was lost there.

Shri Kamath: As the Parliamen-
tary Secrctary made some reference
in the last part of his answer to our
Government’s policy in this regard,
may | know to what extent the
U. S. S. R. and the U. K. have res-
ponded to the Prime Minister’s appeal
for the suspension, if not the total
abandonment, of nuclear tests?

Shri Jawaharlal Nehru: In actual
practice, both are carrying on these
tests from time to time. But, 1 belive
it has been said by U.S.S.R. that
if the other party agreed, they arc
prepared to give them up that is, by
agreement, they can be stopped.

Shri Kamath: Has not the USA.
also said that if the U.S.S. R. gives
it up, they will give it up? Is it said
like that both ways?

Shri Jawaharlal Nehru: 1 do not
remember the U.S. A. saying that.

Shri Punnoose : May 1 know whe-
ther the Government have taken the
stand that pending agreement banuing
these experiments totally, any powcr
which wants to experiment in atomic
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bomb and hydrogen bomb may do
so in its own territory and not out-
side?

Shri Jawaharlal Nehru: I canno!
say what might have been said in the
course of the speech by our represen-
tative. Having put forward our views
about the necessity of totally banning
these experiments, if that is not ac-
cepted, one goes step by step lessen-
ing it to see what can be accepted.
The suggestion that thc hon. Mem-
ber has made, though it has some va-
lidity, has all manner of difficulties
too. Because, it might result rcally
in just one or two countries who have
broad enough territorics only being
able to do this. Nobody else can.
That is, there will be a permanent
superiority of certain countries over
the other countries of the world.

Shri Kamath: What about U. K.’s
response to your appeal? They were
experimenting in Australia.

Shri Jawaharlal Nehru: We have
rececived no direct replies from the
countries. The hon. Member will
remember that the Prime Minister of
the U. K. said some time ago that
they will continue their experiments.

Pandit C. N, Malviya: In view of
the fact that some radio-active dust
was found on Indian aeroplanes at
the time of the hydrogen bomb test
at Bikini, may I know whether our
Government is taking some precau-
tion now?

Mr. Speaker : The question assumes
some things.

Shri Jawaharlal Nehru: No, Sir. I
am not aware what precaution we
can take in the matter.

NAGARJUNA SAGAR PROJECT

*1434. Dr. Rama Rao: Will the
Minister of Irrigation and Power bc
pleased to state:

(a) the amount allotted for Nagar-
juna Sagar Project for 1956-57 ;

(b) what is the programme of work
for 1956-57 and 1957-58 ;
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(c) whether the Andhra Govern-
ment have requested for permission
and assistance to start a cement fac-
tory for this Project; and

(d) what is the estimated cost and
capacity of the proposed cement
factory”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A pro-
vision of Rs. 3 crores has been mads
in the Central Budget for financing
the Nagarjuna Sagar Project for the
year 1956-57.

(b) A statement indicating the ten-
tative programme of work for 1956-
57 is laid on the Table of the House.
[Sce Appendix V1II. annexure No 28.]
The programme of work for the year
1957-58 has not yet been drawn up
by the Nagarjuna Sagar Control
Board.

(c) No.
(d) Does not arise.

Dr. Rama Rao: Has the attention
of the Government been drawn to the
request by the Nagarjuna Sagar Pro-
ject Administration Board which met
on the 9th of this month that thz
sum of Rs. 3 crores is quite inade-
quate and at least Rs. 5 crores should
be sanctioned for this work?

Shri Hathi: Yes. The Board has
requested the Government of India
for the grant of Rs. 5 crores. But.
looking to the experience we have of
other projects, in the first year, it is
not likely that they will be able to
spend all the amount. Further, this
allocation is not final. We shall re-
vise it in August and looking to the
tempo of expenditure in the work if
more money is required, it will be
considered.

Shri Ramachandra Reddi: Is ir
not a fact that when the Andhra Gov-
ernment applied for a licence to start
a cement factory in the dam site, it
was given to a private firm over the
head of the Andhra Government?

Shri Hathi: Perhaps this question
of giving licence pertains to the Com-
merce Ministry.
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Shri Ramachandra Reddi: May 1
know what arrangements are being
made for the recruitment of technical
personnel to the new project especial-
ly when certain other project works
arc about to be closed down?

Shri Hathi: 1 have a number of
times stated herc in the House the
various machinery which we have set
up in order to transfer personnel from
one river valley project to another
whenever they are available. There
is a separate directorate set up. We
have also prepared a plan for having
an Employment Exchange there only
for the river valley projects as
and when we get personnecl there and
when there is need there. That
arrangement will be made.

Shri Ramachandra Reddi: May 1
know whether the same policy is be-
ing pursued with regard to the trans-
fer of useful machinery and surplus
machinery in some of these projects?

Shri Hathi: That is being done:.

Dr. Rama Rao: In view of the
great shortage of cement in the coun-
try and in view of the huge quanti-
ties rcquired for the Nagarjuna Sagar
project, will the Government be pleas-
ed to advise the Andhra Government
—our information is that they have
requested the Government—to set up
a cement factory, especially for this
project?

Shri Hathi: It is a suggestion for
action.

ALL Inpia Rapio

*1435, Shri M. S. Gurupadaswamy:
Will the Minister of
and Broadcasting be pleased to statz:

(a) the number of News Editors.
Assistant News Editors, Sub-Editors
in Indian Languages workini in the
News Division of All India Radio;

(b) how many of them are perma-
nent ;

(c) whether it is a fact that al-
though some of them have completed
more than seven years’' service, yet
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they have not been made permanent
so far ; and

(d) if so, the reasons therefor?

The Minister of Information and
Broadcasting (Dr.
and (b) A statement giving the requi-
site information is laid on the Table
of the Lok Sabha. [Se¢ Appendix
VIII, annexure No. 29].

(c) and (d): The question of confir-
mation could not be taken up in
view of the ban on confirmations im-
posed by the Ministry of Home Affairs
which was lifted only in July 1955.
Their cases for confirmation are now
under consideration with particular
reference to their inclusion in the
News and Information Cadre. which
is being formed.

Shri M. S. Gurupadaswamy : Ac-
cording to the statement, onlv three

out of 97 have got confirmation so-

far. May 1 know what is the princi-
ple which guided the Ministry in con-

firming only three out of 97? What is.

the scheme for confirmation?

Dr. Keskar: The hon. Member, as
an experienced parliamentarian, knows
that confirmation may bc done against
permanent post if they exist.
News Services Division of the All
India Radio has expanded suddenly
only after 1948-49. Most of these
appointments were from that date.
There were no posts to confirm these
people. As 1 said, from 1949, due
to the influx of a large number of
government servants from what is now
Pakistan, it was decided by the Home

Ministry that no confirmation can-

take place until further orders and
that ban has been existing up to very
recently. In fact, we were instru-
mental in having that ban lifted and
the whole question is now cngaging
our attention.

Shri M. S. Gurupadaswamy: Am
I to take it that all these 97 persons
who are on the temporary list will be
absorbed very soon and they will be
confirmed very soon within a short
period?

2228.

Keskar): (a)

The:
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Dr. Keskar : Of these 97, those who
are eligible according to the rules will
«certainly be absorbed.

Shri Velayudhan: May 1 know
whether most of these posts are con-
tract posts with the result that therc
is difficulty in the people getting
security and why the ban of the Home
Ministry has not yet been takcn
away?

Mr. Speaker : 1 think he has said
that the ban has been lifted.

Dr. Keskar: In the News Services
Division, there is no contract post. It
is in the Press Information Bureau
that contract posts exist. As I said.
the ban has been taken by the Home
Ministry.

USE OF AMERICAN ARMS BY PAKISTAN

*1436. Dr. Ram Subhag Singh: Will
the Prime Minister bc pleased to
state:

(a) whether the Indian army have
captured certain arms and ammuni-
tion used by Pakistani forces at
Hussainiwala and other border areas
which were recently attacked by
them :

(b) if so, whether those arms have
been examined ; and

(c) whether as a result of the exa-
mination of those arms, it has been
found that American arms were used
by the Pakistani forces while attack-
ing the Indian border?

The Parliamentary Secretary to the
Minister of External Afiairs (Shri
‘Sadath Ali Khan): (a) Some arms
used by Pakistani forces were captur-
€d at Hussainiwala.

(b) and (c) The arms have bean
examined. They are not of Ameri-
can origin.

. Dr. Ram Subhag Singh: Haviry
regard to the numerous border inci-
dents that have followed one another
and the heavy firings resorted to by
Pakistan, may 1 know whether this
waste of fire-arms would have been
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possible if Pakistan had not been re-
ceiving free supply of fire arms from
America?

The Prime Minister and Minister
of External Afiairs (Shri Jawaharlal
Nehru) : 1t is rathcr an extraordinary
question. 1 really do not know what
the hon. Member is driving at by his
laboured argument. '

Shri B. S. Murthy : May I know
whether the Parliamentary Secretary
is in a position to tell us the make of
the arms found in the area?

Shri Jawaharlal Nehru: Only bren
guns. sten guns, grenades and some
rifles.

Shri B. S. Murthy: 1 wanted the
answer as to the country in which
these arms had been made. Is there
any possibility of knowing it.

Shri Jawaharlal Nehru: I have not
got that information. All I can say
is that they are not American.

Shri G. P. Sinha: May 1 know
whether the arms seized in the Pakis-
tan border recently are of Pakistun
manufacturce?

Mr. Speaker: The last portion of
it is not audiblg.

Shri G. P. Sinha: I wanted to
know whether the arms seized on the
Pakistan border were manufactured
in Pakistan?

Shri Jawaharlal Nehru : Is the hon.
Member referring to these few arms
captured or generally about the...

Shri G. P. Sinha: These arms recent-
ly seized on the Pakistan border.

Shri Jawaharlal Nehru: I am sor-
ry 1 cannot say.

Shri Kamath : rose—
Mr. Speaker : We have had a num-
ber of questions.

I. N. A. MEMORIAL, SINGAPORE

*1437. Shri Kamath: Will  the
Prime Minister be pleased to state:

(a) whether his attention has been
drawn to a reported statement of the
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Chief Minister of Singapore (Vide
Times of India, Delhi on the 28th
March, 1956, last page. column 3)
that he would give “most courteous
consideration” to any request from
Government for reconstruction of the
1.N.A. memorial in Singapore;

(b) if so, whether Government
have made or propose to make such
a request ; and

(c) if not the reasons. therefor?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

(b) and (c) Government would wel-
come some suitable memorial in
Singapore. As. however, this con-
cerns another Government, the Gov
ernment of India have not taken any
initiative in the matter. In view of
the statement of the Chief Minister
of Singapore, they are giving further
consideration to this matter.

Shri Kamath : The Prime Minister.
beforc he became Prime Minister,
visited Singapore in 1945, I believe,
at the close of World War II. Is he
in a position to confirm the report that
this 1. N. A. memorial was blasted o1
dynamited under the orders of thc
then Supreme  Commander of the
SEAC, the South East Asia Com-
mand, Lord Mountbatten?

Shri Jawaharlal Nehru: No, Sir.
But 1 should give the facts as I know
them. I do not think the Supreme
Commander came into the picture at
all. nor is there any question of dyna-
miting it. The so-called memorial
that was put up was a very small, ra-
ther kutcha structure which is rapid-
ly put up. about three or four feet
high. and this was destroyed by the
British military there. It was put up
again. In fact, there was a game go-
ing on. At night it was put up and
in the morning it was removed by the
military. What happened ultimatcly
1 do not know. This went on again
and again. It was a rather tempor-
ary structure and could be easily put
up and casily removed. There is no
question of dynamiting that little
thing.

14 APRIL 1956

Oral Answers 2232

Shri Kamath: Is it a fact that
when the Prime Minister returned
home from Singapore in 1945 he bro-
ught with him a piece or a chunk or
a portion of the beautiful but bat-
tered monument as a precious mom-
ento? If so, where is that piece pre-
served or kept today?

. Shri Jawaharlal Nehru: No, Sir.
1 have no recollection of bringing any-
thing from there. 1 went to see it
and as I said it was a very small
affair, just a little thing which can
be put in a couple of hours. or
three or four hours, by a number of
workers.

Shri Kamath: You brought home
a piece of that.

Shri Jawaharlal Nehru: I have no
recollection of bringing any piece of
it.

Shri Kamath: You did. You seem
to have forgotten.

Shri Jawaharlal Nehra: May be
I have forgotten it.

Shri Kamath: Has the Prime
Minister under consideration any
proposal to erect a suitable memorial
to the INA martyres or war dead in
India itself, in Delhi the Capital, con-
sidering that even the British erect-
ed monuments and memorials to the
war dead in their time, and in view
of the fact that Government today
consider the INA struggle as an in-
tegral part of India’s liberation war?

Shri C. D. Pande : You want just a
memorial.

Shri Jawaharlal Nehro: No, Si:.
There is no such proposal under con-
sideration. We have put up no such
memorials to others who dicd or suf-
fered in the struggle for freedom.

PosTtaL CaSH CERTIFICATES

[

*1438. Dr. Satyawadi: Will the
Minister of Rehabilitation be pleased
to refer to the statement laid on the
Table of the Lok Sabha in answer to
Starred Question No. 980 on the 29th
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March, 1956 and state whether the
displaced persons from West Pakistan
who could not on reasonable grounds
get the benefit of the Scheme, can
file their claims in respect of the
postal certificates now and get com-
pensation for such postal certificates?

The Deputy Minister of Production
(Shri Satish Chandra) : Displaced Per-
sons in indigent circumstances who
have not yet applied, can submit their
applications for interim relief even
now, provided they had registered the
.claims for transfer of the certificates
by the 30th June 1949. The question
of extension of this date is under con-
sideration.

CLOTH REQUIREMENT IN SECOND
Five YEAR PLAN

*1439, Shri Balwant Sinha Mehta :
Will thc Minister of Planning bs
pleased to state:

(a) the consumption of cloth per
capita in our country at present;

(b) how much additional require-
ment of cloth per capita is envisag-
ed in the Second Five Year Plan; and

(c) how this additional requirement
is proposed to be met with?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) Betwecea
15 to 16 yards.

(b) About 2 to 3 yards on the basis
-of per capita consumption of 18 yards
provisionally envisaged in connection
with the target for cotton textile in-
dustry in the Draft Outline of the
Second Plan.

(c) The matter is still under consi-
deration. .

Shri Balwant Sinha Mehta: |
think these are the recommendations
of the Karve Committce. Are Gov-
ernment aware of the panic created
by vested interests in the country that
‘if the recommendations of the Karvc
Committee are implemented. ther.
will be inflation and famine of cloth
and scarcity in the country, and if so,
how do Government contemplate .
counteract it?
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Shri Hathi: The figures given are
on the recommendations of the Karve
Committee and the Kanungo Com-
mittee. Government have also receiv-
ed a memorandum from various mill
owners’ associations where they have
said that the target might be not 18
yards but 22 yards, but the matter is
being considered.

Shri C. D. Pande: Is Government
aware that there is a shortage of 3,000
million yards to reach the target wc
have fixed for the Second Five Year
Plan, that the existing capacity of
mills is not enough and that it is not
possible for the Amber Charkha to
meet the demand? What are the Gov-
ernment’s plans to fulfil it.

Shri Hathi: That dcpends upon
what target of per capita consump-
tion is fixed. If it is fixed at 18 yards
then there is no question of any
shortage. If it is fixed at 22, there
might be some shortage, but how to
meet it is yet being considered.

Shri Bhagwat Jha Azad: May I
know if any other proposal has been
submitted to the Government which
contemplates that the consumption
per head will go up to 20 yards?

Shri Hathi: That is what 1 have
just stated.

KAL1 MANDIR, KARACHI .

*1441. Shri Gadilingana Gowd: Will
the Prime Minister be pleased tn
state  whether the Kali Mandir in
Karachi, has been restored to the
Hindu Community by Pakistan?

The Parliamentary Secretary to the
Minister of External Afiairs (Shri
Sadath Ali Khan): On the interven-
tion of our High Commissioner in
Karachi, the Pakistan Minister for
Minority Affairs ordered reconstruc-
tion of the Kali Mandir which had
been almost completely demolished
in July, 1955. The temple was for-
mally rc-opened on the 19th Feb-
ruary, 1956. Worship in the temple
has not been resumed yet as some
more repairs are necessary. The
Hindu Panchayat, Karachi, who havz
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agreed to take over and manage the
temple after the remaining repairs
are completed, are in touch with the
‘Government of Pakistan in the matter,

Shri Gadilingana Gowd: May |
know whether it is a fact that the
Mandir has been damaged. that the
jewels belonging to the Goddess have
not been restored, and that it is not
possible for the Hindus to go and
offer worship there on account of the
threats of goondas in Karachi?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): The hon. Member has made
various powerful statements in the
shape of a question. 1 know nothing
about this matter. 1 have heard nothing
about jewels. nor am I interested in
jewels, nor do I understand whether
jewels should be a necessary concomi-
tant of worship. Of course. nobody
should take away other pcople’s jewels.
That is a different matter. The best
thing is to drown them into the sea. I
think.

Shri Kamath : While answering a
question of mine some time back. the
Parliamentary Secretary had stated
that he was not in a position to tell
the House whether the Pakistan Gov-
ernment had been looking after the
upkeep, repair and proper preserva-
tion of Hindu and Sikh shrines and
holy places, just as Government here
have been rightly doing about Mus-
lim shrines and holy places in India.
Is the Prime Minister in a position to
enlighten us on that point?

Shri Jawaharlal Nehru: T think
both the Pakistan Government and
the Government of India are guilty
in this matter.

INDUSTRIAL DEVELOPMENT OF PUNJAB

*1442, Sardar Igbal Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the amount of financial aid ask-
ed for by the Government of Punjab
for the industrial develonment of the
?’:ate under the Second Five Year

an;
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(b) the names of the industries
which will be helped ; and

(c) the amount proposed to be
given by Government by way of
grants and loans separately?

The Minister of Industries (Shri
Kanungo) : (a) The Punjab Govern-
ment asked for about Rs. 19 crores
to be made available from Govern-
ment resources for industrial develop-

. ment in the State.

(b) Financial assistance was sought
in connection with a number of
Schemes. A statement showing the
important schemes is placed on the
Table of the House. [Se¢ Appendix
VIII, annexure No. 30.]

(c) No decision has yet been taken.

Sardar Iqbal Singh: May I know
thc number of industries to be esta-
blished in Punjab in both the private
and public sectors?

Shri Kanungo : Notice, please.

Sardar Igbal Singh: May I know
whether the Punjab Government havc
submitted any proposals for the set-
ting up of industries in the public
and the private sectors in that State?

Shri Kanungo: They have given a
long list of items. as the hon. Mem-
ber will see from the statement, and
they would presumably like the
whole lot of them to be in the public
sector.

Shri D. C, Sharma: May I know
whether the Government of India
are going to give some subsidy to the
Government of Punjab for setting up
some industrial estates there?

Shri Kanungo: Yes, it is always
there. They have been offered, and
they are working at it.

CusToDIAN AND EVACUEE PROPERTY
DEPARTMENTS

*1443. Shri  Gidwani : Will  the
Minister of Rehabilitation be pleased ,
to state:

(a) whether Government propose to
amalgamate thc Custodian and Eva-
cuee Property Departments with the
Scttlement Department : and
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(b) if so, when it will be done?

The Deputy Minister of Production
(Shri Satish Chandra): (a) Yes.

(b) The process of integration is
going on and has been ‘completed in
some States already.

Shri Gidwani: The Minister had
stated that the process of integration
has been completed in some of the
States. May 1 know what the posi-
tion is with regard to the Centre?

Shri Satish Chandra: Gradually,
the posts on the custodians' side are
being reduced, and corresponding
posts on the settlement side are be-
ing created. The process is going on
both in the States as well as at the
Centre. °

BUDDHA JAYANTI

*1444, Shri Krishnacharya Joshi:
Will the Prime Minister be pleased
to state:

(a) whether the Dalai Lama of Ti-
bet has been invited by the Govern-
ment of India on the occasion of
2.500th anniversary celebrations of
Lord Buddha ; and

(b) if so, whether he has accepted
the invitation?

The Prime Minister and Minister
of Ixternal Affairs (Shri Jawaharlal
Nehru) : (a) and (b). The Dalai Lama
and the Panchen Lama were invited
by the Government of India along
with a number of other Buddhists of
China through the Chinese Govern-
ment. The Chinese Government have
in reply indicated that the Dalai Lama
and the Panchen Lama would be un-
able to attend because of heavy work
and three others from among the
names suggested are too old or too
busy to accept the invitation. They
have. however, added that in view of
the Jong traditional Buddhist ties bet-
ween India and China, the Buddhist
Association of China would be glad
to scnd a Buddhist delegation of eight
noted Buddhist leaders including 3
suggested by us.
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Shri Bishwa Nath Roy: May I
know whether the programme of the
delegation is arranged in such a way
as to include their visit to all the
important Buddhist religious places?

Shri Jawaharlal Nehru : Pro-
gramme of which delegation?

Shri Bishwa Nath Roy: May [
know whether the programme in con-
nection with their visit will include
visits to all the important Buddhist
rcligious places in India?

Shri Jawaharlal Nehru: These in-
vitations are being issued by the Gov-
ernment of India at the instance of
the Buddha Jayanti Committee, of
which the Vice-President is the chair-
man, It is proposed to have a semi-
nar and a cultural exhibition in Octo-
ber-November next. For the semi-
nar and for the exhibition, noted
Buddhist scholars have been invited.
about a hundred. I think, from wvari-
ous parts of the world, apart from
Indian scholars. When those scholars
come, no doubt, arrangements will be
made for them to visit places of Bud-
dhist pilgrimage or historically or cul-
turally important places. Each indi-
vidual case may be dealt with
separately, but the question has not
arisen yet.

SCRIPT FOR TRIBAL LANGUAGES

*1445. Shri D. C. Sharma: Will
the Prime Minister be pleased to
state:

(a) whether any Committee has
been set up to lay down the script
that will be suitable for the Tribal
languages in N.E.F. A.; and

(b) if so, the progress made so far
by the Committee?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J. N. Hazarika): (a) An ad hoc fact
finding Committee has been set up
which is now studying tribal intona-
tions and collecting data about the
suitability of writing them in Deva-
nagri. A script committee will later
go into their findings to ascertain if
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any simplification or modification of
Decvanagri is necessary for tribal lan-
guages.

(b) The Committee's work is in
progress but has not yet been finished.

Shri D. C. Sharma : May I know
the names of thc members who con-
stitute this committee, and whether
all the tribal languages, which, we
were told the other day in the House,
change cvery eight or ten miles, are
represented on this committee?

The Prime Minister and Minister
of External Affairs (Shri Jawaharla!
Nehru): 1 cannot give the names of
the members of this committee. But
how can the hon. Member expect a
representation of every dialect in the
arca? In fact, it is difficult to find
any representatives.

Shrimati Khongmen : May I know
the script used at present in those
arcas?

Shri C. D, Pande : Roman script.

Shri Jawaharlal Nehru : At the pre-
sent moment, as far as 1 can remem-
ber. in some  parts, the  Devanagari
script is used : in other parts, the
Latin script is used: that is. it was
used previously. and it is continuing
to be used. It is gradually being re-
placed in some places by the Deva-
nagari script.  But it is to consider
all thesc matters that the committee
has been appointed.

Shri D, C. Sharma : May I know
how long it will take for the fact-find-
ing committee to gather the requisite
data, and what kind of a committee
will be constituted after that to sift
the data and to come to some con-
clusions?

Shri Jawaharlal Nehrn: No idea.

SOUTH AFRICAN IMMIGRATION AMEND-
: MENT BILL

*1446. Pandit C. N. Malviya : Will
the Prime Minister be pleased to
state:

(a) whether the Government of
South  Africa have introduced the
Immigration Amendment Bill; and

2--82 L.S,
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(b) if so, the object of the Bill?

The Parliamen to the
Minister of Emmmam (Shri
Sadath Ali Khan): (a)Yes.

(b) According to press reports, the
main object of the Bill is to give the
South African Minister of the Inte-
rior wide powers to deport ‘“‘undesir-
able persons” from the Union. The
Bill will also seek to make a number
of administrative amendments to the
existing immigration laws.

WRITTEN ANSWERS TO
QUESTIONS

INDIAN MISSIONS ABROAD

*1421, Shri D. C. Sharma: Will
the Prime Minister be pleased to

state:

(a) the number of Indian political
Missions upgraded ; and

(b) the names of countries where
they have been upgraded?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b) A
statement containing the required in-
formation is laid on the Table of the
House. [See Appendix VIII, anne-
xure No. 31].

INDO-PAKISTAN BORDER OF RAJASTHAN

*1424. Shri Wodeyar: Will the
Prime Minister bc pleased to state:

(a) whether it is a fact that the
Pakistan Police have cxtended little
co-operation to the Indian Police on
the Indo-Pakistan border of the
Rajasthan side in getting the noto-
rious dacoits arrested ;

(b) the number of dacoits of Rajas-
than who have taken refuge in the
Pakistan territory ;

(c¢) whether any Conference on

top level was held between the police
Officers of Rajasthan and Pakistan :

and \
(d) if so, the results thereof?
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The Parliamentary Sccretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (1) and (b) Twe-
Ive gangs of Rajasthani dacoits are
reported to be operating on the border
and taking rcfuge in West Pakistan
after committing serious offences. In
practice, the Indian Policc have not
been getting the cooperation of the
Pakistani police in apprchending the
dacoits.

(c) and (d) A Conference of Police
Officers of Rajasthan, Kutch and
West Pakistan was held in Hyderabad
(Sind) in March .1956. It is to be
hoped that the Conference will lead
to an improvement in. the situation.

MARCHIONESS OF WINCHESTER
MEMORIAL HALL

*1428. Shri M. Islamuddin: Will
the Minister of Works, Housing and
Supply be pleased to state :

(a) whether  a “Marchioness  of
Winchestor Memorial Hall™ is being
crected in New Delhi by the Marchi-
oness of Winchestor and is to be
given as a gift to the city of New
Delhi ;

(b) if so, what purposc thc hall is
going to serve ; and

(c) where it will be located?

The Parliamentary Secretary to the
Minister of Works, Housing and Sup-
ply (Shri P. S, Naskar) : (a) I am not
aware of any such proposal.

(b) and (c) Do not arise.

HAND-MADE MATCH INDUSTRY

*1429. Shri Natarajan : Will the
Minister of Commerce and Industry
be pleased to state:

(a) the reasons for the slump in
the market for the hand-made match
industry ;

(b) the total number of unemploy-
ed people in this cottage industry in
Madras ; and

(c) the steps Government propose
to take in the matter?
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The Minister of Industries (Shri
Kanungo) : (a) Government are not
aware of any serious slump in hand-
made Match Industry.

(b) Information is not available.

(¢) Government have no information
of any serious uncmployment in the
industry and. therefore, the question
of taking any special steps in the
matter does not arisc.

THERMAL GENERATING SETS IN PEPSU

*1440. Shri Wodeyar: Will the
Minister of Irrigation and Power be
pleased to state:

(2) whether it is a fact that PEPSU
Government have decided to dispose
of surplus thermal generating sets in-
stalled in the State : and

(b) if so, whether the Government
have requested the Central Water and
Power Commission to arrange for the
sule of these sets to other States of
India?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b)
Ycs. Sir.

PAKISTAN REPUBLIC Day

*1447, Shri Kamath: Will the
Prime Minister be pleased to state :

-(a) whether the attention of Gov-
ernment has been drawn to the Lon-
don “Daily Express” report about the
behaviour of some Indian Diploma-
tic officials on the occasion of the
Inter-Services Paradc at Karachi on
Pakistan’s Republic Day ;

(b) whether the allegations in that
report are correct ; and

(c) if not. what are the facts?
The Parliamentary Secretary to the

Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes, Sir.

(b) and (c) The allegations are
false and mischievous.

SPELTING PLANTS

*1448. Shri Balwant Sinha Mehta :
Will the Minister of Commerce and
Industry be pleased to refer to the
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reply given to Starred Question No.
1319 on the Ist September, 1955 and
state :

(a) the decision taken for the set-
ting up of spelting plants for zinc .,
and g

(b) the present rcquirements of the
country for Copper, Lead and Zinc
and how these are mct?

The Minister of Industries (Shri
Kanungo) : (a) The matter is still
under the consideration of the Gov-
ernment.

(b) The present annual estimated
requirements of the country are ap-
proximately 25.000 tons for Copper,
9.000—10,000 tons for Lead and
32,000—-35,000 tons for Zinc. The
requirements of Lead and Copper
(other than clectrolytic copper)  are
met partly from indigenous produc-
tion .and partly by imports. All the
requirements for  electolylic copper
and zinc are met by imports.

ADMINISTRATION OF EVACUEE
PrOPERTY AcT, 1950

*1449. Shri  Gidwani: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether it is a fact that there
arc still a large number of judiciul
cases pending with the Custodians of
States under the Administration of
Evacuce Property Act, 1950; and

(b) if so, the steps taken by Gov-
ernment to expedite their disposal?

The Deputy Minister of Production
(Shri  Satish  Chandra) : (a) Yes,
they wcre about 36,000 on Ist Feb-
ruary, 1956.

(b) (i) Target dates for the com-
pletion of judicial work have been
prescribed, and a close watch is be-
ing maintained on the monthly pro-
gress of work.

(ii) Additional stafl was sanctioned
wherever necessary.

(iii) The Custodian General I_ms
been relieved of all administrative
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work relating to evacuee properties
and he is now entrusted only with
judicial work.

DiSPLACED WIDOW CLAIMANTS

1450 Sardar Iqbal Singh :
’ Sardar Akarpuri:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether it is a fact that a num-
ber of widow claimants who applied
for compensation have not yet receiv-
ed compensation ;

(b) if so, the rcasons for the delay :
and

(c) when all such claimants will re-
ceive compensation?

The Deputy Minister of Production
(Shri Satish Chandra): (a) Out of
about 20,000 applicants more than
three-forths have been paid off and
less than one-fourth remain to be
paid.

(b) The main reasons for the delay
are:

(i) The compensation applications
of co-sharers which have been filed
in different regions have not yet been
received by the Regional Scttlement
Commissioners concerncd. The cases
cannot be finaliscd until the applica-
tions of co-sharcrs. who are trace-
able, are linked ;

(ii) the claimants have not furnish-
ed complete documents ; and

(iii) the claimants arz not trace-
able at the addresscs given by them
in their compensation applications
and their present whercabouts have
to be ascertained ;

(c) Every effort is being made to
finalisc the remaining cases expedi-
tiously. It is expected that in ano-
ther 3 months most of the remaining
claimants will have been paid.

INDIANS IN PORTUGUESE POCKETS
*1451.

Will the Prime Minister be pleased
to state whether Government are
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aware that systematic attempts arc
being made by the Portuguese autho-
rities in Goa to expel by stages all
the Indian residents in Portuguese
pockets?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): The Government
of India have received no recent re-
ports of any such deliberate move on
the part of thc Portuguese authori-
ties.

CONFERENCE OF INDIAN ENVOYS

*1452. Shri Krishnacharya Joshi :
Will the Prime Minister: be pleased
to state: .

(a) whether any conference ofl out
envoys in foreign countries was held
in Delhi in the last week of March,
1956 :

(b) if so, the object of this confer-
ence ; and

(c) the main decisions arrived at?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes.

(b) Consultations and discussions to
make our policy more effective and
to acquaint our representatives with
developments at home.

(c) No formal decisions are taken
at these conferences.

STATE FLOOD CONTROL BOARDS

953, Shri Ram Krishan : Will the
Minister of Irrigation and Power be
pleased to state the names of Siates
which have not constituted State
Flood Control Boards so far?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : The follow-
ing States have not constituted State
Flood Control Boards so far :—

Part A

1. Bombay.

2. Madras.

Part B

1. Hvderbad.
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2. Madhya Bharat.
3. Mysore.

4. Rajasthan,

5. Travancore-Cochin.
Part C

. Ajmer.

. Bhopal.

. Coorg.

Delhi.

. Himachal Pradesh.
Kutch.

. Manipur.

. Tripura.

. Vindhya Pradesh.

Part D

O 00N B W) —

The Andaman and Nicobar Is-
lands.

TRADE DELEGATIONS

954. Shri Krishnacharya Joshi:
Will the Minister of Commerce and
Industry be pleased to state :

(a) the total number of Tra;ic
delegations sent to foreign countries
during 1955 ;

(b) the names of the countries
visited by these delegations ; and

(c) the action taken on the reports
of the delegations?

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishnamachari) : (a) to (c) A
statement is attached. [See Appen-
dix VIII, annexure No. 32].

DiSPLACED PERSONS IN RAJASTHAN

95S. Shri D. C. Sharma : Will the
Minister of Rehabilitation bc pleased
to state:

(a) the total number of displaced
persons in Rajasthan at present;

(b) the number of residentiai
houses, tenements and shops cons-
tructed for them so far; and

(c) thc number of such houses,
tenements and shops lying unoccupie:l
up-to-date?
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The Deputy Minister of Production
(Shri Satish ' Chandra): (a) 3,44.000
approximately.

(b) 1.592 one room tenements.

977 houses through * Co-operativ2
Housing Societies. g

1236 shops and wooden stalls.

(c) 144 One room tcnements,
53 houses.
32 shops.

BHival STEEL PLANT

956, Shri Velayudhan: Will the
Minister of Iron and Steel be pleased
to state :

(a) the number of ofticers and
cther ranks recruited so far for the
Bhilai Steel Plant

(b) the grades and scales of salary
decided.for them ;

(c) the amount spent on them til!
now ; and

{d) th2 method of the recruitment
and the recruiting authority ?
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The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishnamachari) : (a) to (d) A
statement is attached. [Se¢ Appendix
VIII, annexurc No. 33].

DOCUMENTARIES

957. Shri Gadilingana Gowd : Will
the Minister of Information and
Broadcasting be pleased to state :

(a) the number of private concerns
which produced documentaries to
focus attention on the progress madc
in the industrial life of modern India :
and

(b) the namcs of those documen-
taries”

The Minister of Information and
Broadcasting (Dr. Keskar): (a) The
number of private concerns which
produccd such documcntaries on be-
half of the Films Division is three.
Seven more producers ure engaged
in productions as shown below under
contradts with the Films Division.

(b) Names of documecntaries are as
follows :—

(i) Already produced :
(x)
Title of filn
(1) Partners for Plenty
(2) Fund in Need
(3) Southern Region

-~

e,
T

(2)
Subject of film
Industry aids azricultuee.
Provident Fund Scheme lor Labour.

Devclopment Projects including
. industrial schemes in the Southern

# Region.

(i) Contracts awarded—under Production :

Title of film
{1) Woestern Region

(2) Shipping and ship-building
(3) Northern Region

(4) Eastern Region

(5) Cottage and Small scale
Industries

(6) Housing
(7) Productivity and Progress

Subject of film
Development Projects including indu-
sirial schemes  in the Western
Region.

Development Projects including indu-
strial schemes in the WNorthern
Region.

Development Projects including indu-
strial schemes in  the Eastein
Region.

Industrial Housing.

Productivity in organised
industry.

—
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FIRST FIVE YEAR PLAN iguers employed at present in the

. . Industrial  Organisations under the
958. Pandit D. N. Tiwary : Will the PR
Minister of Planning be pleased to control of the Ministry?
stale the amount that remained uii-

spent under the First Five Year Pian The Minister of Production (Shri
due to not achieving cent per cent K. C. Reddy): A statement point-
targets  under various categories of ing the break up of the total number
development schemes? is attached. [See Appendix VII, an-

The Deputy Minister of Planning nexure No. 34].
(Shri S. N. Mishra) : The information
asked for was given in reply to Starr-

ed Question No. 333 in the Lok Sabha wias wreaT ardt ary
on the 29th February. 1956. It is
not possible to -give any further in- 252 o Wo o WAy : FaT FeqrEA

formation at this stage. ,
wo et smrg w7 oF frazor sy

STEEL . -
- . % ZqF 9T T/A FY FAT T
959. Pandit D. N. Tiwary : Will the
Minister of Commerce and Industry (%) 2euy-ve ® yfers Wy aredy

be pleascd to state whether there A 5

were any differences in the rates of MERN KT F w7 7 a Fradft <w
steel imported from the U. S, A.. the & TE;

U.S.S.R. and the U. K. during

19557 (w) &y # fadfy ax feadt 759

The Minister of Commerce and FiEA & w7 § : HIT
Industry and Iron and Steel (Shri & X

T. T. Krishnamachari) : Yes, Sir. () @rdr afasi #Y sgE@ar & =9 F
EMPLOYMENT OF FOREIGNERS & fFaer g £ nf?
[ Sardar Igbal Singh :
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[Npiax MissioNs  ABROAD

Dr. Satyawadi :
962,<{ Shri Ramananda Das:
: | Shrimati Anusayabai Borkar :

Will thc Prime Minister bc pleasea
to statc the number of persons be-
longing to Scheduled Castes and
Scheduled Tribes now working in the
various Indian Missions abroad in
different categories?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal

Nehru) : The required information is

being collected and will be placed vn
the Table of the House in due coursc

TEA INDUSTRY

963. Mulla Abdullabhai : Will the
Minister of Commerce and Industry
be pleased to state:

(2) how far the Tea Board has
been helpful in stabilising the Tea
Industry ; and

(b) the various forms of activitics
which enabled the industry to hold
its own cven during the last war and
thercafter?

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishnamachari) : (a) and (b)
Control over exports of tea and exten-
sion of tea areas had been imposed
in India in pursuance of the provi-
sions of the International Tea Agrec-
ment which provided for the regula-
tion of exports of tea and extension

LU, 88, ¥¥R
of tca cultivation in the important
tea producing countrics.  The first
International Tea Agreement was sign-
ed in 1933, Thereafter it had becn
renewed from time to time. This
agreement sought to. give stability te
the Tea Industry by adjusting produc-
tion to demand and ensuring a re-
munerative price for tea.

2. The activities of the Tea Board
and its predecessor, the Indian Tea
Market Expansion Board and the
Indian Tea Licensing Committee Jlay
largely in the regulation of exports of
tea from India and of the extension
of cultivation of tea.

3. The Indian Tea Licensing Com-
mittee had been carrying on propa-
ganda for increased consumption of
tea in India since its inception in 1903,
This propaganda was, later on, ea-
tended to foreign countries. At pre-
sent. the Tea Board besides regulat-
ing cxports and cultivation, carries out
also propaganda for increased con-
sumption of tea.

4. The Tea Board was constituted
with effect from Ist April, 1954. Since
its inception, the Board has been ren-
dering useful service to the Tea In-
dustry generally. On the recommen-
dation of the Board. Government re-
vised the sytem of export duty on tea
and introduced a slab system with a
view to correlating the duty with the®
current level of priccs. 1In order to
give an incentive to better produc-
tion, rules regarding crop basis werc
revised enabling the producers to take
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advantage of the preceding years’ pro-
duction. Rules regarding extension of
tea cultivation were liberalised. to ex-
ploit virgin soil for new cultivation
and production of betier quality tea.
Besides, the Tei Board advises Gov-
ernment on the fixation of the Export
Quota for tea every year.

5. Propaganda for incrcased con-
sumption of tea in for2ign centres is
carricd out through Tea Councils, set
up in collaboration with other tea
producing countrics and tea trade in-
terests in the consuming . countrics.
The Tea Board participates in exhi-
bitions and fairs.

6. The Board makes grants from
its funds for the welfarc of tea plau-
tation workers.

7. Particularly in North East India,
thc Board sponsors and coosdinates
movement of stores and supplics, such
as coal, cement, machinery. iron ans
steel material, ete., so as to cnable
the industry to function smoothly,

AID TO AFGHANISTAN

964. Mulla Abdullabhai: Will the
Prime Minister be pleased to state:

(a) the
officials
loaned out to the
Afghanistan; and

(b) the number of Indians workin2
in the Indian Embassy in Afghanis-
tan as on the Ist September, 19557

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : (a) Thirteen (13).

(b) Twenty-eight (28).

number of Government
whose services have been
Government of

SMaLL ScALE INDUSTRIES

965. Mulla ' Adbullabhai : Will the
Minister of Commerce and Industry
lbc pleased to state:

(a) the amount sanctioned as grant
or loan to the Madhya Pradesh
Government for the development of
Small Scale and Large Indus-
tries during 1954-55 and 1955-56 ;
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(b) the amount utilized by the
Madhya Pradesh Government ; and

(c) the names of the Industries for
which loan or grant has been sanc-
tioned during the above period and
the terms thercof?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) to (c) A state-
ment is attached. [Se¢  Appendix
VIll, annexure No. 35].

ALLOTMENT OF EvVACUEE PROPERTIES

966. Shri Gidwani : Will the Minis-
ter of Rehabilitation bc plcased to
state :

(a) whether it is a fact that the
displaczd persons have been allotted
cvacusc  business  premises  with
tenancy rights over them ;

(b) if so. the terms and whether
any lease money or goodwill have
been charged on such allotments ; and

(c) whether the lease money s
being charged from all such allottecs
in all the States and on a uniform

basis?

The Deputy Minister of Production
(Shri Satish Chandra): (a) Yes.

(b) and (¢) No uniform formula
of universal application had been laid
down and the terms were fixed on
merits in each case. The amount of
the lease moncy depended on the sta-
tus of the business, the locality in
which the business was carried out
and on other factors including the
type of business for which the lcase
was taken. In somc cases, the Jzase
money ircluded an clement of good-
will money.

INDIAN DELEGATION TO PAKISTAN

967. Shri G. P. Sinha: Will the
Prime Minister be pleased to state
what was the streneth and composi-
tion of the Indian Delegation, which
represented  India at the recent in-
auguration of “Islamic Republic of
Pakistan™?

The Prime Minister and Minister
of External Afiairs (Shri Jawaharial
Nehru) ; Shri Mehr Chand Khanna,
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Minister of Rehabilitation was appoin-
ted Special Envoy to represent India
at the inauguration of the Pakistan
Republic. Shri Khanna was accom-
panied by Shrimati Khanna. Other
members of the Delegation were Shri
M. J. Desai, Commonwealth Secre-
tary and Shri N. C. Shrivastava, Joint
Secretary, Ministry of Rehabilitation.

MODEL APIARIES

968. Shri Deogam : Will the Minis-
ter of Production be pleased to statc:
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(b) the names of training centres
for training ficldmen and apiarists ;

(c) qualification required of the
above trainees and duration of course;
and

(d) the amount of stipend sanction-
ed, if any, to the trainees?

The Minister of Production (Shri
K. C. Reddy) : (a) to (c) Information
is being collected and will be laid on
the Table of the Lok Sabha in due
course.

(a) the names of localities of model (d) The information is given
apiaries ; below :(—
195354 Stipend for 84 Ficldmen Rs. 30/- Rs.
p. m. per head for 3 months. 7,560/-
X (i) Stipend for 10 apiarists Rs. 40/-3
o p. m. per head for 3 months. Rs.  1200/- | 10,200/-
(i) Stipend for 10 fieldmen Rs.  30/- }
p. m. per head for 3 months Rs.  9000/- |
X i) Stipend for 10 apiarists @ Rs. 40/- B
b oe ( p. m. per head for 6 months-—Rs.f 2400 /. 24.900
(ii) Stipend for 250 ficldmen @ Res. i
30/- p. m. per head for 3 months
Rs. 22,500/- :
Total  Rs. 42,660/-
Sk The Minister of Production (Shri

969. Shri Deogam: Will the Minis-
ter of Production be pleased to state :

(a) the schemes formulated for the
development of non-Mullbery silk in
the States . of Bihar, Orissa ana
Madhya Pradesh ;

(b) the handicaps facing the in-
dustry ; )

(c) the amount sanctioned for
Tassar Silk Industry to Bihar, Orissa
and Madhya Pradesh for the years
1954-55 and 1955-56 separately ; and

(d) the name of the region which
roduces the largest quantity of
assar Cocoon?
3—82 Lok Sabha.

K. C. Reddy): (a) The following
schemes have been sanctioned :—

1. Bihar :

(a) Establishment of a basic Tas-
sar Seed Supply Station.

(b) Reorganisation of Eri Silk
worm Seed Supply Station.

2.0rissa :

(a) Opening of three Bri Seed Cen-
tres and Rearing Houses.

(b) Improvement of designs in tas-
sar fabrics. .- *

(c) Development of Eri Industry.

t:}Ed) Establishment of Tassar Indus-
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(e) Deputation of two officers to
Assam for training in Ericulture.

3. Madhya Pradesh :

(a) Opening of three centres for
reeling of tassar and spinning of tas-
sar waste.

(b) Development of Kosa (Tassar)
Industry.

(b) The industry requires scientific
and technical reinforcement so that the
basic aspects, namely, protected seed
supply, scientific research on tassar
breeds of worms and the food plants,
and the rationalisation of the reeling
and weaving branches of the industry
may be adequately strengthened.

(€)

State 1954-55 1955-56
Rs. R, )
Bihar 1,69,600 —_—
Orisa 42,564 —

Madhya Pradesh  4,3,578 —

Total Rs. 2,55,742

— o —

(d) Madhya Pradesh and Bihar.
FrLoop SURVEY IN WEST BENGAL

970. Shri N. B. Chowdhury: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the areas in West Bengal in
respect of which surveys and investi-
gations have becn carried on uptii
now by the Flood Wing of Central
Water and Power Commission ; and

(b) the areas in respect of which
aerial photography and tertiary level-
ling have been completed?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) No sur-
veys and investigations have been car-

Jied out by the Central Water and

ower Commission in West Bengal.
Surveys are being done mostly by the
Survey of India Department and in-
vestigations by the State Government
themselves.
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(b) Details of the aerial photogra-
phy and tertiary levelling completed
so far under the flood control pro-
gramme are given below :—

Name of Aerial photo- Tertiary levelling
District graphy

Cooch 1,274 square miles 390 square miles
Behar,
Darjeeling 500 ,, ,, 15 ,, '

Jalpaiguri. 2,380 ,, ,, 985 ,, »

Total 4,154 square miles 1,390 squaré miles

ComB INDUSTRY

971. Shri S, C. Samanta : Will the
Minister of Production be pleased to
state :

(a) whether it is a fact that combs
were and are being manufactured in
India from buffalo horns:

(b) if so, the steps taken to protect
this comb Industry from plastic and
celluloid combs ;

(c) whether Government have any
estimate of production of combs from
horns ;

(d) if so, the quantity produced in
1947 and 1955 ; and

(¢) whether it is a fact that horn is
being exported to other countrics
thereby affecting the price of indigen-
ous manufacture of combs?

The Minister of Production (Shri
K. C. Reddy): (a) Yes.

(b) Information is being collected
and will be placed on the Table of the
House.

(c) and (d) Information is not readi-
ly available as no statistics have been
maintained.

(e) Export of horns is allowed freely.
To what extent it affects the price of
indigenous manufacture has not been
assessed.
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HiNDUSTAN HousING Factory, DEeLHI

972. Shri Kamath: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) the prospects for the efficient
or profitable working of the Hindus-
tan Housing Factory, Delhi;

(b) whether any final decision has
been taken with regard to its future;
and

(c) if so, what it is?

The Parliamentary Secretary to the
Minister of Works, Housing and Sup-
ply (Shri P. S, Naskar): (a) to (c) The
future work:ng of the factory is under
review and a decision is expected to be
taken shortly.
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LOK SABHA
Saturday, 14th April, 1956,

The Lok Sabha met at Half Past Ten
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part 1)

11-30 AM.

CORRECTION OF ANSWER TO
SHORT NOTICE QUESTION

The Minister of Finance (Shri C. D.
Deshmukh): With your permission, Sir,
I am making this statement with refe-
rence to, and with the object of clari-
fying, the answers given by me on
12-4-56 to. certain supplementaries to a
short notice question -on the UP Sales
Tax Ordinance.

Hon. Members desired information as
to the nature of the proposals sent by
the UP Government to the Central Gov-
ernment.

On February 8, 1956, the State Gov-
ernment addressed the Central Govern-
ment demi-officially indicating that they
were assuming, while framing their
budget, that either the Essential Goods
(Declaration and Regulation of Tax on
Sale or Purchase) Act, 1952, would be
repcaled very soon or in the alternative,
the consent of the President will be
availed to legislation in the State dealing
inter alia with ‘essential’ goods. On 20th
February, a demi-official reply was issued
"stating that concurrence could be safely
assumed to the State taxing ‘essential’
goods in accordance with the recommen-
dations of the Taxation Inquiry Com-
mission.

On March 15, 1956, a draft Ordinance
was forwarded to the Central Govern-
ment by the State Government, one of
the provisions (section 5) of which was
the withdrawal of the pre-existing exemp-
tion from sales tax of salt, foodgrain,
gur and a few other commodities. On
29th March 1956, the State Government
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were informed of the approval of the
President to the pormulgation of the
Ordinance.

It was on another ground felt neces-
sary to stipulate one condition, It was
apparent that by another provision (sec-
tion 4) in the draft Ordinance, the State
Government would be taking powers to
increase the ceilings on the rate of tax
on certain goods (to be notified by the
State Government) taxable at a single
point only. Since it was felt that this
provision would militate against the re-
commendations of the Taxation Inquiry
Commission in respect of six specified
items (namely, coal, cotton, hi and
skins, iron and steel, jute and oilseeds),
the State Government were informed, in
the letter of 29th March 1956, that the
concurrence of the President was subject
to the conformance of the taxation in
respect of these six commodities to the
recommendations of the Taxation In-
quiry Commission.

I may, in this connection, make it
clear that when I made a reference in
reply to Shri C. D. Pande on 12-4-1956,
to the rate of tax on certain goods being
subject to a maximum and being only at
a single point, I should have referred
only to these six specified commodities
which I have just named; but owing
to misreading the information available
with me, I gave the impression that the
conditions also applied to the other com-
modities, viz., foodgrains, gur, salt etc.
The conditions were not in fact imposed
in respect of these commodities. I am
sorry for any misunderstanding that this
may have caused.

Shri Kamath (Hoshangabad): Has the
attention of the Minister of Finance been
drawn to a Press report to the effect that
the President’s Sommunication to the UP
Government intimating his consent sub-
ject to certain conditions, has, in spite
of strenuous and diligent search, not
been traced, and is not traceable, in the
UP Secretariat ?

Shri C. D. Deshmukh: I cannot give
any information as to what cannot be
traced in the UP Secretariat.

Shri Kamath: It has been missing. Hag~
the Minister seen the Press report 7
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Shri C. D. Pande (Naini Tal Distt.
cum Almora Distt.—South-West cum
Bareilly Distt.—North): May I know. ..

Mr. Speaker: No questions are asked
when statements are made.

Shri Kamath: On a point of order.
When a Minister corrects an earlier
answer, does it not become a fresh
answer on which further questions can
be put?

Mr. Speaker: Hon. Members will
kindly read the statement, and if any im-
portant questions arise out of that state-
ment, I am willing to admit them later
and give them a fresh opportunity.

DEMANDS FOR GRANTS

Mr. S r: The House will now
resume further discussion of the De-
mands for Grants relating to the Ministry
of Commerce and Industry. Out of 6
hours allotted, 1 hour and 43 minutes
have already been availed of and 4 hours
and 17 minutes now remain.

When does the hon. Minister propose
to reply?

Sardar Hukam Singh (Kapurthala-
Bhatinda): There is a motion regarding
the Forty-ninth Report of the Committee
on Private Members' Bills and Resolu-
tions.

Mr. Speaker: That will be taken up at
3 pM.

Shri Bansal (Jhajjar-Rewari): Mr.
Speaker, Sir, once bitten twice shy, and
today I would like to speak in a way that
the reactions of the hon. Minister of
Commerce and Industry are not as sharp
as they were the other day. After all,
we live and learn and I have learnt that
the so called humble men, exalted Minis-
ters and prima donnas all react alike.

Last year when 1 was speaking on the
Demands, I had occasion to say that the
Ministry was suffering from a sense of
ennui. | am very happy to say that I won't
repeat the charge this year, because tre-
mendous progress has n made by the
Ministry during the year under review.
Both in the field of international trade
and industrial development including
cottage industries, rapid progress has
been made and the Ministry and the
House can well be proud of all the
developments” that have taken place.
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It is a good sign indeed that our
foreign trade is diversifying, both com-
modity and country-wise. There are a
large number of new articles which are
entering into our foreign trade, and the
number of foreign countrics with whom
we are beginning to trade is increasing.
The credit for this goes to the able offi-
cials of the Ministry who have done
everything in their power to see that
the pattern of our trade is diversified.
We have been proponents of multilateral
trading. I adhere to the multilateral tra-
ding system. But now that all the foreign
countries and even the mother of free
trading countries, UK, are coming more
and more towards bilateralism, I am not
sorry that our trade is also entering
bilateral channels.

Although, as 1 said, our trade has
increased and has got diversified, even
then we are facing a large number of
difficulties in increasing our export trade.
particularly in the South East Asian
markets. What are the handicaps we are
suffering from ? Some are external and
some are internal. Among the external
handicaps are the double pricing system
that is being insidiously adopted by even
a country like UK. 1 have before me
a small extract from the Siates-
man's London correspondent’s report
about a month back where it was report-
ed that the UK traders were indulging
in double pricing in their drive for ex-
port promotion. They are charging lower
price in some cases from the foreign
buyers, and higher prices in others where
the goods are in scarcity. I won't quote
because my time is only 15 minutes. A
similar thing is happening in Japan. I
understand that until a few months back
any exporter who exported goods from
Japan was allowed to retain 10
per cent of the export proceeds in
the country of export. Now that percent-
age has been reduced to 5. That means
that the Japanese exporter is placed in
a position to undercut any other seller
in foreign markets by 10 to 5 per cent.

Then another difficulty—partly exter-
nal and partly internal—is the lack
of sufficient shipping space. I under-
stand from importers in foreign coun-
tries and even from our expor-
ters that they face this difficulty of
getting  adequate shipping space, and
even if they get some space, the time
factor is there and they are not able to
get it in less than a month or two
months, while I find that in some other
countries. say, Japan, if an order is
placed, shipping space is made available
within three or four days.
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Then, there is the ?ucstwn of freight
and freight structure. | am glad that the
Ministry has appointed a Special Officer
to go into this. Perhaps, a report from
that Special Officer has also been receiv-
ed. I would very much like the hon.
Commerce and Industry Minister to take
the House into confidence as to what has
been found out by that Special Officer
and what steps are going to be taken to
remove this difficulty of discriminatory
freight rates. .

Another point, in this connection,
which 1 want to emphasise is our Trade
Commissioner's services. I have had a
number of occasions to visit and meet
our Trade Commissioners abroad, our
Commercial Secretaries etc. Firstly, I
find that their offices are not adequately
manned. There is no research service
attached to them. In most places, there
is only one Commercial Secretary or
Trade Commissioner, perhaps, with one
stenographer. What 1 am suggesting is
that our Minister shpuld send a small
team of one of his Ministers and some
officers, to the various countries where
we are going to develop our trade, to see
what steps have to be taken to organise
our Trade Commissioners’ Offices in
such a way that they are able to render
greater service in the development of our
foreign trade.

There is also the question of status
of our Trade Commissioners. I under-
stand that a Trade Commissioner is even
lower, in status, than an Under Secre-
tary. Then, it is also not clear as to
whether he is under the jurisdiction of
the External Affairs Ministry or the
Commerce and Industry Ministry. The
status must be placed on a stable footing.
If they are serving abroad they should
be able to look forward to somethin
which an Under Secretary is able to loof
forward to in this country.

As far as our exports are concerned, J
find, from a report of the Indian Textile
Delegation to South East Asian coun-
tries, that in certain lines we are losing
the export market because of the bans
we are placing on the manufacture of
.certain types of goods. Take the case,
for example, of lungis and check cloths.
The mills are prohibited from manu-
facturing this type of cloth and the result
has been that we have lost our market
in Burma, which was quite substantial.
My suggestion, therefore, would be that
in cases where we are losing our export
market on account of these bans, we
must see to it that if certain mills are
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coming forward to produce those varie-
ties of cloth for the sole pu of ex-
porting them, then, they should be allow-
ed to do so.

[ now come to the industries side,
where very heartening progress is being
made- vear after year. I am particularly
glad to note that in the year under re-
view, industrial development has increas-
ed by about 9 to 10 per cent. In certain
lines of manufacture, the production has
increased by even 20 per cent. The
report of the N.1.D. C. is also before
us and 1 am glad to see that that body
has also made some progress, although
that progress is only in regard to ex-
ploration and study of the various types
of industries. It is also heartening to note
that a large number of concerns have
been approved under the Industries
(Development and Regulation) Act and
as many as 560, or so, applications have
been accepted for the establishment of
new industries or development of the
established ones.

In this respect, 1 would like to bring
to the notice of the hon. Minister the
question of regional distribution. I am
one with Shri Asoka Mehta, who has al-
ways been emphasising this point on the
floor of the House that we must have
suitable distribution of new industries all
over the country and I am glad that the
licensing committee has been taking this
factor into con51deral10n But, I would
be failing in my duty if I did not
bring to the notice of the hon. Minister
that, in some cases, this has not been
done in a very open manner. 1 know
of one or two instances where, although
the licensing committee has not expres-
sed itself one way or the other, the sub-
committees or the officers concerned,
who are charged with going into the
applications more thoroughly, have been
passing hints that the a pllcanons will
be accepted if only the faclory is locat-
ed in such and such a place. Now, as I
said, I am not at all against regional distri-
bution; but, I suggest that there should be
a policy statement that industries of such
and such type will be allowed to be es-
tablished in such and such a region only
and the impression should not be given
that some officers interested in a parti-
cular region are trying to force the appli-
cants to go there against their will and,
perhaps, against the policy of the Gov-
ernment itself.

There is also the question of steel
scrap. As you know, we are exporting
steel scrap to foreign countries who are
making no other use of it than to con-
vert it into steel. My point has been that
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you should ban all export of scrap. On
the other hand, we should try to import
scrap, if there are some concerns forth-
coming to instal electric furnaces to
smelt this scrap and convert it into steel.
After all, scrap is bound to be much
cheaper than the steel which we are im=
porting from various countries at fantas-
tic prices.

In this connection, I would like to
refer to the Development Wing and the
organisations connected with the develop-
ment of industries. I know that the Deve-
lopment Wing has been doing very splen-
did work. But, I see that there is only
one Chief Industrial Adviser at the helm
of affairs in that department. I have
known how busy the Chief Industrial
Adviser is. In the very nature of things,
when so many development works are
being undertaken, over such a large
field, he is bound to be busy
and so his organisation. But I
would suggest that inasmuch as the
entire private sector depends on his ad-
vice and assistance for development of
industries, it will be, perhaps, worth-
while to have not one but two or three
Advisers of his status who could look
to various things. For example, there
could be one Chief Adviser for Engi-
neering and ‘heavy industries; there
could be another for heavy chemicak
and allied chemicals and there could be
a third ...

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamacharf): Then he will cease to
be a Chief Industrial Adviser.

Shri Bansal: I say persons of his status.
There could be another for miscellaneous
industries. This, I say because I have
heard people saying that at times when
they have gone to see some officers,
they have Been told that the person
concerned was much too busy. I know
he is much too busy because work is
increasing. And, it is only for this reason
that I am suggesting that his work should
be lightened and other officers of a com-
parable status should be appointed so
that the people who come here to consult
him and to seek his advice, from all the
four corners of the country, do not have
either to wait here indefinitely or go back
disappointed.

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): Twenty
Development Officers are coming, I
think.

Shri Baunsal: | will now devote the re-
maining two or three minutes of my

14 APRIL 195

Demands for Grants 5242

time to small-scale industries. 1 have
noted that in the small-scale industries,
a lot of organisational work has already
been done. Industrial estates are being
founded—about 20 of them are on the
tupis. New industrial institutes are also
being founded and 4 offices of the Na-
tional Development Corporation are also
in existence. But, here, 1 want to invite
the attention of the House to the fact
that administratively the Small-Scale In-
dustries Board and the Corporation are
not functioning as efficiently as they
ought to. I know that organisational prob-
lems are tremendous and they could not
be overcome in a day. The size and
nature of the difficulty to which I will
invite the attention of the hon. Minister
will show that a lot of organisational
work has to be done and, even though
we have to do some radical thinking on
this, we must not shirk it. For examplg,
during 1955-56 both the State Govern-
ment and the Central Government allot-
ted certain funds for loans to be given
at a low rate of interest to the small-
scale industries. Out of a sum of Rs. 3
crores that was sanctioned, only Rs. 88
lakhs was disbursed. That means the dis-
bursement rate was less than 30 per cent.
In another case, where funds were made
available for the setting up of small-scale
institutes, the amount which was sanc-
tioned was Rs. 1,75,00,000. Out of that
only Rs. 14 lakhs was utilised, giving a
percentage of just 8. If you look at cer-
tain States like Madhya Bharat, Rajas-
than and Hyderabad, they did not utilise
even a single pie. That, perhaps, shows
that unless we gear up the administrative
machinery, either by placing thesec or-
ganisations directly under the control of
the Central Government, or by taking
some other radical action, the develop-
ment and progress on the small-scale in-
dustries front will not be as rapid as we

. would wish and as is envisaged in the
next Five Year Plan.

I am very glad that a lot of research
and a large number of research projects
are being undertaken to help the small-
scale industries. The experts made avail-
able by the Ford Foundation and by
various other countries can help in this
task, but that alone will not serve the
purpose. For this, the Directors of in-
dustries, their organisations, our own
Corporation, our Board and all such or-
ganisations will have to dovetail their
activities into each other in a manner
that rapid progress is made on this very
important front.

Lastly, T want to say a word about
the organisation of the Chief Controller
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of Imports. I am very glad to see from
the report that the number of applications
dealt with has been increasing and they
have all been dealt with very expedi-
tiously. In this respect | would like to
ay a special tribute to this organisation,
ause | had an occasion of coming in
close touch with the working of that de-
partment when the Indian Industries Fair
was on. And | must say that without the
help of that organisation and the expedi-
tious disposal of the applications, the fair
would not have been as successful as it
is reported to have been.

As regard to the development of in-
dustries, 1 would like the hon. Minister
to keep a constant watch on the price
trend in the country and adjust the pro-
gramme of industrial development in the
light of the price movements. Only this
morning it came in the papers that the
Prime Minister paid a visit to our Khadi
Emporium. And during the course of a
brief talk that he gave there, he referred
to the Ambar Charkha. We are all very
glad, Sir, that experiments about the
Ambar Charkha are being made. But |
warn the House that we must keep a
close watch as to how far our textile
production has to increasc and, if it is
not allowed to increase, what are going
to be the repercussions on our infla-
tionary situation, I am not going to
sound a note of alarm at this stage, be-
causc I believe thuat inflation is being
kept under check (lnterruptions.) But, 1
must tell my mocking friends that when
the impact of inflation is felt it will be
mainly, on two commodities—foodgrains
and cotton piece-goods. I am glad that,
ay far as foodgrains are concerned, a pro-
gramme of importing about a million tons
has already been finalised. About the
textiles, all that 1 am trying to say is
that the hon. Minister for Commerce
and Industry must assure the House that
he is not against Ambar Charkha in the
least and that all the production of yarn
by the Ambar Charkha will be bought
and made available to the handlooms.
There should be no difficulty on that
scorc at all. But, on no account should
scarcity be allowed to develop in the
country as far as the item of piece-
goods is concerned, because, if that hap-
rcns. there will be nothing to check the
nflation in the country. 1 am sure the
House has no difference of opinion on
this subject. No one is against the Ambar
Charkha and I am one of those who
believe that we must patronise it and see
that it improves, because improvements
must be there. Without improvement the
yarn will not be usable. So, T have no
difference of opinion with my friends on
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this. Only the production of textiles
should not be allowed to reach a level
where the price will rise beyond the
reach of the average man. I am sure, if
we take these steps, we will have no diffi-
culty in marching ahead from stage to
stage in our next Five Year Plan.

Shrimati Tarkeshwarl Sinha (Patna
East): Mr. Speaker, Sir, it has been
common knowledge that industrial deve-
lopment, along with transport, forms the
kernel of the Second Five Year. Plan.
Though India had a very fine career of
industrial development, I would like to
mention here that the character of her
industrial development has been such
as to make the desire for diversification
through the building up of heavy indus-

" tries, very strong and persistent. And so

it is gratifying to note that the heavy
industrial projects which have been for-
mulated in the Draft Second Five Year
Plan are going to make up for the neglect
in the First Five Year Plan.

But it is a little unfortunate that in
the field of industry, with its luminous
future the character of our mixed eco-
nomy has been greatly debated, and on
hhe_dproportion of mixture it still remains

uid.

Sir. for some new-born ultra-socialists
it has become quite fashionable now-a-
days to justify all the acts of State inter-
vention in the name of the socialist pat-
tern of society, while on the other hand
the spokesmen of the private sector are
leaving no stones unturned by decrying
the State intervention that we are going
to have and we shall have in future. But
the supporters of both these theses seem
to forget that the problem that concerns
us today is not a wearisome reiteration of
well-known objectives, but a concrete
formulation of the specific methods that
will be adopted for realising them; not
where we have made up our minds to
go—because that is very clear—but how
we propose to realise them and how we
propose to reach them. I am sorry to feel
and say that it is here that our thinking
remains very fluid. And with all the
talks of public sector and private sector
going on, it has provided us with no guide-
posts to reach the goal. Therefore, when
we are launching the Second Five Year
Plan, when we are drawing a compre-
hensive picture of the coming industrial
development, all that we can do now is
to keep on guessing as best as we can as
to what will be the coming shape of
future development in India.
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Nobody needs to remind us that the
doctrine of laissez faire has become
quite outmoded in the modern world,
and the concept of welfare society or Wel-
fare State has taken deep roots since long
in each and every country of the world.
The laiseez faire doctrine had long been
given a decent burial in all the countries,
including the United States of America,
which is supposed to be the bulwark of
modern capitalism, because of the fact
that the ideology of the daissez-faire
doctrine carried the doctrine of free
enterprisc too far. This free enterprise
made the business too free, sometimes
too wide and ultimately what happened
was that the entrepreneur class often
lacked not only the social consciousness
but also that enlightened self-interest
which was the pivot of the laissez faire
doctrine. And as a result, the welfare of
the society went frequently by default.
But what I feel is that even if all this is
true, it does not mean that we should
leave the middle course that we adopted
in 1948 and follow a blind extreme, be-
cause | feel that we have also to keep
on reminding ourselves that if the State
can do only a little, it can also attempt
to do much and we can create a system
of bureaucracy and nothing more if we
go on thinking in these terms. So, the
question is now this: what should be the
optimum combination of the State and
private enterprise in our country ? There
is no ready-made formula for that before
us.

12 NooN

In this connection, I would like to
quote Burke who was a great exponent
of State intervention. He said:

“One of the finest problems in
legislation is, namely, to determine
what the State ought to take upon
itself to direct by public wisdom
and what it ought to leave, with as
little interference as possible, to in-
dividual exertion”.

We have not drawn out a conclusion
on that as yet. I feel that life has be-
come no doubt very complex since the
day of Burke, because the functions of
the modern State have increased, as you
know, beyond recognition and also the
State control and regulations has become
more and more pressing than ever be-
fore. But the problem Burke posed has
not yet lost its relevance. It persists in
our own days, in every Government or
country that respects individual rights or
individual duties and cares for the subs-
tance of democracy. To solve it, we need
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a balanced and careful objective study;
and a careful and objective approach to
our thinking also. All the dogmas, how-
ever alluring they may be, can lead us
nowhere, I am sure about it,

I think that all this confused thinking
about the private sector and the public
sector is due to the fact that we still lack
a clear perspective or a clear conception
of social duties and social values and
social functions of both these sec-
tors. Defined in a broader sense,
the private sector has to produce
goods, essential goods, in adequate quan-
tities to supply the growing needs and
demands. It should produce those goods
at the lowest cost with the lowest profit
motive and to increase the productive
capacity progressively so as to supply the
increasing demands in the country. On
the other hand, these are the very rea-
sons for the State regulations to be im-
posed. 1 have no doubt about that. The
State has to see whether the private en-
terprise does actually fulfil these func-
tions efficiently conscientiously or not.
The task of the State, in other words, is
to see that the essentials are given priori-
ties over the non-essentials; to encourage
efficiency; to lower the cost of production
of the different units and to secure a
fair deal to the labour force. It should
also secure a fair price to the consumer
by preventing the growing up of different
monopolies and keep enough competition
in the field of industry and trade so that
the growing demands do not create
monopolistic concerns. Lastly, but the
most important thing that the State has
to see is that the job-creating potentiali-
ties, the tremendous potentialities that
are lying dormant in the country are
given full encouragement. I am sure that
everybody will agree that in this matter
we have to encourage all the resources
at our disposal, either in the public sector
or in the private sector, to Create new
jobs, because that is going to be the big-
gest problem in the second Five Year
Plan.

So, the problem before us is, how far
this quality of regulation should go and
what should be the quality of regulation
and what should be the specific measures
to reach it ? In regard to these principles,
no modern society, no sensible indivi-
dual, no enlightened individual, can have
any objection. So far as the principle of
State regulation s, the State should
see that for achieving the maximum
social and economic progress in the
country, they must have a balanced and
objective outlook, because it is a question
of why and how the State regulation
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can turn the public and the private sac-
tors to the maximum advantage of the
country at present. '

At the time of the general discussion
of the budget—if I remember correct-
ly—or at the time of the discussion on
the Insurance, Bill, Shri Tulsidas said
that the private sector is being treated
like untouchables. I think that was a
little exaggerated remark on his part.
But I certainly feel that some new con-
verts of socialist doctrine are out to decry
the private sector and they are decrying
it out and out and thus contributing to-
wards creating a thoroughly imbalanced
and unsciemigc outlook in the country.
There have been very responsible spokes-
men, and they know that their words
and their opinion carry a lot of weight
but they are unfortunately contributing
in creating a thoroughly imbalanced out-
look and a little frustrated outlook also—
if 1 may be pardoned for saying so—
in the country. Sir, I suffer from no
guilt, and I say boldly that this is a
totally wrong approach. I think it will
be suicidal for the country’s future set-
up if this atmosphere of mutual ill-will
and mutual mistrust is allowed to be
developed in the country, It should not
be allowed to grow or be grown in the
country. We have accepted the principle
of mixcd economy with a clear consci-
ence. There is no doubt about it, because
we feel that we have deep faith on the
capacity of the individual to do good for
the socicty. If his capacity is channelised
properly, or if he develops social cons-
ciousness, he can do as much good to
the society as the State or the Govern-
ment can do. So, I have no hesitation in
saying that the Government could follow
these principles of mixed economy, with
individual freedom and with an overall
State control, in our industrial develop-
ment.

I do not have any axe to grind for
the big businessman. I am not at all
thinking of the big businessmen of the
country or the monopolistic concerns of
the country, who are very, very big. I
have no axe to grind for them. But what
is the psychology, at present, of the lower
middle-class businessman of India ? He
suffers from a sense of hazy guilt for
being a businessman. That is his psycho-
logy at present. He lacks that exurberant
self-confidence which makes or unmakes
a man. I feel that it is very unfair on
the part of any Government in the world
to rob the seif-confidence of the indivi-
dual and thus ruin his capacity to work.
They ought to be given opportunities
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where they could do some work or ser-
vice to the country. This sort of un-
balanced approach, 1 think, is very harm-
ful to the nation. Sir, there may be big
businessmen like Tatas, Birlas, Dalmias—
but there are so many ordinary business-
men also, holding a small unit—if we go
and talk to the small ordinary business-
men, those small businessmen feel a hazy
guilt for being in business, That is some-
thing funny that they are being looked
down upon by modern intellectual society.
Therefore, this out and out decrﬂl:'lg of
the private sector should not en-
couraged. I woul® appeal to the hon.
Minister that in spite of all the forces
that are going on now, he must be bold
and face these forces, and he must go
forward and clear all these misunder-
standings that have grown day-by-day.

Thercfore, the task of the present
Government becomes very delicate as
well as very challenging. Government
has to see that it can domesticate but
it should not emasculate; it can harness
but no oppress or repress; it can control
but it should not constrict; it can direct
and guide but it should not pull back
or hold up the growing enterprises. I
should not be misunderstood if I say that
sufficient care must be devoted to the pri-
vate sector. I do believe that in the coming
future development, the State has a lot
to do. The State will be playing a promi-
nent part in the industrial development
of the future. But it should act in a man-
ner as to encourage all the economic
limbs of society. An overall operation of
the economic patient is needed. There is
no doubt about it. But the State must
act as a doctor who will operate on the
patient for saving him and not killing
him. He should not operate on the
patient just to kill him. If the State does
that, I think it will act as a ruination to
society, because I believe that Govern-
ment can only act as a guardian of
society. If the Government wants to act
as everything and monopolise every acti-
vity, I am afraid the Government will be
creating an army of bureaucrats and it is
a well-known fact that the size of bureau-
cracy affects the quality of democracy.
That stage should never be allowed to
come in this country.

[ would now like to draw the atten-
tion of the hon. Minister to the promo-
tion of research work in India. Some
major industries in India have their own
research establishments. but compared to
the size of our industries, they are very
few and far between. Generally speaking,
Indian industries have not taken so far
active interest in promoting research. It
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is not due to lack of awareness of the
importance of that work, but only due
to lack of means. Small-sized business
units cannot afford to have these research
associations. They have not been able to
make much contribution in this regard.
Therefore, I would like to submit that
they can very well follow the British
system and | all their resources tor
the common benefit for opening common
research associations, They can have co-
operative research associations for com-
mon industries. Therefore, I would ap-
peai to those engaged in the various in-
dustries to come forward and set up dif-
ferent research committees for different
industries and also maintain research
. funds for sponsoring specific projects in

national laboratories and university labo-'

ratories. I would submit to the Minister
that he should make arrangements with
the Ministry of Natural Resources and
Scientific Research and also with the
various State Governments, so that these
research centres may have all oppor-
tunities of working in all the national
laborarories and also in the wvarious
university laboratories. For that the
Minister must earmark a certain sum
annually to be paid to these research
centres because if they are left alone,
they cannot afford to have these re-
search associations on their shoulders.

I now come to the automobile indus-
try. I would like to say a few words on
this. I would like to int out
that in spite of all the efforts on
the part of the automobile manu-
facturers and Government the de-
mand tor motor cars has not increased
to the extent it should. In this fast-mov-
ing modern life, car is not a luxury but
a necessity. But because of the high
price of cars, even ]persom belor#inrg to
the higher middle-class cannot afiord to
have a car. It is very difficult to find a
Jump sum of Rs, 10,000 to have the
pleasure of owning a Hindustan. But on
the other hand it will be very easy to buy
a car if there is the facility of the girc pur-
chase system, so that a person can buy
a car by paying Rs. 100 or Rs. 200 every
month. For him, that will not be an un-
bearable burden. 1 would suggest herc
that some sort of a corporation should
be established to advance loans 10 the
car dealers who will fix a standard rate
of interest by reducing it to a reasonable
extent. At present the rate of interest
charged by these car dealers s exorbi-
tant; sometimes it goes to even 20 or 25
per cent. It is very unfair on the part
of the automobile industry to oppress
the consumer in that way. Unless and
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until something is done in regard to
this matter, 1 am sure that in spite of
all the éfforts, the demand will not in-
crease. So [ suggest that Government
should come forward and fix a ceiling
on the rate of interest and no automobile
dealer should be allowed to charge more
than that. If that is done, the potential
demand for cars will *increase very
rapidly. The hon. Minister belongs to
a very rich family and perhaps he has
not had this difficulty. ...,

Shri A. M. Thomas (Ernakulam): Ap-
pearances are deceptive.

Shrimati Tarkeshwari Sinha: ... but,
for an ordinary person, even for a Mem-
ber of Parliament, it is very difficult to
possess a car, because of the high price.
The Member of Parliament does not
afford to invest Rs. 10,000 so that he
can cnjoy the pleasure of having a
Hindustan. If Members of Parliament
cannot afford to have a car, what about
the middle-class people. If the hon.
Minister is serious about incrcasing the
potential demand of the cars, 1 would
appeal to him to come forward and give
a bit of his genius mind to this pro-
blem also.

Shri G. D. Somani (Nagaur-Pali): The
report of the Commerce and Industry
Ministry gives a cheerful account of the
recent trend of production of several in-
dustries which are under their charge. It
is really a very good augury for a more
ambitious programme of development
under the second Five Year Plan.

The Ministry performs the role of pro-
moting and encouraging the establish-
ment and development of industries on
the one hand and exercising control
over and regulating the functioning of
the industries according to the policy of
planned development on the other. So far
as the policy of promoting and encourag-
ing the development of industries is con-
cerned, the present production itself
bears ample testimony to the very effi-
cient and creditable way in which the
Ministry is trying to increase the produc-
tion of various industries in the private
sector. But so far as the function of re-
gulation is concerned, I think the way in
which the private sector’s activities are
being regulated calls for a certain
amount of examination so as to ensure
that the various units would be allowed
to function efficiently. In this connection,
I can very well refer to the hon. Minis-
ter's own remarks the other day, namely,
that he was fpnctioning as the superin-
tendent of the jail in which the private
sector was locked. T would appeal to
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the hon. superintendent of the jail to
function in a manner which will allow
the ggi&oners to perform the role that
has bzen assigned to them in an efficient
and smooth way.

The only point to which | am drawing
the attention of the Minister is this.
While on the one hand the Ministry is
trying so hard to encourage and promote
the development of industries, on the
Other hand, some of the actions of the
Ministry and the scries of legislation in-
troduced by the Finance Ministry are
<oming in the way of the smooth func-
tioning of the private sector. At a time
when the industries are expected to deve-
lop to a very great extent, the whole
problem of regulation has got to be re-
viewed in a manner which will not come
in the way of the smooth functioning of
these industrial units. 1 am not at all op-
posed to the regulation of broad outlines
of policy to suit the requirements of
planned development, but when it goes
to the extent of examining very minute
details, it does cause a lot of unneces-
sary difficulties. 1 hope it will be possible
for the Ministry (o evolve a pattern of
regulation which will suit the needs of
the developing economy of our coun-
try.

1 would like to say a few words about
the revised policy which is going to be
announced. In regard to the policy reso-
lution for the industrial sector, a lot of
speculation has already been made in the
press. We have still to know authorita-
tively the exact naturc of the revised
industrial policy resolution which the
‘Government have decided for the Second
Five Year Plan. | am not in the least
opposed to the expansion of the public
sector. In fact, there are a very large
number of industries of a basic type or
from the point of the strategy, which
the State alone can undertake and there-
fore, everything possible has got to be
done to ensure the expansion of the
public sector under the Second Five Year
Plan. There is not much to be said about
this. The only submission that 1 would
like to make in this connection is that
‘nothing should be done to curtail the
activities of the private sector or impose
any enforced idleness on the capacity of
those who can do a lot in promoting
and expanding various industries in the
country. At a time when so much has
to be done, when so much of the re-
sources of the country is lying untapped
and unexploited, it is really inconceivable
to think in terms of restricting the acti-
vities of any sector, especially of a sector
which has given a good account of itself
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and which has shown by its achievement
under the First Five Year Plan, that,
provided the necessary scope and facili-
ties are available, it is in a position to deli-
ver the goods. I would like, therefore,
to tauke this opportunity of appealing to
the hon. Minister that when the final
policy statement is made, everything
possible should be done to ensure that
the capacity of those who are in a posi-
tion to develop indusiry, will not in any
way be restricted so that the country’s
development may not suffer. I hope that
the fears and doubts that have been
aroused for some time in regard to the
exact scope and nature of the industrial
policy resolution will be clear and it
will be better if the hon. Minister while
replying could give a broad outline of
the pattern of the revised policy which
is going to be finalised very soon.

I would like to pay a tribute to the
Ministry for what they are doing for the
development of small-scale industries.
There is a mistaken belief in certain
quarters as if organised industry is op-
posed to the development of small-scale
industries. Nothing could be farther from
the truth. As early as when the Bombay
Plan which is called the Tata-Birla Plan
was formulated some ten years ago, that
plan emphasised the need for develop-
ing small-scale industries in the country
and they themselves had provided an
ambitious programme of development of
small-scale industries. There is absolute-
ly no reason to say that organised in-
dustry is in any way opposed to the
development of small-scale industries. I,
therefore, welcome the many facilities
and positive help that is being given by
the Ministry in regard to the develop-
men* of small-scale industries. We have
got enough indication of these measures
in the report of the Ministry, and the
hon. Minister for Industries also gave
a broad outline in his broadcast speech
the other day about the nature of the
facilities available for the wvarious in-
dustries.  In this connection, ] would
only like to draw the attention
of the hon. Minister to do something for
the development of these industries in
Rajasthan. I am aware that, to some ex-
tent, as my hon. friend Shri Bansal
pointed out, due to lack of organisation
in the various States, they have not been
able to take full advantage of the facili-
ties that are made available. Indeed,
there are facilities both for technical and
financial help as also help in the market-
ing the products of thesc industries. What
is, however, required is to see that a
balanced development takes place and
the requirements of the backward areas
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are given preferential treatment. Even in
regard to the establishment of industrial
estates, it is good that certain
estates are already under construction in
various States. As I was saying, I hope
that the backward areas like the Rajas-
than would get not only their proper
share, but even preferential treatment in
the matter of development of small-scale
industries and in the matter of establish-
ment of industrial estates so that their
resources could be properly developed.

Now, coming to the question of in-
dustrial production under the Second
Five Year Plan, I would only like to
make a few remarks about the textile
industry which is already under contro-
versy and whose targets have still to be
finalised. I need not say anything to plead
the case of the industry because, so far
as the industry is concerned, the
present policy of the Government
suits them very well. The policy of
freezing the production of the textile in-
dustry will place the existing units in a
more or less monopolistic conditions, and
the consequent rise in cloth demand and
the consequent shortage of cloth that
may follow the present policy, could be
taken full advantage of by the exist-
ing industrial units. | need not labour
that point of view. But, there are cer-
tain vital and fundamental issues involv-
ed in the policy of fixing the targets of
textile porduction. I am fully aware of
the hon. Minister’s own experience about
this and the nature of the repercussions
which this policy might have on our
national economy. The first question is
about the supply of cloth to the in-
ternal market. In view of the inflationary
trends that are bound to follow the
policy of deficit financing that we are
following, there is already visible in the
cloth market—and the signs are quite
clear—that unless something is done
immediately to expand the production of
cloth in the mill sector, we might be
faced with a situation which will cause
a lot of complication and difficulty and
thc same methods of controlling cloth
production and distribution that we had
in the war and post-war period may
again have to be resorted to. It is of
very real urgent importance that the
Planning Commission should deeply con-
cern itself with the present position of
rise of demand in cloth and take mea-
ilcllm to ensure that no shortage is creat-

Side by side, we have also to look to
the repercussions which this policy may
have on our eg‘oﬂ trade. The report
released by the Export Promotion Coun-
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cil recently shows that our exports in.
the last year were about 8 or 9 per
cent lower than the exports in 1954,
Looking to the present conditions when.
the internal cloth prices are rising, it is.
more than likely that our export trade:
may be adversely affected still further in
the present year. In view of the v
acute foreign exchange situation wi
which we are faced under the Second
Five Year Plan, this question of the
maintenance of the export markets is of’
real importance to our national eco-
nomy. Unless remedial measures to ex-
pand the textile production in the milt
sector are taken very immediately, it is-
a matter of genuine apprehension that
our export trade may be adversely affect-
ed, and perhaps may be affected, per-
manently because once you lose a market
in a particular variety or a particular
country, it is very difficult to regain it
in view of the growing competition from
Japan and Lancashire. I would, there-
fore, like this question of exports to be
properly reviewed by the Planning Com-
mission so that, before we lose ground
still more, we may take steps to ensure
that our export markets will not only be
maintained, but something will be done
to see that the target of 1200 million
yards for the Second Five Year Plan is
realised.

I would also like to make a brief
reference to the question of the supply
of cotton. From what has appeared in
the press, it is seen that the Ministry has
followed a rather conflicting policy. On
the one hand, they have allowed an im-
port of 40,000 bales of low staple cotton,
that is from 7/8 to 1-1/16 and on the
other hand, I find some indication that
the overall imports of cotton will be
restricted to a maximum of 5} lakh
bales of cotton. That has created a lot
of scare in the cotton market. I hope the
hon. Minister will take the present op-
portunity of announcing the cotton
policy so as to ensure that the cotton
imports will not be fixed at a rigid mini-
mum but that cotton will be allowed to
be imported to an extent which will take
proper care of the requirements of the
textile industry. This announcement, an
indication of which has recently come,.
about putting a maximum on the imports:
has really caused a very tight position ins
the cotton market and I hope the Minis-:
ter will take the earliest opportunity of
dispelling the doubts about the supply
of cotton to the indigenous industry.

1 would also like- to say something
about the jute industry. This again is
an industry which plays a very vital rele
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in our export trade and in earning
foreign exchange for our country. But I
find the industry is not doing as well as
has been made out in the report of the
Ministry. 1 am aware of the valuable
help that is being envisaged to be given
by the Industrial Development Corpo-
ration for the rehabilitation and moderni-
sation of the jute industry, but the many
balance sheets of the juite mills that have
appeared recently show a disquieting
trend. Many of them have shown losses
and they are unable to compete in the
present international market in the ex-
port of jute textiles. Here is an industry
against which competition is increasi
from Pakistan. I think our Ministry wi
be well advised to keep a close watch
upon the functioning of this key indus-
try, so that we may not lose our export
trade in jute textiles.

Shri L. N. Mishra (Darbhanga cum
Bhagalpur): Any suggestion ?

Shri G. D. Somani: A suggestion is
that this help for modernisation should
be expedited and the industry should be
enabled to get its raw material, that is,
jute, because the present difficulty has
been created by tHe shortage of jute, The
price of jute has risen considerably
while the price of jute goods is low.
Naturally it is in our interest to keep
the price of jute goods as low as pos-
sible. but steps should be taken to en-
courage the production of jute so that
supply may be ensured of the raw
material at reasonable prices, and also to
accelerate the pace of modernisation of
the jute industry, so that the industry
may be in a ition to compete in the
international field.

Then I would like to say a few words
about the cement industry. Here, of
course, complaints have been made both
in the House and outside about the scar-
city of cement. But I think the fact
should be recognised that the production
of cement was somewhere about 1*5 mil-
lion tons in 1948 and it has risen to 4'5
million tons in 1955. There has thus
been a three-fold increase in the produc-
tion of cement and the industry, I think,
has given a creditable account of itself.
As the report of the Ministry shows, the
lincences issued for new units and for
expansion of the present units show that
the target of 12 million tons will be
easily achieved bgr the industry during
the Second Five Year Plan. Therefore,
so far as cement manufacturers are con-
cered, I think they have contributed to
the solution of this problem to their
maximum capacity.
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An Hon. Member: What about black-
marketing ?

Shri G. D. Somani: So far as this
question of black-marketing is concern-
ed, about which the hon. Member is
reminding, 1 should like to remind the
House that so far as the manufacturers
are concerned, they are not free to dis-
tribute a single ton of cement without
permit. Their entire production is dis-
tributed by the State Governments and
according to the policy of the Central
Government. If, therefore, there is any
irregularity or blackmarketing in cement,
the cause has to be traced elsewhere.
Certainly the Central Government should
look to the distribution of cement in a
manner which will do away with this
blackmarketing if it exists because so far
as the manufacturers are concerned, they
deliver each and every ton of cement
according to the permits that are issued
by the Government machinery.

[MR. DEPUTY-SPEAKER in the Chair]

Lastly, I would like to say a few words
about State trading. We have been hear-
ing about this for a2 long time, and the
matter was also under examination. At
last wc have been given this decision in
the report of the Ministry that a State
Trading Corporation is being formed in
the near future. Now that the decision has
been taken, no useful purpose will be
served by reminding the hon. Minister
about our past experience in State trading
and also about the experience of various
other countries in the State trad-
ing line. 1 am, of course, confident that
with the hon. Minsiter in charge of super-
vising the activities of this Corporation
we are assured that whatever has ha
pened like the Japanese cloth deal will
not be allowed to be repeated. We are
aware that the Ministry had imported a
lot of Japanese cloth at a time when
cloth was scarce and there was an acute
shortage of cloth in the country, but stiil
the Exchequer had to pay very dearly i
disposing of that cloth. I have, of course,.
no doubt that such examples are not
going to be repeated by this Corpora-
tion, but the risk remains. After all, trad-
ing, especially trading in exports and im-
ports, is a very complex business and
the experience and the resources of a
private individual cannot easily be re-
placed by any such centralised Y.

Another point 1 would like to stress.
in this connection is that when this
body comes to function no unemploy-
ment should be caused by the operationr
of this Corporation. At present the im-
port and export trade is handled by a
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series of business houses and I am, of
course, in favour of decentralising that
business. So fur as the business of im-
port, export and distribution is concern-
ed, 1 think the Ministry - should give
-every encouragement so that the sector
of trading will be diversified and will be
broad-based as far as possible, and the
small section of the traders will get
their full share. But here We are going
towards over-centralisation. 1 hope that
the apprehensions of the trading com-
munity that some of their activities will
be replaced by this Corporation will not
-come true, because, after all, when we
are considering this question from the
point of view of cmployment it is of
vital importance to us to see that the
activities of the State Trading Corporation
-do not come into conflict with the nor-
mal business channels. In view of the
resources and the very naturc of the
set-up of the Corporation, traders
naturally will not be able to com-
pete in the field where the State
Trading Corporation will be trading. It
is, therefore, very essential that this body
should take up business only in certain
specialised items and should not compete
in a manner which will oust in any way
the various small-scale traders and busi-
nessmen functioning in the import
trade.

Dr. Rama Rao (Kakinada): May I
know what items .the hon. Member
would recommend ?

Shri G. D. Somani: | do not recom-
mend any item. Personally 1 would like
the entire field to be left to the private
sector but in view of the Corporation
being formed 1 am only asking for an
.assurance that so far as the exist-
ing normal trading channels are concern-
ed, they will not be disturbed, or at
least a formidable competition will not
be created in a manner which will oust
them from their normal trading activities.
‘Secondly, as pointed out earlier, every
possible precaution should be taken to
ensurc that the activities of this Corpo-
ration do not result in any loss to the
Exchequer, because our past experience
and the experience of State trading in
-other countries naturally give rise to
genuine fears and apprehensions that the
‘State might involve itself in losses and
thereby our aim of adding resources to
-our Exchequer may not be realised, but
-on the other hand, the Corporation might
entangle itself into losses which will be
very harmful to our economy.
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1 hope the points that I have raised
in the course of my observations will
receive the atiention of the hon. Minis-
ter.

So far as the-private sector is concern-
ed, I would only like to say at the end
that they have shown by their results
under the First Five Ycar Plan that they
are capable of achieving the targets that
might be laid down in the Second Five
Year Plan. 1 hope, thercfore, the revised
industrial policy resolution will not in
any way put any artificial checks on the
scopc of development of industries
where the private sector is capable of
making its contribution.
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The Minister of Commerce (Shri Kar-
markar): In the course of a few obser-
vations at this stage of the debate, I
propose to give myself the indulgence
of dealing with a few points which have
arisen in respect of foreign trade. Before
I proceed to do so, I should like briefly
to deal with a ﬁOim on internal trade,
which is as much interesting to me as to
any citizen in India, namely the hire-
purchase-system, the plea for which was

made by hon. friend Shrimati Tarkesh-
-wari Sinha.

Anyone who has visited foreign coun-
tries is rather impressed with the way
in which the hire-purchase-system is
‘made use of to promote the sale of goods.
‘My hon. friend was tempted to make
some observation about my esteemed col-
league. I do not know, ause I have
not gone into that matter. But I am cer-
tainly sure that my hon. friend who has
raised this point is not in any handicap
regarding funds for a car for a ready
spurchase.

Shrimati Tarkeshwari Sinha: I am.

Shri Karmarkar: If I might be per-
mitted to take a little further liberty, I
am quite sure that she will never find any
handicap regarding any journey in any
-car, so far as Delhi is concerned. But I
understood her to make these observa-
tions just as any public worker would
do in the interests of the general public.
And belonging as I do to the public, I
take a deep interest in that. The hire-
purchase-system does involve a little
greater payment. The more such a
system comes into habit, surely there will
be a greater and more rapid development
of internal trade. A few merchants have
‘been making experiments in that direc-
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tion. It is a question relating to the liabi-
lities, and the capacity of the customer
to pay back in instalments the price of
the particular commodity. But that is
certainly an interesting suggestion, which
those concerned may take up very
seriously.

With regard to the foreign trade prob-
lems also. I should gently like to deal
with the important points as they have
emerged from the debate. Before I do
so, I must express appreciation and grati-
tude on behalf of the Ministry for the
words of, may I say, justified apprecia-
tion, which some hon. Members have
shown in respect of the mechanism of
foreign trade control.

Years ago, when the thing was new,

.there was a lot of shortcomings. I join

hon. Members, not so much in a spirit
of complacency—because as my esteem-
ed colleague said the other day, we can-
not afford to be in any mood of com-
placency in any stage of our work—
when I say that I should be tempted to
agree that there have been far fewer
complaints—I had almost said, nil—
regarding the mechanism of our import
and export controls.

In fact, we have gone to the length of
issuing weekly bulletins—these are quite
long, they are about 300 pages each—
showing the details of every licence
issued, so that the public may have an
opportunity of scrutinising the mechanism
of our import control and thus we make
sure that publications like that do serve
a purpose which goes in a healthy direc-
tion. Our officers are feeling fairly en-
couraged by the appreciation of this
House, than which appreciation there
could not be any other appreciation, and
unless they overcome the shortcomings,
they will not relax in their efforts. They
will try to improve their efficiency and
achieve greater success than they have
achieved. In fact, if 1 may be permitted
to share a little pleasure with this House,
I was myself very happy to have a few
letters from our mofussil centres giving
expression to satisfaction being given by
our import control officers. But any way,
vigilance is always necessary. We look
forward to the vigilance of this House,
greater and greater vigilance, as we go
further and further, so that we might
achieve as near an approximation to suc-
cess as possible, in respect of the mecha-
nism of our control.

My hon. friend, Shri Bansal, allowed
himself to say that there was some diffi-
culty in interviewing our officers. I
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should be quite frank with the House
and say that two or three years back,
we almost banned interviews because
-our officers were more disturbed than
absolutely necessary for the purpose. But
I am quite sure that any reason for
complaint is long past, and I thought he
was certain about the position that when-
-ever any member of the public on rea-
sonable grounds wanted an interview
with a responsible officer, there could be
no difficulty about it.

My hon. friend, Shri A. M. Thomas,
had something to say about long-range
planning of foregin trade. Situated as we
are, if there is any sector of economy
where long-range planning is likely to
be futile it is this sector of foreign
trade. The hon. Member knows the
broad features of our foreign trade; dur-
ing the last six or seven or ten Yyears
after freedom, there was an item of food
imports devouring a sizable portion of
-our foreign exchange earnings, almost
.one-third, and a little more than one-
third in one year. Happily for us, that
stage is past. We have now to devote
-our attention to the import of machinery
and raw-materials. After satisfying the
«<ountry's needs in respect of these essen-
tial items of our exports, then only we
-could give ourselves the indulgence of
any luxury imports. Happily, partly be-
-cause the need for importing essential
commodities like food and cotton, for
imstance, has decreased—this also applies
to some smaller items—we have had
some progress in certain sectors owing

to a risc in production inside the coun--

try, as for example, in the case of
bicycles. We are also not increasing
the capacity of internal production in
respect of internal requirements like
sewing machines, but we are exporting
them to a larger extent than before.
There has been a progressive increase
in the exports.

In view of these favourable factors,
the House will be happy to know that
the burden on our foreign exchange re-
sources has Tessened, and it is cxpected
to be more steady and more balanced.

In respect of regulation of our import
control, we have released a larger num-
ber of items from control. We have put
a large number of items under general
licence. Now, as 1 said our broad objec-
tives continue to be the same as before,
namely, to ensure through our trading
policies that foreign commerce furnishes
to the country’s economy all the help
that it needs, all the resources that it
requires for attaining the objectives set
out in the Five Year Plan.
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By and large, I am sure the House will
agree that so far as the First Five Year
Plan is concerned, we have not had to
stint in respect of our essential require-
ments, in respect of food, machinery and
raw materials. We have always to give
these the high priority which they need.
We have also been helped in this by fa-
vourable terms of trade. The 1952-53
level continued over 1953-54; over the
same period, the terms of trade were rea-
sonably favourable, partly as a result of
good prices obtained for our tea. Never-
theless, it is a matter of some satisfaction
that the aggregate trade deficit has been
only of the order of Rs. 450 crores
over the Plan period as a whole, and
this includes also the amount of foreign
exchange that we have had to spend
for meeting our deficits in food.

Our import of machinery during the
First Five Year Plan has been to the
tune of Rs. 450 crores. Now, the preli-
minary estimate for the Second Five
Year Plan, as hon. Members are doubt-
less aware, is or the order of Rs. 1,350
crores, and this is in spite of the fact
that machinery production has been ex-
panding in the country—we hope that
by 1960-61, we will be making more
machines and in much larger quantities.
Now, even on a conservative estimate,
our foreign exchanﬁe requirements for
the import of machinery are likely to
be more than double. So that shows
the size and nature of the problem.
In the past, we had to stint in
respect of our imports largely on
account of factors beyond our con-
trol. In the future also, our deficit of
foreign exchange, as we have been able
to envisage—as my. hon. colleague told
the House the other day—is of the order
of Rs. 1000 crores or so. But in respect
of this, what we have to do, as was
rightly observed by an hon. Member, is
to coax up our exports. As the House
is already aware, in the past our export
possibilities have been limited to a few
important commodities like cotton tex-
tiles, tea and jute, and t0 a minor extent,
oils etc.

Sir, there is nothing surprising, nothing
distressing, nothing discouraging, in the
fact that, by and %arge. our pattern has
continued to be the same—I repeat the
words, ‘by and large’. But we have to
enlarge the sphere of our export possi-
bilities. As I mentioned earlier, it may be
in respect of small items, like sewing
machines. Then, we have been exporting
to some extent other items like cutlery,
electric fans, photographic instruments,
surgical instrumen's, diesel engines and
S0 on.
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Much has been said about exhibitions.
My hon. friend, Shri S. V. Ramaswamy,
spoke of running a train 1 wish it is
possible for us to do that, namely, to
exhibit small-scale industry products.
But here there is always a limiting factor,
that of finance. Ultimately, we have to
limit our exhibitions to the extent our
finance takes us.

In respect of foreign exhibitions, dur-
ing recent years we have almost doubled
our budget, and I am happy to be able
to tell the House that more and more
our participation in foreign exhibitions
has been a success. The House will be
happy to learn that in the Lousanne
(Switzerland) exhibition last year, our
participation was such a success that
even at the closing hours some thousands
of people were found waiting outside.
Then again, our exhibition in Cairo has
been a good success. Some orders were
booked on the spot. The House will be
glad to learn that more and more of
these foreign exhibitions have been a
success, and they are demanded in vari-
ous countries. d

Another aspect, of which hon. Mem-
bers are aware, is about our Export
Promotion Councils. For instance, we
have Export Promotion Councils in res-
pect of some items. Six of these have al-
ready been formed, for instance, textiles,
silk, piecegoods, engineering goods,
cashew and paper, tobacco and plastic
goods. These Councils, as the House is
aware, are composed of representatives
of the trade, and they are administered
mostly by these representatives from the
trade.” Thus representatives of trade inti-
mately connected with these commodi-
ties are associated with these Councils,
The Export Promotion Council for tex-
tiles, for instance, has already justified
the confidence reposed by Government
in it. It is our earnest hope that other
Councils will also justify our confidence,
and make their contribution to our
foreign exchange resources.

There have been limitations also in
respect of export availabilities in regard
to certain items. Consumption at home,
for instance, is one of the material fac-
tors, governing our policy in respect of
exporlts. In the case of textiles, for
example, we had first to look after the
demand at home and then venture into
the export market. It is true that pro-
ducts of new industries—] mentioned a
few earlier—will in due course help to
contributc substantially to our foreign ex-
chanre. But in the main, we will continue
to rely on our traditional items.
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That brings us to another point. We
have to see that though the quantities
available for export do not diminish, we
should also be particular about the qua-
lity to be exported. I am sure that the
House will appreciate the standard work
that is being done by the Indian Stan-
dards Institution in setting up standards.
There is nothing so difficult as to per-
suade a manufacturer to adopt the stan-
dard. T am happy that all this is being
done and the industry is also realising
the importance of accepting the stan-
dards so that there may be no difficulty
in making exports of these products.

1 P.M.

A word was said about State trading.
Some months back, I had occasion to
make a few observations about State
trading. 1 shall not venture now to ans-
wer all the points made by my friend
Shri Somani about State trading. We
won't complain from this side whenever
private enterprise is very touchy and is
very nervous about the State entering in-
10 these fields and 1 think it might be
too premature to indicate the items—
as some hon. friend asked me a few days
back in a supplementary question. But,
1 am afraid tEal my friend Shri Somani
has to see that sometime in the future,
the State comes into these fields also,
to a'larger extent. As to what that ex-
tent will be today or in the near future,
we shall take the House into confidence,
and place all the facts in due time. But,
I am quite sure that in that field also he
is watching, perhaps, the interests of a
large number of private interests involv-
ed. It is always good also to anti-
cipate the coming crisis and try to
stem back the effects of whatever may
be coming from now on. When a sober-
looking friend like Shri Somani—
he is most sober and sober-look-
ing—when he makes an observa-
tion, it may be a caution for us to pro-
ceed slowly. But, I should like to say
that we have been rather too over-
cautious and perhaps.....

Shri L. N. Mishra: You are too cau-
tious.

Shri Karmarkar: My hon. friend, prob-
ably, wanted to say ultra-cautious.

We have been rather too over-cautious
about it because we have been thinking
of this question for years now and three
committees have been involved in consi-
dering what items to take. If I have
taken caution, itis with a view to take a
sure step whenever the step becomes
relevant and now the matters are almost
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ripe—as this House was informed some-
time ago—for a State dein?:Corpom-
tion to come into existence. What its pre-
cise field will be will also be before the
House in a short time.

My hon. friend Dr. Rama Rao was
very much interested in State trading. I
thought he was unsuccessful in his effort
to draw out Shri Somani. He thought
that as a matter of mercy at least, Siri
Somani would concede this in some
fields, though innocuous. I think the
House already knows that there was a
row, outside Parliament, created about
two items whose imports we tried to
regulate and there were questions in
this House also and a number of
supplementary questions and keen
interest shown as if we were trying
to trespass more and more into a field
which was not justified. I am afraid that
the State will have to step into fields
with a view to see that a sufficient
volume of the required commodity
comes in. Not only that it comes in, but
that it is distributed at average and fair
prices. When our friend Dr. a Rao
put in a plea for State trading, I suppose
it was not only in respect of particular
countries,

In respect of certain concessions for
certain commodities in State trading and
trading in certain countries, we have re-

ated, times without number, that so

ar as our foreign trade is concerned, it
is not discrimination. So far as export
licences are concerned, they are issued
irrespective of the countries to which the
item is exportable and so far as import
licences are concerned, a broad division
has been made. We have got certain
commodities from soft currency areas
and we have got certain others from hard
currency areas. Apart from that, we do
not put in any difficulty in the way of
an importer and even the country from
which he imports. It is for those coun-
tries, for instance, to come in the fleld
here and make our importers use the
particular article. Dr. Rama Rao knows
actually that, even in those countries
which he has in mind particularly, our
efforts have been there. I am quite sure
that though public memory is considered
to be very short, my friend Dr. Rama
Rao’s memory is not so short as two or
three months, and he doubtless knows
the particular efforts that we are making
not only in respect of the countries like
Soviet Russia but in respect of all
countries. In fact, one of the items
in our programme, as my hon. colleague
said in a public utterance sometime back,
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is to deversify our trade and the diversi-
fication has to come not so much by cur-
tailing our present sources of imports or
the present nature .of imports but by
seeing to it that new trade is bound to
develop. The estimate is that it may
develop to the extent of 40 per cent by
having competitive foreign trade. On the
whole, the attempt is to diversify our
trade. Diversification is one of the
healthy foundations for development of
foreign trade. In fact, even economy can
be more and more healthy to the extent
to which our economic relations become
also diversified. 1 am quite sure Dr.
Rama Rao has no apprehension about
our policy in that matter. There is always
one thing, ‘Lest we forget'. I, therefore,
take this observations as a warning,
‘lest we forget’.

Then, I come to my hon. friend Shri
Bansal. As I had the misfortune of
being absent when he made his observa-
tions, I should not like to risk any coun-
ter observations on that matter use
my friend is normally precise and he
would like to have a precise answer.

An Hon. Member: He is shy.

Shri Karmarkar: In any case, he has
never been shy with me and I am quite
sure that whatever his shyness may be,
he has never been in need of any other
advocate to bolster up his shyness.

An Hon. Member: Except from Shri
Karmarkar.

Shri Karmarkar ¢ Certain persons who
are not shy always take pleasure to advo-
cate other people's causes.

Then, he mentioned another point
which might be left unmentioned per-
haps—the double pricing and all that.
It is a sort of complicated subject on
which I would not venture to make any
remarks in the absence of definite tan-
gible basis.

A word was said about the Trade
Commissioners' offices abroad. That
brings me to what Shri Kajrolkar said.
He has made two points, one, for ins-
tance, about licences to Harijans. I am
afraid we are not able to accept any sort
of preferential treatment on the ground
of community in respect of import or
export licences. That would involve a
new factor in the situation and it is a
question which would have its own brist-
ling difficulties when once it creeps into
our affairs. Four years back, a vigorous
plea was made from certain people about
the grant of licences to Harijans. I had
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[Shri Karmarkar]

occasion to consult our Prime Minister
on that matter and it was thought that
it would not be a very safe ground to
tread on. That is also beyond the purview
of the Ministry of Commerce and as
such I should like the hon. Member to
visualise the difficulties that will follow
when we make a certain field of foreign
trade available to a particular com-
munity. If Harijans are to be given, what
about the Scheduled Tribes and things
like that ? How to divide the licences and
if they are not able to give the trade,
what to do? My hon. friend said that
they can sell the lincences as many other
licences are sold. That is rather hazard-
ous line of argument to take; because
many people are transgressing into the
urview of the Penal Code, allowing a
arger number to trespass is no argu-
ment worth dealing. I am afraid, taking
all these into consideration, of accepting
that suggestion.

There was also a small point regarding
ancillary requirements and the setting up
of independent industries like clock and
others. The best way is to establish co-
operative societies for particular indus-
tries which are in need of these licences
and if a stable co-operative socicty makes
an effort in this direction, I think, we
shall favourably consider this matter.

Lastly, about the Trade Commis-
sioners abroad. Hon. Members are aware
of the efforts that we are trying to make.
I have mentioned exhibitions. In addition
to exhibitions, we are now running as
much as 14 showrooms and this is with
a view to develop our exports. We are
thinking in terms of trade centres and I
hardly need emphasise the fact that we
need to strengthen our trade organisations
abroad. If hon. Members have watched
the expansion of our activities in this
matter, they would have seen that we are
taking more and more steps to cover as
much area as possible.

There was one small point made about
furniture. I should see that every hon.
Member of this Parliament whenever he
goes abroad he should be given at
‘least a good comfortable chair, if not an
easy Chafil;:i Bq{. 31] t!&ese inatlei'rs are
matters of detail depending lar, upon
the finances and the rlt:::re w;‘: amsee!:lala.;d
to equip our Trade Commissioners’ offi-
ces abroad, the more we will be able
to serve our trade better and the happier
will we be. But, so far as my information
. goes, our representative abroad, whoso-
ever it may be, whether on the diplo-
matic side or on the trade side, is doing
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his best to discharge his duties as well and
as conscientiously as he can. If there
are any suggestions either in that respect
or in respect of any other aspect of the
working of our foreign trade as in several
other sectors, we shall be only too happy
to consider those matters on merits.

Shri Gadilingana Gowd (Kurnool):
Mr. Deputy-Speaker, one of the saints
of the Eleventh century, called Basawa,
who believed in pre-historic veerasaiva
philosophy, has said as follows:

“Ditava Nudivudu nudidante
Naidivadu husiya navaedu
Thappu prapanohaya nolla
Kudala sangama deva.”

The gist of this is: “Speaker the truth
and act up to the truth. God will not
approve of the persons who speak un-
truth”. Sir, I am sorry to say that the
statements of the hon. Minister have
always been incorrect. I submit that the
industrial textile licensing policy of this
Ministry is being changed every now and
then with a view to help its favourites.
1 am hearing certain instances about this.
About a couple of months back, some
gentleman—whose name I do not know
—circulated among all the Members of
the Parliament a huge list of items of
such favouritism. I do not want to men-
tion any of them, because I will not be
cent per cent correct in what I say.

Sir, I was elected to this House in
June 1953. One merchant who belonged
to my own home town came to me 2
couple of months after my election and
represented to me that the Government
had refused the grant of licence for
which he had applied in 1951, before the
Industrial Act came into force. I saw the
details of his representation and I was
convinced that there was some injustice
done to him.

Because 1 was new to this House, I
did not know what to do when I came
here. 1 first tabled a question. The hon.
Speaker disallowed mgr question, but I
was informd by the aker, from the
information furnished the Ministry,
that it was the policy of the Government
not to grant any licence till they consi-
dered the Report of the Kanungo Com-
mittee. When it was the ;‘::olicy of the
Government, | thought the Minister
cannot do anything. Therefore, 1 wrote
immediately to the merchant ‘conccme_cl
saying that he will have to wait till deci-
sions were taken on the report of the
Kanungo Committee or the Government
revised its policy. So, that was an end
of the matter.
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After one year, the merchant wrote to
me again saying that some licences had
been granted to others. So I asked an-
other question. That question, unfortu-
nately, was converted into an Unstarred
«Question and a reply was given to me. I
will read the question and the reply:

“Unstarred Question No. 475 of
4th  May, 1954.

(a) Will the Minister of Com-
merce and Industry be pleased to
state the number of licences granted
to instal power looms in the coun
State-wise, during 1953 and 1954
(up-to-date) ?

(b) What is the procedure for
granting the licences ?

(¢) How many applications for
licences were received from the
Andhra State in 1953 and 19547

(d) How many were granted ?

(e) How many were rejected and
for what reasons 7

The reply of the hon. Minister was as
follows:

“(a) Andhra 1953—1, Madras
1954—2, Bombay 1954—2 and
West Bengal 1954—1.

(b) The procedure for granting
licences to industrial undertakings
is laid down in rules 10 to 13 and
15 of the Registration and Licensing
of Industrial Undertakings Rules,
1952 (copy of the Rules available in
the Library of the House.)

(c) 1953—2; 1954—Nil.

(d) 1953—1; 1954—Nil.

(e) 1953—1. Pending investigation
by the Cotton Textile Enquiry Com-
mittee into all aspects of the Cotton
Textiles Industry, the Government
of India are not allowing any in-
crease in the loomage, except where
previous commitments exist.”

I want to stress on the last words of
the reply. As the hon. Speaker has been
every now and then advising us to ap-
proach the Minister for clarfication be-
fore we seek any information inside the
House, I wrote a D. O. letter to the hon.
Minister, Shri T. T. Krishnamachari. He
wrote back to me confirming what had
been said in reply to my Unstarred Ques-
tion.

After a few months, it appears the
hon. Minister changed his policy to help
some of his friends, and probably thought
that the changed policy might also apply
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to the case represented by me. So he
wrote me a letter. This is the letter I
received from him:

“Dear Shri Gadilingana Gowd:

With reference to what you told
me the other day regarding grant
of permission to powerlooms to
be worked on cotton yarn, I am to
say that instructions have been is-
sued to the Textile Commissioner,
Bombay, to re-examine all cases
and grant necessary permission for
the working of such looms in de-
serving circumstances.”

I went and contacted the Textile Com-
missioner. He told me that the Govern-
ment had not changed its policy and no
licences would be granted till the deci-
sions are taken by the Government on
the report of the Textile Enquiry Com-
mittee. 1 told him that I had received a
communication from the hon. Minister
and only on the strength of that I al11>-
proached him. Then he told me that he
was instructed to grant licences to those
who had already installed powerlooms
without permission of the Government.
In regard to the man about whom I re-
presented he hold me that he had not
installed anything and" was only asking
for permission to instal with the result
he was not entitled for any licence. I was
really surprised. It is really wonderful.
How can this man, who 1s more law-
abiding and is asking for permission to
instal be refused permission whereas
others who have already installed power
looms without any sanction and in anti-
cipation of permission be granted licen-
ces? Is it fair? Therefore, I wrote
another D.O. letter to the hon. Minister.
There was no reply, because, probably,
he could not give me any satisfactory
reason.

I was a member of the Select Com-
mittee on the Coffee Board Bill. I met
the hon. Minister and told him that
such and such a thing had happened. He
asked me to meet him. I met him with
all the concerned records. He went
through the records and assured me
that it was a deserving case and that he
would treat it as a special case and
orders would be passed soon. He also
asked me to meet him after a month.
Accordingly I went and saw him after
a month when I was told to see him
after two months. I again went to him
after two months because I was interest-
ed in seeing that the injustice done to a
merchant was redressed. Therefore, I
went and saw him twice, thrice, and
whenever he asked me to do so. Though
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{Shri Gadilingana Gowd]

I was feeling about my own self-respect,
because of the injustice done to the mer-
chant I went and saw the Minister.

Mr. Deputy-Speaker: I would advise
the hon. Member not to go into minor
details and proceed with his points.

Shri Gadilingana Gowd: In the end
he frankly told me that he would not be
in a position to pass any order till the
Government had taken a decision on the
report of the Textil Enquiry Committee.

Sir, in my political life of 30 years I
have come across only two hon. Minis-
ters who promised something definitely
and then went back on their words. 1
have had occasion to represent to seve-
ral high officials. I have got reply from
them saying that they will look into the
matter. I have never come Aacross—ex-
cept two—hon. Ministers or officials who
definitely promised something and then
went back. As regards the other hon.
Minister I will mention if I am able to
catch your eye during the debate on
the Finance Bill.

1, therefore, request to you, Sir, to see
that such real grievances will not happen
in future.

As regards the handloom relief
schemes, the Government have been
spending about Rs. 10 crores to Rs. 20
crores on them. I see from the report
that Rs. 10 crores have been sanctioned
and then about Rs. 6 crores have already
been spent on several schemes in this
respect. But these schemes are in no way
benefiting the weaver. I come from an
area where there are a large number of
weavers. In a village called Gudi Kal
I myself have tried to get this ‘share
capital’ loan which is much advertised in
the report. It took two and a half years
for me to get a sum of Rs. 2,000 sanc-
tioned for the society. If this sort of
delay and difficulty occurs with respect
to me, you will understand how difficult
it would be for others, the ordinary so-
cieties, to get relief. As a matter of
fact, even in such cases, the societies
which are in close touch with the Minis-
trv can get help. I remember that in
1954 the hon. Minister visited my home-
town called Yemmiganur. There is a
weavers’ co-operative society there. I
remember he told at a public meeting
there that he would see to the grant of
large amounts for the houses already
constructed about five years ago. When 1
asked a question here, in the House, I
was informed that he did not promise
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any amount. 1 see from the report that
Rs. 50,000 has already been sanctioned
as a hrst instalment for that colony. I
am, as a matter of fact, very glad, be-
cause the amount is given to my home-
town. But I want that all weavers should
ge treated impartially and on a unitorm
asis.

I now come to the working of the
Nahan Foundry. It is situated in Hima-
chal Pradesh. I had an opportunity of
visiting that place. 1 think the foundry
is situated on a level of about 4,000
feet, and is about 60 miles away from
the nearest railway. It is situated 1n such
a place where you can get neither iron
ore nor coke which are essential for
working this foundry. If rains were to
come, God alone must save those peo-
ple. Under such difficulties, we crossed
the river there, to reach the foundry.

The articles manufactured in that
foundry are costing the Government
nearly one and a half times the normal
cost of production in any other industry.
Therefore, Government should see that
this foundry is wound up as early as
possible. If the Government want to give
some help to those labourers I have
no objection, of giving cash doles instead
of the making them work in the Foundry
and incur losses also in addition of their
salaries.

I can give you another piece of in-
teresting news in this regard. The invest-
ment in this foundry was only Rs. 36
lakhs in 1951. This concern belonged
both to the Government and a half-
share to the Raja of Sirmur. In the noi-
mal course, the Government, if th
were anxious to purchase the half-
share ought to have paid Rs. 18 lakhs,
But the Government have paid Rs. 33
lakhs for purchasing the half or 50
per cent share. In  other words, the
Government have paid Rs. 15 lakhs
extra or in excess of the actual amount
due, Within one or two years, they have
spend about Rs. 2 lakhs on experiments
over the Sarovar pumps and other new
implements. I therefore urge on the Gov-
ernment to see that severe action is
taken on those who are responsible for
leading the Government to pay such
huge amounts out of public money.

Incorrect statements are being made
on the floor of the House. On the 28th
March of this year, to an unstarred ques-
tion of mine—No. 544—the hon Minis-
ter has replied that no co-operative insti-
tution has so far applied for sole dealer-
ship for selling the articles of the Nahan,
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Foundry. I have got records in my pos-
session to show that the Adoni Co-
operative Marketing Society has ap-
- Rllied for such dealership, and the
ahan Foundry has also replied
to the application made by the
society. In spite of this, I do not know
why such deliberate mis-statements are
made on the floor of the House. The
Co-operative Society has applied for the
sole dealership and the correspondence
is going on. It has not yet been finalised.
The application is dated 17th November,
1955. The Nahan Foundry has acknow-
ledged it on the 27th February, 1956. The
hon. Minister replied to me on the 28th
March, 1956, saying that no application
from any society has been received. So,
I request you to see that the Government
do not make such correct statements.

Shri Jhunjhunwala (Bhagalpur Cen-
tral); 1 have gone through the report
of the Ministry of Commerce and Indus-
try. So far as the production and dis-
tribution side are concerned, I feel happy
that we are producing more and givin,
more goods to the people both thraugg
the public and the private sectors. In the
Eubl.ic sector we are producing the

asic articles and the private sector
is engaged mostly on the produc-
tion of consumer goods. In both
cases, the production has gone up.

I am examining, the working of the
Ministry of Commerce and Industry vis
a vis our Govenment's industrial policy
from the angle of our policy of a socia-
listic pattern of economy. Viewed in
that light, we should be able to know
to what extent we have been able to
achieve our target towards a socialist
pattern of society. In other words, we
must see to what extent we have been
able to decentralise our industries.

1 have been hearing from the labour
side that if a particular industry is ra-
tionalised; we should see that there is
no curtailment of labour at the same
time, and the labour which gets unem-
ployed should find a place in other
schemes. Just now, my friend Shri
Somani who is not here now, was alarm-
ed at the suggestion of having a State
trading organisation for certain articles
which the Government are thinking
of and taking up on themselves. But
1 would like to know from the
Ministry and the Government as to
whether they are thinking on this line,
namely, the position of the people who
have n displaced who were carrying
on small industries in villages and towns
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as a result of big and large-scale indus-
tries as to what steps they contemplate to
employ and or engage in alternative in-
dustries. Mr. Somani said that he was
horrified that if Government resorted to
State trading, those engaged in the trade
might be displaced. But, has he ever
thought how many small traders and dis-
tributors have been displaced by the
monopolistic tendency of the big indus-
trialists of having centralised capital in
their own hands ?

The portfolio of village industries, I
understand, has been taken by the Pro-
duction Ministry. All that is related to
the production side should be in the
hands of one Ministry. They are all cor-
related with one another. Because of the
imperialistic tendency of the British Gov-
ernment who were dumping their own
so-called cheap and quality goods in the
villages, the village people who were pro-
ducing goods to meet all their require-
ments have been deprived of their pro-
fessions. Our Government is in power
for the last ten years and I would like
to know whether any statistics have been
taken as to how many of the village peo-
‘ple have been given employment. What
steps have been taken to restore and
revive the industries in the villages which
had been so ruthlessly killed by the im-
perialistic policy of the British Govern-
ment ? 1 do not want to dilate on this
point much, but 1 would like the Com-
merce and Industry Minister to intros-
pect on this line. It is very good that pro-
duction of materials goods has increased,
but where is the purchasing power of
the people? What are they goin
to buy from? Just as food an
clothing are necessary for a man, work
also is of great necessity. So far as the
villages are concerned, I would like the
Commerce and Industry Ministry to be
in touch with the Production Ministry
which is in charge of village industries
and find out how that side has develop-
ment. If we go on dumping goods of
large-scale industries in villages and do
not allow their small industries to go,
and if we are not in a position to give
alternative employment or work, what
will be their future ? How are they going
to prosper?

Leaving aside the villages, I come to
the small industries in towns and other
places. Of course, much organisational
work has been done by our Govern-
ment; but, have they taken the elemen-
tary things into consideration? We want
produce goods which will be competi-
tive ultimately, if not in the beginning.
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[Shri Jhunjhunwala]
Mhat steps are the Government taking
o see that those ople who are
ngaged in small industries get the
ame facilities as the big industrialists?
Jo they get cheap money as easily as
he big industrialists get? I was reading
his book and I found that the National
mall Industries Corporation has been
iven money at a minimum interest of

per cent. The big industrialists get
1oney from banks at 3 or 34 per cent.

Shri T. T. Krishnamachari: Nowhere
an they get money at 14 per cent.

Shri Jhunjhunwala: 1 stand cor-
)cted. T am just asking whether
i1e Government is giving the same faci-
ties to the small industries as to the
ig industries. Secondly, wherever there
re big industries, the Government goes
» their help and gives them subsidy
nd all other kinds of protection. But,
i the first place, the small industries
annot even approach the Government.
t is difficult for them to approach
ecause of their incapacity to approach.
here is also the question as to qmw far
1ey are entertained.

Shri T. T. Krishnamachari: We are
pproaching the small industries.

Shri Jhunjhunwala: The moment you
egin to approach the small industries,
ou will find that they will make good
rogress. If you go to Calcutta, you will
nd in every street people working with
ne lathe or one drillin F machine; and
re also producing small capital goods
ut they are inefficient. They have no
apital. I do not find anything in the
eport of the Commerce and Industry
linistry to show how the Government
as been able to decentralise any parti-
dlar industry and also how many
nall industries have been started.
hat is what I would have
ked to know. As I was saying, big in-
Jstries are having so many advantages,
hereas the small people cannot reach
e Government. I am glad that now the
overnment is reaching them. Duri

e course of the discussion on nationali-
tion of banks and the State Bank, my
m. friend, Shri Asoka Mehta pointed
it that in America it was not the small
'ople who went to the banks, but the
inks used to find out who were the
pable people and whom they could
ust with money for the purpose of in-
istrialisation of the country on a small
ale or big scale. In our country, if one
ints money, one has to show that he
ssesses s0 much wealth and one has
it so much guarantee to give; whatever
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his capacity and honesty might be, the
banks will not care for him. In order to
get money from the bank, one must have
sufficient money with him. Only mone--
tary credit is respected, not honesty and
other technical capacities. I would sug-
gest that it should be the policy of the
Government to aggroach capable persons
in the villages. There are many technical
people in the villages and other places,
who have got a great initiative and tech-
nical commonsense and whqQ can do
better work as an engineer having aca-
demical qualifications.

Shri K. C. Sodhia (Sagar): How could
Government approach them ? It is for
them to approach Government.

Shri Jhunjhunwala: That is what the
hon. Minister says. He says Government
is approaching them and I am glad about
it. I know also that they are doing that,
but till now that has been negligible.

Shri K. C. Sodhia: I have heard of
people approaching Government, but not
Government approaching small indus-
tries.

Shri Jhunfjhunwala: Hon. Members
should tell Government as to which are
the parties which are likely to be interest-
ed in these industries.

Mr. uty-Speaker: The point may
no doubt answered but there should
not be constant conversation between
two hon. Members.

Shri Jhonjhunwala: ‘I am sorry.

What the artisans of our towns and
villages require most at the present time
is technical help. Big industrialists can
afford to employ an engineer for
Rs. 2,000, or even Rs. 4,000, with the
result that they get the best expert ad-
vice. 1 know of many people who start
small industries in g faith. But they
do not get good technical advice. They
cannot afford to engage an engineer on
a fat salary. In such cases Government
should arrange to give technical advice.
They should approach people and find
out who are interested in small indus-
tries in the products of which our coun-
try is vitally interested. Their difficulties
and handicaps should be ascertained and
they should be given help in several
ways, by financial aid, by way of subsidy
and by technical advice.

If Government is particular that
small industries should prosper, they
should - be shown some consideration in
the matter of excise duty. I do not mean
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to say that they should for ever be in
such a state as not to be in a position
to compete with big industries. But in
the beginning it is very necessary that
there should be a differential excise duty
and in order that their goods may be
consumed, there should be some sort of
arrangement by which cheap goods of
the machines may not be dumped in a
place where the requirements of a village
or town can be produced in that village
or town and the same is disposed of.

Then there are certain sectors which
are going to be taken by the State.
There the basic things should be
rationalised. But there are cases where
rationalisation may be harmful from the
point of view of small industries. There
are many big industries which = are
springing up today. Take the case of the
cement industry. If a proper investigation
were to be made into the cement indus-
try, it would be found that it is not at
all nccessary to centralise the industry
in particular places by erecting huge
plants. It can be split up and located in
different places.

Dr. Jaisoorya (Medak): What will be
the minimum capacity ?

Shri Jhunjhunwala: That we have to
ascertain.

Mr. Deputy-Speaker: The hon. Mem-
ber's time is up; so, he need not answer
private questions.

Shri Jhunjhunwala: I say that an eco-
nomic plant can be put up even on a
smaller scale. Government should, there-
fore, make investigation with a view to
seeing whether such type of industries
cannot be decentralised, on a smaller
basis, even if the cost of production is a
bit high. That will be compensated by
the saving effected in transport charges,
and extending the employment poten-
tial.

Shri Bhagwat Jha Azad (Purnea cum
Santal Parganas): Mr. Deputy-Speaker,
Sir, by now we have heard quite a good
number of different views. From my left
I heard Mr. Bansal, the conservative,
from my front I have heard Mrs. Sinha,
the ultra modern and from the far dis-
tant to my right, Shri Somani, the ultra
conservative. I have heard also one neu-
tral, the Minister. Of course, he has got
neutral colour as so many others. I felt
that all of them were pulling in each
direction with different motives: one try-
ing to defend his citadel, another a new
convert from the public sector to the
private sector.
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. Mr. Deputy-Speaker: Different objec-
tives, or different motives ?

Shri Bhagwat Jha Azad: Standing at
the threshold of the Second Five Year
Plan, 1 feel that all these remarks from
hon. Members of this House were most
confusing to others as well as to them-
selves.

So far as we are concerned, we feel
that the atmosphere in the country is
quite clear now. The pattern has been
laid; the ways are clearly indicated, for
the socialist society, The line of demar-
cation between the public and the private
sectors has been clearly laid down
and those who are confused, may
confine it to themselves and need
not confuse others. The Commerce
and Industry Ministry can look with
pride to the first Five Year Plan, the suc-
cess and achievement of which has been
done due to the sustained and continued
efforts of the Ministry. There is no doubt
that especially in the last year, there is
an unmistakable upward trend in the in-
dustrial production of the country, and
the general index is a clear indication of
our achievements. All industries have
certainly contributed to this general rise
and I need not mention all of them,
but I would certainly like to mention a

.few about which cries of scarcity are

being raised now.

We see that the production of mill
cloth which rose to 5087 million yards
in 1955 was 89 million yards more than
in 1954 and to our great satisfaction it
is 387 million yards ahead of the target
that we have laid in the first Five Year
Plan. Side by side the production of
handloom cloth has increased, which is
a proud achievement. Cement and jute
goods and also sugar registered an in-
crease. So, there was all round improve-
ment in the industrial production
of the country, especially in the
year 1955. It is to the credit of the Com-
merce and Iudustry Ministry that they
have met the increasing demand for con-
sumer goods in the country due to the
increase of purchasing power during the
First Plan period. Wherever there was
scarcity in some materials, it was because
of the fact that there was no expanding
capacity in those industries, for example
cement and iron and steel. They could be
made good by importing from outside.
The year 1955 was important not merely
because it was the final year of the First
Five Year Plan, but because it was the
beginning of the Second Five Year Plan.
We are laying the sound foundation for
the implementation of the Plan through
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frcater industrialisation of the country.
this national development, the Indus ~
trial Development Corporgtion which
was set up in 1954, has to its credit the
establishment of heavy foundries, forges
and structural fabrication which will go
a great way in the manufacture of heavy
plants and machinery in the country.

Likewise, we find that in the small-
scale industries field also, much has been
done by way of technical assistance, and
financial assistance. Though the amount
spent during the whole of the First Five
Year Plan was to the tune of Rs. 52
crores on these small-scale industries,
which is not enough, I console myself
because in the Second Five Year Plan,
the amount provided is Rs. 64 crores.
I am pointing out these facts for those
friends who have vested interests, who
are now crying for scarcity and short-
ages in the Second Five Year Plan period
and especially in the' immediate future.
I say that these small-scale industries
are very important from their employ-
ment potentiality. I am not among those
who shut their eyes to the technological
developments that are going on in the
country. No first-rate country in the
world can afford to do that. Ours being
an agricultural country with a large po-
pulation, and having so much of unem-
ployment in the country, it has been
proclaimed from all corners of the
country that from the point of employ-
ment, small-scale industries have a great
role to play in the economic life of the
country. It is with this view that the
Planning Commission set up a Plannin,
Sub-Committee to find out ways an
means of increasing the production capa-
city of the small-scale industries, to meet
the consumer goods demand that would
arise on account -of the increasing pur-
chasing power placed in the hands of
the people by the successful implementa-
tion of the Second Five Year Plan. By
now, their report is before us. We feel
that there will be an increased demand
and we must develop small-scale indus-
tries to produce the consumer goods that
we like.

“In this connection, I would like to
take up the Ambar Charkha to which
my hon. friend Shri C. D. Pande refer-
red during the Question-hour and my
hon. friend Shri Bansal and the ultra-
conservative Shri G. D. Somani said
that, you must be careful because there
may be scarcity in the country if this
Ambar Charkha scheme is implemented.
Of course, immediately some of them
rushed to correct their own statements
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and they said, “We are in perfect agree-
ment that it should be tried, but we feel
that the disease is deep which is not
seen by us.” The Ambar Charkha has a
definite importance and a definite role
to play in the country. From the point
of view of employment, we have to
give it a fair trial. We are not dogmatic
like those who are definitely opposing
it and trying to create a psychology in
the country by saying that there wlll be
a scarcity in the coming years, 1958
or 1957 or in the Plan period, in the
field of cloth. If at all it comes, it will
be Somanimade.

Shri Velayudhan:
sands will take to it?

Shri Bhagwat Jha Azad: My hon.
friend was not in the House. I have been
here. He is a new entrant to this debate.
Let him be patient.

Shri Velayudhan: 1 am sorry to hear
all this irresponsible, childish talk.

Shri Bhagwat Jha Azad: I know my
hon. friend who has been changing
colours, By calling others child, he shows
his ignorance.

How many thou-

I was saying that the Commerce and
Industry Ministry should not submit to
these tactics. It has a great achievement
to its credit under the First Five Year
Plan. I am sure, in the Second Five Year
Plan, it will be able to cater to the in-
creasing demands in the field of cloth,
in the field of cement and in the field
of consumer goods which will arise out
of the increasing purchasing power.

For this purpose, it is very essential
that there should be a clear statement of
the industrial policy. It is time now that
the Commerce - and Industry Minister
comes with a new industrial policy state-
ment. The basic principle of the indus-
trial polic 3; as set out on the 6th April,
1948 needs a clear change, It should be
modified. Obviously, the public sector
had a very small responsibility, much
less than the private sector. Now, our
goal has been established as a socialist
society. We have to spend Rs. 48,00
crores in the public sector during the
Second Five Year Plan. We must re-
define, modify and re-indicate our indus-
trial policy to show what would be the
responsibility of the State Governments
vis-a-vis the Union Government, what
would be the exclusive responsibility of
the two Governments, and also to show
what would be the relations between the
senior and junior partner, the public
sector and private sector. The private
sector, in my opinion, can never be an
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equal sharer; they can never be co-part-
ners. One must submit to the guidance
of the elder partner, the senior partner,
the public sector.

We have been told by our friends here
that there is much of regulation by way
of enactment and other rule-making
powers, of the development of the private
sector. On a previous occasion, when we
were discussing the economic policy in
this House, I had shown in detail how
they are trying to oppose legislation, how
they are trying to deprive labour of their
due share, and how they produce, on a
profiteering basis, things which might,
in the priority list, go down very much,
If you require cement, they will pro-
duce toys because profit is the sole
motive. 1 for one representing lakhs and
lakhs of consumers and commoners in
this country can never cast my lot into
the hands of a handful of these people
who have got profit as their motive and
not the social good. It is therefore essen-
tial that the industrial policy should
define what role they will play. They
must submit themselves to the public
sector. They must be told what they
will produce. They should not have
the option of producing whatever
they like. Because, producing what-
ever they like. Eccause, pro-
fit being the motive, they can suck
every drop and then fnrescnt that sucked
out industry in a silver casket to the
Government and say, ‘1look here, for the
public good, for the nation's good, we
are surrendering an industry.to the Gov-
ernment which will be golden later, I
hope the Government will come out with
a new policy in which all these things
will be clearly defined.

I would like to say one word about
our steel industry. It was very heartening
to hear the hon. Minister on the Iron
and Steel debate. He has started almost
from scratch and he is going very fast.
I wish him all success in his new enter-
prise. But these plants which are going
to be erected will not meet our de-
mands, and therefore let the fourth one
come up early, I will say at Bokharo,
but I will say let it be at that place
for it is the most suitable place.

2 PM.

Shri L. N. Mishra: It has come al-
ready. ,

Shri Bhagwat Jha Azad: It is for them
to say.

Lastly, in the field of small-scale in-
dustries sufficient amounts have been set

apart in the Second Five Year Plan, and
some of them should go not to Calcutta
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as Shri Jhunjhunwala said. He said in
Calcutta, there are small persons. What

++'ijs the idea of small-scale industries?

They are all big industries in Bombay,
Calcutta and Madras.

Shri B. S. Murthy (Eluru): No, no.
Not Madras.

Mr. Deputy-Speaker: No interruptions.
Hon. Members should see that the
speaker goes on undisturbed. Now there
is very little time.

Shri Bhagwat Jha Azad: Sometimes 1
take delight when hon. Members pro-
voke me.

Mr. Deputy-Speaker: But the Chair
has to see that the time is up.

Shri Bhagwat Jha Azad: I am also up
in my points.

I was saying in the field of smali-scale
industries the hon. Minister should see
that some of them should be in the tribal
areas like Santhal Parganas. When others
press their claims in this House, I always
support them in getting as much share
as they can get from the Government,
but so far as the tribal areas are con-
cerned, the hon. Minister should see that
some of the industries are started there,
because they have no idea what indus-
tries are. They do not know how
to begin. You have to start al-
most from the beginning in places like
Santhal Parganas. We shall be glad if
he would consider this suggestion.

With these words, I support ail the
Demands of the Commerce and Industry
Ministry.

Shri K. C. Sodhia: I have studied the
report of the Ministry. I am not one
of the industrialists, neither am 1 a
small-scale manufacturer. I am a man of
the countryside and from that point of
view I am going to put some of my
observations for the attention of the hon.
Minister.

I must at the outset congratulate the
Minister for the very able report that he
has presented to us. 1 find that initiative
and drive are written large in every page
of that report. I am sure, with the mo-
mentum that we are gaining in our in-
dustrial production, the country, before
long, will cease to be described as an
under-developed country. Only eight
years ago when the British were just
withdrawing from this country, what was
our condition in the matter of industrial
development 7 With the advance of tech-
nological progress in the world, if we
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want that we should become an indus-
trial country of the first rank in the
world, it will take a very long period of
time to achieve that, but whatever has
been done is very much more than what
we could expect. We are at one with the

licy followed by the Ministry, but the

eld of industrialisation is so diversified
and so great that there are bound to be
di_fferences of opinion as regards the de-
tails.

1 looked into the export and import
figures of our country for the year
1954-55. 1 find that for exports we are
still mostly relying on our agricultural
produce. If you look into the export
figures you will find that in the export
of two commodities alone, namely tea
and pepper, we have lost a big sum of
more than Rs. 20 crores.

Similarly, we arc still exporting lots
of oils like groundnut oil, cocoanut oil
etc. We are crushing them here but we
are exporting them to different countries.
I would like the Minister to arrange
things in such a way that this huge quan-
tity of oil that we are exporting today is
turned into more proﬁtahﬁ:othings, manu-
factured things, and then those manufac-
tured things might be used in the country
or exported if they are exportable,

Then I would like to draw the atten-
tion of the hon. Minister to the export
of oilcakes. The whole world knows that
India is an agricultural country. India
has got a very large number of
cattle to feed, and the condition of our
cattle is so bad that anybody who looks
at them just steps back in horror. And
still we are exporting oilcakes. I should
like to know to what use this oilcake is

ut by the countries that are importing
it from us. I should like that immediately
a ban should be put on the export of
oilcakes, in the interests of the cattle
wealth and the agriculture of the coun-
try. If we do not do that we shall be
the laughing stock of the whole world. 1
am quite sure about it.

Now I come to industries. As I already
told you, there are many things in
which the technical know-how is not at
all known to us, and for that purpose
we are inviting foreign experts who
come here and work in collaboration
with either the Government or the privat
sector. My submission in this matter to
the hon. Minister is that whatever the
arrangement he makes with the foreign
companies, they may not be of a long-
term character. In the case of our oil
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refineries we have given contracts run-
ning to 30 years. In the case of other
companies we have put down a time-
limit of a fairly long period. In these
days when things are changing so rapid-
1y, it is not advisable for any Govern-
ment to bind the country for long
periods of years. Therefore, my submis-
sion to the Minister is that whenever
such long-term arrangements are made
with foreign companies, this House may
kindly be taken into confidence and the
plans might be laid before the House.
Let this House judge about it. But what
the Government is now doing is to come
before the House with a fait accompli.
When they have done the whole thing
and signed the contracts, they come and
put them before the House. they ex-
pect that the House will let them down
at that stage ? Certainly we have to say:
“Yes, Sir, whatever you have done is
quite good.” But that is not the way in
which this House has to be consulted.

Now I come to the Tariff Commission.
1 have studied the reports of the Tariff
Commission and I say that the Tariff
Commission has done a great lot of good
to this country and to its industries. But
what struck me was the procedure that
they had adopted for arriving at the cost
of production, Their system of calculat-
ing the cost of production appears to be
rather crude. They just accept what the
Tatas say in regard to the cost of iron
or steel.

Shri T. T. Krishnamachari: They do
not, because there is a cost accountant
who works there.

Shri K. C. Sodhia: I have seen that,
and I say that in the procedure adopted,
there are defects and defects. If the
Minister wants to have a list of those
defects for his study, I can place it be-
fore him.

I would suggest to the Minister that
he may draw the attention of the Tariff
Commission to the fact that they should
not allow extraneous things to come in
the cost of production. At present, there
are so many extraneous things which find
place in the cost accounts. The Tatas
run very very huge cities, and they are
providing various amenities in those
cities. The cost of all these things is also
included in the cost accounts, and the
Tariff Commission accept them.

After a good deal of study. I have
found several defects in the system of
cost accounting, and I can put before the
Minister several instances which will go
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to prove what I am stating. I would re-
quest the Minister to pay some attention
to this aspect of the matter,

I' must congratulate the Ministry on
the excellent publication Udyog Vyapar
Patrika which they are publishing. I
think that is the best publication that
has been published so far by any Minis-
try. The Education Ministry is the worst
in this matter.

Shri L. N. Mishra: We agree.

~ Shri K. C. Sodhia: I have read that
journal a number of times, and I feel
that it has a very great future if the
industrialisation of the country.....

Mr. Deputy-Speaker: Comparisons
may not be made, but we may discuss
this matter.

_ Shri K. C. Sodhia: Yes. I simply men-
tioned it by the way,

Mr. Deputy-Speaker: The mention has
been made now. The hon. Member may
proceed with his points.

Shri K. C. Sodhia: I know that Gov-
ernment are going to develop the trade
of our country. I am one of those who
are very keen on export, and I feel that
Government also should be keen on
exports, for, if we do not balance our
imports and exports but import into our
country much more than what we ex-
port, then we shall be losers, and only
the other countries will become richer
thereby. So, export trade is an impor-
tant matter, and for promoting export
trade, I have one suggestion to make.

In these days, when we are not actuat-
ed at all by any imperialistic designs and
we want to be friendly with the other
countries and particularly our
bours, I endorse the policy of Govern-
ment to find out markets for Indian
goods in the Asian countries and also
our African neighbours. I would suggest
that we should Send trade delegations
to these countries, and also invite trade
delegations from them, for it is only the
trade delegations that will be able to
study the conditions propetly in the other
countries.

A good deal has been said about our
trade commissioner. And suggestions
have been made that the trade commis-
sioner should be recruited from the ranks
of the businessmen. I would request the
Minister to pay his attention to this sug-
gestion, because it is only businessmen
who have got that acumen, that can find
out what things are likely to be sold,
and what things could be bought.
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Shri L. N. Mishra: They have got
their vested interests.

Shri K. C. Sodhia: Not vested in-
terests. They will become servants of the
State, and they will act at the initiative
of Government; and they will be giving
very valuable reports. So, I would re-
quest the Minister to consider this sug-
gestion in all seriousness.

RENU CHAKRAVARTTY in
the Chair]

I would like to make a few observa-
tions now in regard to the distribution of
iron and steel and cement and other con-
trolled commodities. I have gone through
the figures, and 1 am sorry to say that
the countryside does not get even a
twentieth portion of these. Government,
the industrialists, and the Government-
controlled corporations and others cater
to the needs of only a few people, where-
as the 30 crores of people who are living
in the countryside have to beg for even
a piece of steel or a bag of cement, and
there is a regular chor-bazar in these
commodities.

Shri D. C. Sharma (Hoshiarpur):
What about backward areas?

Shri K. C. Sodhia: The same things
is true of the backward areas also.
Therefore, my submission to the Minis-
ter is that so long as there is scarcity
of these goods in the country, at least
a sizable proportion of these goods,
looking to the needs of these vast mil-
lions, should be distributed to them, so
that they may have the satisfaction that
they are also getting something at least.
You people are living here in  big
houses, and you are also constructing
big multi-storeyed houses. But the peo-
ple in the countryside are just content
with their thatched houses. So, I would
suggest that they should also get some
portion of cement and iron and steel.

These are some of the suggestions
that T wanted to make, and I hope the
Minister will pay some attention to
them.

The Minister of Industries (Shri
Kanungo): Barring one discordant note,
the discussion on the Demands so far
has been almost a shower of bouquets
on the Ministry. Therefore, my task has
been made much easier. I have listened
with interest to the many helpful sug-
gestions which have been made, parti-
cularly with regard to the scope and fu-
ture of the small-scale industries. I
must say that some of them show us
the way in which they will help us in
our endeavours.

[SHRIMATI
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want that we should become an indus-
trial country of the first rank in the
world, it will take a very long period of
time to achieve that, but whatever has
been done is very much more than what
we could expect. We are at one with the
policy followed by the Ministry, but the
field of industrialisation is so diversified
and so great that there are bound to be
diflferences of opinion as regards the de-
tails.

1 looked into the export and import
figures of our country for the year
1954-55. 1 find that for exports we are
still mostly relying on our agricultural

roduce. If you look into the export

res you will find that in the export
of two commodities alone, namely tea
and pepper, we have lost a big sum of
more than Rs. 20 crores.

Similarly, we are still exporting lots
of oils like groundnut oil, cocoanut oil
etc. We are crushing them here but we
are exporting them to different countries.
I would like the Minister to arrange
things in such a way that this huge quan-
tity of oil that we are exporting today is
turned into more profitable things, manu-
factured things, and then those manufac-
tured things might be used in the country
or exported if they are exportable.

Then I would like to draw the atten-
tion of the hon. Minister to the export
of oilcakes. The whole world knows that
India is an agricultural country. India
has got a very large number of
cattle to feed, and the condition of our
cattle is so bad that anybody who looks
at them just steps back in horror. And
still we are exporting oilcakes. 1 should
like to know to what use this oilcake is
" put by the countries that are importing
it from us. I should like that immediately
a ban should be put on the export of
oilcakes, in the interests of the cattle
wealth and the agriculture of the coun-
try. If we do not do that we shall be
the laughing stock of the whole world. I
am quite sure about it.

Now I come to industries. As I already
told you, there are many things in
which the technical know-how is not at
all known to us, and for that purpose
we are inviting foreign experts who
come here and work in collaboration
with either the Government or the privat
sector. My submission in this matter to
the hon. Minister is that whatever the
arrangement he makes with the foreign
companies, they may not be of a long-
term character. In the case of our oil
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refineries we have given contracts run-
ning to 30 years. In the case of other
companies we have put down a time-
limit of a fairly long period. In these
days when things are changing so rapid-
1y, it is not advisable for any Govern-
ment to bind the country for long
periods of years. Therefore, my submis-
sion to the Minister is that whenever
such long-term arrangements are made
with foreign companies, this House may
kindly be taken into confidence and the
plans might be laid before the House.
Let this House judge about it. But what
the Government is now doing is to come
before the House with a fait accompli.
When they have done the whole thing
and signed the contracts, they come and
put them before the House. they ex-
pect that the House will let them down
at that stage ? Certainly we have to say:
“Yes, Sir, whatever you have done is
quite good.” But that is not the way in
which this House has to be consulted.

Now I come to the Tariff Commission.
I have studied the reports of the Tariff
Commission and I say that the Tariff
Commission has done a great lot of good
to this country and to its industries. But
what struck me was the procedure that
they had adopted for arriving at the cost
of production. Their system of calculat-
ing the cost of production appears to be
rather crude. They just accept what the
Tatas say in regard to the cost of iron
or steel.

Shri T. T. Krishnamacharl: They do
not, because there is a cost accountant
who works there.

Shri K. C. Sodhia: 1 have seen that,
and I say that in the procedure adopted,
there are defects and defects. If the
Minister wants to have a list of those
defects for his study, I can place it be-
fore him.

I would suggest to the Minister that
he may draw the attention of the Tariff
Commission to the fact that they should
not allow extraneous things to come in
the cost of production. At present, there
are so many extraneous things which find
place in the cost accounts. The Tatas
run very very huge cities, and they are
providing various amenities in those
cities. The cost of all these things is also
included in the cost accounts, and the
Tariff Commission accept them.

After a good deal of study. I have
found several defects in the system of
cost accounting, and I can put before the
Minister several instances which will go
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to prove what I am stating. I would re-
quest the Minister to pay some attention
to this aspect of the matter,

I' must congratulate the Ministry on
the excellent publication Udyog Vyapar
Patrika which they are publishing. I
think that is the best publication that
has been published so far by any Minis-
try. The Education Ministry is the worst
in this matter.

Shri L. N, Mishra: We agree.

Shri K. C. Sodhia: I have read that
journal a number of times, and I feel
that it has a very great future if the
industrialisation of the country. ....

Mr. Deputy-Speaker: Comparisons
may not be made, but we may discuss
this matter,

Shri K. C. Sodhia: Yes. I simply men-
tioned it by the way.

Mr. Deputy-Speaker: The mention has
been made now. The hon. Member may
proceed with his points.

Shri K. C. Sodhia: I know that Gov-
ernment are going to develop the trade
of our country. I am one of those who
are very keen on export, and I feel that
Government also should be keen on
exports, for, if we do not balance our
imports and exports but import into our
country much more than what we ex-
port, then we shall be losers, and only
the other countries will become richer
thereby. So, export trade is an impor-
tant matter, and for promoting export
trade, I have one suggestion to make.

In these days, when we are not actuat-
ed at all by any imperialistic designs and
we want to be friendly with the other
countries and particularly our
bours, I endorse the policy of Govern-
ment to find out markets for Indian
goods in the Asian countries and also
our African neighbours. I would suggest
that we should Send trade delegations
to these countries, and also invite trade
delegations from them, for it is only the
trade delegations that will be able to
study the conditions propegly in the other
countries,

A good deal has been said about our
trade commissioner. And suggestions
have been made that the trade commis-
sioner should be recruited from the ranks
of the businessmen. I would request the
Minister to pay his attention to this sug-
gestion, because it is only businessmen
who have got that acumen, that can find
out what things are likely to be sold,
and what things could be bought,
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Shri L. N. Mishra: They have got
their vested interests.

Shri K. C. Sodhia: Not vested in-
terests. They will become servants of the
State, and they will act at the initiative
of Government; and they will be giving
very valuable reports. So, I would re-
quest the Minister to consider this sug-
gestion in all seriousness.

RENU CHAKRAVARTTY im
the Chair]

I would like to make a few observa-
tions now in regard to the distribution of
iron and steel and cement and other con-
trolled commodities. I have gone through
the figures, and I am sorry to say that
the countryside does not get even a
twentieth portion of these. Government,
the industrialists, and the Government-
controlled corporations and others cater
to the needs of only a few people, where-
as the 30 crores of people who are living
in the countryside have to beg for even
a piece of steel or a bag of cement, and
there is a regular chor-bazar in these
commodities.

Shri D. C. Sharma (Hoshiarpur):
What about backward areas?

Shri K. C. Sodhia: The same things
is true of the backward areas also.
Therefore, my submission to the Minis-
ter is that so long as there is scarcity
of these goods in the country, at least
a sizable proportion of these goods,
looking to the needs of these vast mil-
lions, should be distributed to them, so
that they may have the satisfaction that
they are also getting something at least.
You people are living here in  big
houses, and you are also constructing
big multi-storeyed houses. But the peo-
ple in the countryside are just content
with their thatched houses., So, I would
suggest that they should also get some
portion of cement and iron and steel.

These are some of the suggestions
that I wanted to make, and I hope the
Minister will pay some attention to
them.

The Minister of Industrles (Shri
Kanungo): Barring one discordant note,
the discussion on the Demands so far
has been almost a shower of bouquets
on the Ministry. Therefore, my task has
been made much easier. I have listened
with interest to the many helpful sug-
gestions which have been made, paru-
cularly with regard to the scope and fu-
ture of the small-scale industries. I
must say that some of them show us
the way in which they will help us im
our endeavours.

[SHRIMATI
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In the course of the year, it is grati-
fying to note that our industrial produc-
tion, especially in a number of con-
sumer items, has increased substantiall
over the last few years. Our cloth posi-
tion in 1955 was nearly 5,100 :mﬁon
yards, compared to the First Five Year
Plan target of 4,800 million yards. The
production of foot-wear was nearly 90
million pairs, showing an increase of 5
million pairs over the figures of 1951-
52. A greater part of this expansion
has taken place in the small-scales indus-
tries sector.

Here, 1 would like to point out that
we ho[)e that in the very near future, as
a result of the introduction of improved
techniques through the craftsmen, the in-
crease in the quantity of production and
in the lowering of the cost of production
would be significant. In fact, it is very
gratifying how the craftsmen are anxious
and eager to take up improved proces-
ses, whenever they have an opportunity
to do so. We are only-sorry that we have
not got adequate personnel or adequate
organisation to serve them.

There has been a considerable increase
in production in the case of a number
of engineering items like electric lights,
electric fans, electric lamps, house
service meters, radio receivers hur-
ricane lanterns and the like. With
the increasing demand, I am afraid
that our targets have got constant-
ly to be under review. The production of
sewing machines was more than 101,000
compared to a target of 91,500. This is
one of those items in which. we have al-
ready developed a good export market.
The production of bicycles, the common
man'’s transport, has increased in a most
marked manner. Qur target under the
First Five Year Plan was only 500,000,
In the organised sector, the number of
units has increased from 6 to 10 during
the last one year and the production in
1955 went up by 32 per cent., being
more than 490,000. In addition, there
is an appreciable. number of units in the
small scale sector of this industry ma-
nufacturing parts and components. We
are thinking of a target of 15 million
by 1960-61, for which we have already
an installed capacity of 1 million. This
is another field where we are hoping to
build a good export market.

Unfortunately, Shri Jhunjhunwala 1s
not here. But talking of the countryside,
I would invite him or any Member of
Parliament to Lust go and have a look
at Ludhiana, how small-scale industry
<an rapidly increase production with a
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little help. If more adequate help is pro-
vided, the progress will be much more
rapid.

Shri G. P. Sinha (Palamau cum
Hazaribagh cum Ranchi): What has been
the Government’s contribution ?

Shri Kanungo: I would invite the hon.
Member to go and watch what has been
the Government’s contribution. The or-
ganisation has come in only about a year
ago. Those who go and see what has
been done will find the answer.

It is not always easy to distinguish
some of these light industries from what
are termed small-scale industries. The
difference is usually one of size, and
standards as to size can vary. The small
unit requires less capital investment and
provides larger einpolyment opportuni-
ties. They can be more widely dispersed
and avoid the evils of concentration. In
their use of machinery and power and in
their range of markets, they cover, how-
ever the same field as many large units.
It is only recently that we have taken
up the development of such industries
through the medium of the Small-scale
Industries Board which started function-
ing in January 1955.

There are two aspects to the problem,
one of which may be briefly referred to
as a negative aspect, namely, restrictions
on the large-scale sector. In various in-
dustries, like leather footwear, matches,
cutlery, sports goods, agricultural imple-
ments and the like, we have imposed res-
trictions on expansion in the large-
scale sector. But these are only tem
rary expedients and cannot be of lasting
value. The real emphasis is on the posi-
tive aspect, namely, improvement in
technical efficiency; provision of credit
facilities and the organisation of these
industries on a basis of co-operation.

In this connection, we are heartened
that some Members like Shri Jhunjhun-
wala have agreed that this negative expe-
dient should be temporary and the ulti-
mate objective should be that the com-
petitive value of the products should be
equal to everything else. Our technical
assistance programme has been provided
through the medium of four regional ser-
vice institutes with extension centres at-
tached, set up during this year. It has
not been an easy task to find suitable
technical personnel. But we have a
corps of about 130 technical offi-
cers and the number is increasing
almost daily. Our experience has
already shown that there is a very
keen demand for such an agency. As a
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matter of fact, in one of the institutes
during the short period, something like
700 enquiries were attended to, and
judging by the rate at which enquiries—

th personal and by correspondence—
are pouring in, I think we will have to
increase our establishments much more
than we anticipate today.

As my hon. friend, Shri S. V. Rama-
swamy rightly remarked, our artisans
are only too anxious to take to
the use of machines. They are also
anxious to utilise power where avail-
able. However, such machines have
to be suited to our conditions. Shri S. V.
Ramaswamy has referred to a number of
such machines that are being used in
Japan. I am sorry to disillusion him. We
are not quite ignorant of this subject.
Sometime ago, the Government of India
imported 60 such small machines from
Japan and installed them in a workshop
in Harduaganj, near Delhi. But the ex-

riment was almost a total failure.

hese machines had to be disposed of at
a loss. What we are trying to do now is
to get our artisans, first, acquainted with
the use of machines and find out those
which are best suited to our country.
This is being done. For instance, at our
institutes, the mobile workshops have
proved very successful. There are 8 of
them and we are putting 16 more on
the road immediately. In addition, we
are securing the services of foreign
technical experts, where required, on
such machines. There are 6 such
experts who are working in our
extension centres on items like foot-
wear, locks, surgical instruments and
others. and they are training our crafts-
men on the of machines which can
be easily used by the latter. A special
cell has also been set up in our Small-
scale industries organisations for which
we have secured the services of three
technical experts from West Germany
who are specialists in machine-design-
ing for small industries.

Here I might mention that the machi-
nes have got to be modified and remo-
delled according to our requirements in
a number of cases. They would have to
be suited to the existing method of
manufacture. That we will be able to do
in the course of time to the needs and
requirements of our craftsmen. Here 1
would also mention that the whole pur-
pose of the extension scheme, as the
name implies, is to have an agency of
Government to go out to the people, and
not that we should sit back and expect
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people to come to us. The results so
far are very encouraging.

As a follow-up of this training and
demonstration, we have introduced a sys-
tem of supply of machines on a hire
purchase system on easy terms. The first
few machines under the scheme have
been delivered to the purchasers. In the
coming year, we propose to set up five
more such institutes and a large number
of extension centres. We are recruiting
30 specialist technicians and are also ar-
ranging for a number of artisans to be
trained in small industries in other coun-
tries. We propose to constitute a fund
of Rs. 3 crores for supply of machinery
on hire purchase.

Constitutionally, the development of
small industries falls within the sphere
of State Governments. But our endea-
vour has been to make this a joint effort,
as far as possible. On major require-
ment is the provision of money on easy
terms. We provided about Rs. 2 crores
to the State Governments for this pur-
pose. Admittedly, disbursements have
been slow—and this is a point to which
Shri Bansal referred. The State Govern-
ments have to amend their State Aid to
Industries Act. It is a legislative proce-
dure in order to provide loans quickl
and liberally. But the tempo of sucg
assistance has increased and our final
figures show that disbursements have
come to Rs. 1% crores. Loans are given
up to 75 per cent of the value of the
security offered including assets created
out of loan, and are offered both for
capital expenditure and for working capi-
tal. The rate of interest is only 3 per cent.
and as a special concession to industrial
co-operatives, it is only 24 per cent. I be
to submit that nowhere else in the worl
will you find such a low rate of interest
for industrial enterprises. This also ap-
plies to the easy terms of credit. To
help small men, loans up to Rs. 5000
are given only on a bond of one or more
surety and up to Rs. 1000 on a personal
bonds alone. Admittedly, the tempo will
increase as the momentum increases, and
it requires that the administration at the
Centre, and particularly in the States
should go in step. We are doing our best
in the sense that we are having regional
officers who will help the State Govern-
ments in formulating their schemes and
implementing them. By and large, the dif-
ferent State Governments are also aware
of the responsibilities and are working
to that end. In fact, the Central Govern-
ment has offered to bear a part of the
cost of the staff which will be required to
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expedite the schemes and their execution
and financing of these schemes. At pre-
sent, credit requirements are being met
largely from government sources. But the
State Bank of India are launching new
pilot projects to provide credit to small-
scale industries. These pilot projects
‘would examine and recommend how best
the provision of such credit by the
various agencies concerned, the State
Bank, the State Finance Corporation, the
co-operative societies and the Govern-
ment, can be made and co-ordinated.
With the help of the experience of the
pilot projects, it is ultimately expected
that the normal banking services would
‘be able to extend credit facilities and
‘Government will gradually have to take
less and less direct part. That means that
the whole structure will be self-operating
and the Government’s help will be need-
<d less and less.

An important feature in the develop-
ment of industries on a decentralised
basis is the establishment of industrial
colonies and estates. Ten such estates
have been sanctioned so far, totalling
more than Rs. 44 crores and the entire
expenditure is being met by the Centre.
The land has been acquired, and, in some
of these industrial estates, constructional
work has already been started. In one
of them near Rajkot, the first building
has already been let out to small indus-
tries.

Shri Thomas referred to. the lack of
assistance given to Travancore-Cochin.
If he will look up the pamphlet, he will
see that one of these industrial estates is
in Quilion in Travancore-Cochin. It is
expected to cost about Rs. 45 lakhs and
we propose also to start a similar indus-
trial colony in the State in the coming
year. A branch unit of the Small Indus-
tries Institute has been opened in Tra-
vancore-Cochin and it is now to be con-
verted into a full-fledged institute. The
question of limitation is the capacity of
the State administration to absorb the
-development projects which are envisag-
ed and the limitation is also the avail-
ability of the right type of technical per-
sonnel.

Shri A. M. Thomas (Ernakulam): That
is my complaint too.

Shri Kanungo: Shri Thomas also refer-
red to the coir industry in Travancore-
Cochin. The coif development scheme
initiated sometime back envisaged a total
outlay of Rs. 64 lakhs, shared equally
between the Centre and the State, As
compared to an expenditure of Rs, 9
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lakhs last year, there has been a ve
considerable improvement in 1955-56.
One hundred and twenty primary co-
operative societies which was almost the
target, 22 housing co-operative societies
and 2 central coir marketing societies
have been organised so far and a sum
of Rs. 58 lakhs has been disbursed as
loans and grants to these societies. The
handloom industry in Travncore-Cochin
has also received larger measure of
assistance than is ordinary, Rs. 36 lakhs
against Rs. 30 lakhs which is the State’s
maximum allocation under the Hand-
loom Cess Fund. Our approach to the
roblem of the handloom industry has
n the same as in the case
of other small enterprise. My own
experience, as Chairman of the
Textile Enquiry Committee, has been
that reservation can only be of
limited value. The emphasis has to be on
positive measures of assistance to or-
ganise the handloom weaver on a co-
operative basis, the provision of common
service facilities and supply of improved
technical appliances and of credit on
easy terms. We may claim to have
achieved some measure of success in our
efforts. The production of handloom
cloth has risen from 1100 million yards
in 1952 to 1450 millionps yards in 1955.
The average monthly supplies of free
yarn rose to 93,000 bales in 1955 as
compared to only 73,000 bales in 1953.
The sales of handloom cloth in our big-
gest apex co-operative societies of Mad-
ras, Andhra, Hyderabad and the U.P.
in the quarter ending September, 1955
were 29 million yards as compared to
13 million yards in the corresponding
quarter of the previous year, an increase
of more than 120 per cent. The number
of looms in the co-operative fleld are
now about 10 lakhs as against 6'8 lakhs
in September, 1953, A very large num-
ber of sales depots, emporia, dye houses
and pattern-making factories have been
set up. During the year under review, 5
more housing colonies for weavers at a
cost of about Rs. 15 1akhs have been ini-
tiated. Another special feature this year
has been our assistance to silk handloom
weavers and 22 societies with a total
membership of more than 3500 have
been formed in two centres, Kanchee-
puram and Banaras and we have opened
dye houses and pattern-making factories
for these silk weavers.

In the matter of housing colonies, it
is imperative that these should multiply
because they bring craftsmen together
and afford opportunities of providing
common service facilities which it is
difficult in dispersed populations residing
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at long distances. The average income
of the weaver has increased In varying
degrees all over the country, though it is
difficult to justify this assertion by accu-
rate statistical data. However, a limited
random survey in respect of it has
shown that the increase is of the order
of 15 to 30 per cent. A special effort
was made to stimulate export mar-
keting and an exhibition was held
sometime ago in New York which
aroused a good deal of interest in
the American market and this work is
being followed up by the trade centre
that we have opened in New York.
Recently we took part in the Leipzig
Exhibition which was very success-
ful. We managed to sell practically all
the items exhibited. In order to organise
our own production to meet the export
demand, 5 design centres with show-
rooms have been planned and the first
of these has already been started in
Bombay.

In the progressive improvement of the
production of textiles, Eoth in the mills
and handlooms, there is a disquieting ap-
prehension that adequate supply of the
right quality of yarn may not Aavail-
able after a period of time,—maybe in a
short period of time. The increased off-
take both of cloth and yarn from mills
has resulted in the stock of cloth being
reduced to 2 to 3 weeks' production in
the mills. As an example, I may mention
that the July stock, which is usually the
highest, in 1953 was 279,847 bales; in
1954, it was 3,01,212 bales; in 1955, it
was only 1,99,682 bales. In January
1955, it was 2,63,340; in 1956, it was
only 1,57,626. In February 1955, it was
2,55,663 bales; in 1956, it was 1,13,154
bales. The biggest handloom societies
show very small quantities of unsold
stock and this may be taken as an indi-
cation of handloom cloth all over the
country. Unless adequate steps are taken
in time to augment the supply of yarn,
the hardest hit person will be the hand-
loom weaver in the country.

[MR. DEPUTY-SPEAKER in the Chair]

In the Second Five Year Plan, a ten-
tative provision of Rs. 66 crores has
been made for this industry. In a large
measure, the programme would be for
-expansion on existing lines, It is true that
there are certain questions on which a
decision has yet to be taken, chief among
them being the gradual changeover to
power. The use of power appears to be
an inevitable step for the technical im-
provement but, obviously, such chan
over would have to be planned carefully.
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It has to be regulated so as not to cause
dislocation of labour. In this field as in
the fleld of most small industries, the
moneys sanctioned by the Central Gov-
ernment have shown a rapid and progres-
sive increase. In 1953-54, it was about
Rs. 3-2 crores; in 1954-55, it was Rs. 5
crores and in 1955-56 it was nearly Rs. 8
crores. The rate of disbursement has
been comparatively slow in the earlier
stages. The greater part of the work is
done through the medium of State Gov-
ernments. The administrative machinery
had to be geared to this task. There was
the problem of securing suitable officers,
especially on the technical side. How-
ever, progress has been speeded up of
late. In December, 1954, the rate of ex-
?enduurc was only about 20 per cent.
or the handloom industry. In December,
1955 it was 54 per cent. and, we expect,
by this time it would be considerably
higher.

The Small-scale Industries Board had
a much later start. Here too, the latest
figures show considerable improvement
in the disbursement of loans to small in-
dustries. But we realise that a very consi-
derable organisational effort, both by the
Centre and the State Governments, is
necessary and this will be our major pre-
occupation in future,

One word more. The Small-Scale In-
dustries Board has functioned for barely
a much later start. Here too, the latest
gained during this time is so encouraging
that, provided the' organisational bottle-
necks can be cleared and the necessa
technical knowledge can be absorbe?t
there is an immense future for it. We
hope by next year we will be able to
give you a much more buoyant report
than it has been possible to do now.

Shri N. Rachiah (Mysore—Reserved—
Sch. Castes): Mr. Deputy-Speaker, I rise
to support the Demands of the Com-
merce and Industry Ministry.

We are in a socialist pattern of society
and our Government have pledged them-
selves to realise that objective in the best
interests of the masses of India. To
realise this objective the Ministry of
Commerce and Industry has to play a very
important role. Of course, for the past
four years this Ministry has really work-
ed very well and the production in the
various fields is also encouraging, parti-
cularly with degard to the Ministry of
Industries. But I am very sorry that the
way in which the distribution of the pro-
ducts of the different fields or the wealth
created by this Ministry is done, has
not been satisfactory.
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For instance, take the case of steel
and iron and cement. In all parts of the
country, more than the private people
who construct their houses and other
tenements, the Government have under-
taken construction of large governmental
buildings, particularly in Delhi. For this
work they are getting large quantities of
iron and cement. While doing so, they
have also given a lot of cement and steel
for consumption by the private people,
that is the public. But, in Mysore, my
experience is that the distribution of steel
and cement is not being done according
to the terms of the control imposed by
the Central Government. About three
months back, when I wanted to do some
improvement to my building, I went to
a licensee and asked for steel. Actually
that man who was in receipt of cement
and steel from the Government could
not find even a bag of cement or a cwt.
of steel for me, but that could be found
by his neighbour who was not a licensee.
That shows the licence-holders are not
actually complying with the terms of the
control and these goods are sold in the
black-market. That is my personal ex-
perience and that has been the difficulty
experienced by the public, particularly
the common man. Therefore, I urge u
on the Ministry to see that this anomaly
in the policy of distribution of very im-
portant commodities like cement and
steel is removed in the best interests of
the country.

According to the report brought for-
ward by the Ministry it is seen that
there was an acute scarcity of steel and
cement and efforts were directed towards
importing them to tide over the short-
age till our own schemes of expansion
and new production get into stride. That
shows, actually there is a dearth of
cement, steel and iron.

Now, in the entire South India, the
Bhadrawati Iron and Steel Factory in the
Mysore State is the only factory. That
factory is owned by the State Govern-
ment. The State Government has submit-
ted a lot of schemes for the expansion
of this factory. According to the report
produced by the Ministry of Iron and
Steel 0:01 million tons is the existing
production and in the next Five Year
Plan they expect an increase of only
0'1 million tons from the iron and steel
works in the Mysore State. When the
Government are giving more importance
and more assistance financially to private
agencies like the Tatas, I ask, why should
not Government give more assistance and
encouragement to a State-owned industry,
particularly the iron and steel industry

14 APRIL 1956

Demanis for Grants 5298

in the Mysore State ? Therefore, I urge
that special attention and protection
should be given to Mysore Iron and
Steel Works.

. Moreover, the Government are start-
ing three major iron and steel plants in
the north. 1 do not grudge it. But in
South India we have got a lot of iron
ore, according to the report of the Geo-
logical Survey of India produced by the
Ministry of Natural Resources and
Scientific Research. They have said that
we have got plenty of iron ore in South
India, particularly Madras, Andhra and
Mysore. I say that such resources should
be exploited for the benefit of the coun-
try. Even from the point of view solv-
ing the unemployment problem in South
India, at least another steel plant in
South India, particularly in Mysore or
Madras, would be beneficial. That would
satisfy the cry of the unemployed. There-
fore, 1 hope, the hon. Minister, insiead
of being influenced by the powerful
States like Uttar Pradesh, Bombay and
Bihar, while dealing with such things,
will see that equity and justice is done
and such important industries are also
established in South India.

With regard to small-scale industries I
want to say a few words. First of all,
I would like to deal with the power-
loom industry. Last year there was a de-
putation from the owners of this power-
loom industry in Bangalore. They met
the Minister and sought relief. According
to the recent statement by the Minister
for Planning, our Government are intro-
ducing the popular Ambar Charkha.
Also, according to that statement, within
about three years all handlooms in the
entire country will be converted into
powerlooms. That means there would
not be any handloom industry at all with-
in a course of some years after the intro-
duction of the Ambar Charkha. The
Ministry was approached for giving ex-
emption to powerlooms as they have
given exemption to the silk industry
where exemption is given up to twenty-
four looms. So, in the silk industry the
Government have given exemption to
cases where there are twenty-four looms
working. But with regard to textile
powerloom industry they have not raised
that exemption limit up to 24 with the
result that the powerloom industry has
been hit hard and the people, particular-
ly people engaged in powerloom indus-
tries in Bangalore and also in other

. parts of Mysore, have closed their fac-

tories for months together. The industry
is now facing an actual crisis. Myself
and my colleague Shri Keshavaiengar
went on deputation to the Minister and
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informed him that the indust
was hard hit and that it
should be protected. So also many
representations, memoranda and resolu-
tions were sent to him. Very important
industrialists also made an appeal to the
Government. Apart from that, the State
Government also made very strong re-
commendations in favour of giving ex-
emption to the extent that was given to
the silk industry. After all, though the
silk industry is almost a poor man's in-
dustry, it is only the rich man that
could wear the silk. When such indus-
tries have been given so much help, con-
cessions and encouragements; the textile
industry which is also a poor man’s in-
dustry, because the cheap cloth is essen-
tial for the poor man, has not been given
exemption in this regard. From all these
points of view, 1| would request the
Minister to be liberal in his policy and
to give protection and encouragement
and also the required exemption to the
handloom industry as has been requested
by the people engaged in the handloom
industry.

I would next come to the leather in-
dustry. It is an industry which is very
important only next to khadi. I do not
think anv Member of this august House
will deny the fact, that any citizen in
the country will deny the fact, that leather
is not only used for footwear but for
all practical purposes and for very im-
portant purposes in our industry. But I
am very sorry that the Minister has
given least attention to this industry in
spite of our repeated requests. They have
constituted many Boards: for coir, for
tea, for rubber, etc. After all, they are
all very small industries.

Shri B. S. Murthy: On leather depends
the very existence of the poor people.

Shri N. Rachiah: Yes; but such small
industries as 1 mentioned just now have
been given so much of encouragement.
Separate Boards have been constituted
for those industries—whether small-scale
or big-scale. Take, for instance, the vil-
lage leather industry. The village leather
industry has, from June, 1955 onwards,
been transferred to the Production Minis-
try, while the small-scale industries have
been retained with the Ministry of Com-
merce and Industry. So, there is a con-
fusion in the minds of the public as to
which Ministry has to be approached for
protection and enco ent in regard
to certain industries. I want that all the
industries must be under one Ministry.

3—43 Lok Sabha.
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As I said, the leather industry is a
very important industry and I very
strongly appeal to the Minister concerned
to constitute a Leather Board and give
special attention to it. There must be
schemes, there must be definite plans
and a definite objective with a view to
giving encouragement to the leather in-
dustry, Hides and skins worth crores of
rupees are exported to other countries.
But within the country, it is the poor
man, particularly the poor Harijan who
is engaged in the leather industry. The
capitalists particularly in the South who
are all non-Hindus—I do not grudge
them—have been sucking the blood of
these poor people and the condition of
the leather workers is worse than that of
the handloom workers. The Government
have given very special and very strong
protection to the handloom industry and
also khadi. I am very happy about it, but
at the same time, I am very sorry to
note—and I want to bring this to the
notice of the Minister—that they have
given only a step-motherly treatment to
the leather industry which is a very im-
portant industry. I urge upon the Minis-
ter to see that conditions of the workers
of leather industry are improved. I urge
upon him to investigate the matter and
peacefully consider it and see that a
Leather Board consisting of experienced
people in the line is constituted.

In the constitution of the Boards, the
Ministry is not impartial. Generally, the
right selection is not made. Generally, a
wrong selection is made. I very boldly say
that a wrong selection is made, either
through regionalism or regional interests
or through some personal interests. That
attitude should go, and in the larger in-
terests of the country all people should
be given an equal opportunity to serve
on the Boards. The Minister has consti-
tuted hundreds of Boards and Commit-
tees, and not even one Scheduled Caste
member is found on any of these Boards
or Committees. Why should that step-
motherly treatment or attitude be shown?
We all want to learn the work and serve
the country and have greater opportuni-
ties. The Ministry wants our co-operation
and all that. While we give it, they have
got their own way of tackling things.
That should end. We know—and they
all say—that the Minister is popular. But
what is the use if he is not impartial ?

Mr. Deputy-Speaker: Please do not
compel me to be partial? Your time is
up.

Shri N. Rachiah: I have fnished, Sir.



5%01 Demands for Grants

Mr. Deputy-Speaker: I shall call upon
Shri Punnoose mow. At 3 o'clock, P:fe

have to start non-official business. The
hon. Member wanted to go away owing
to the shortness of time. He can have
three or four minutes beyond 3 o’clock
even, so as to finish,

. Shri Punnoose (Alleppey): Thank you,
ir.

The hon. Minister received many
bouquets, and I am always glad to see
him receiving bouquets. But 1 for myself
would prefer to wait to decide, whether
I can give him one. There are certain as-
pects in which progress has been made.
Production has improved and certain or-
ganisations have been set up. But I
would put two question: firstly, whether
the Ministry has succeeded or is
succeeding in building up a free national
economy, and secondly, whether the
progress registered in production has
been reflected in the welfare of our
people, that is, the people who take part
in the production. The Minister of In-
dustries, in answer to an observation
from Shri A. M. Thomas, said that some
progress has been registered in the coir
industry as a result of the help given by
the Ministry and also because of the acti-
vities of the Coir Board. Here are the
figures. In 1955, till November we were
able to export 68,029 tons of coir goods
as compared to 67,440 tons in the pre-
vious year. It would appear that
some progress has been made though

.not very big. But facts speak
otherwise. Looking at the detailed
figures given by the Coir Board in its
report, we find that in 1954—the figure
given for the latest period—we exported
4,40,000 cwt. of finished goods in the
shape of mats and matting, while we
exported 1,083,030 cwt. of raw
materials.

The coir industry has got two phases
one is the cottage industry side and the
other is the organised industry side.
Thus, there are two divisions. What has
happened is that even after the Coir
Board came into existence and after all
the good service that has been rendered
by the Ministry, our raw products have
gone more and more outside India, and
our organised industry has declined. An
industry which used to employ 30,000
workers cannot now give full employment
to 10,000 workers. Still. the Ministry
believes and makes us believe that'some
improvement has been made. There is
very great danger in allowing such condi-
tlons to exist. I know it is not an easy
thing to set it right. I know the answers
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that are going to be given by the Minis-
ter. He will say that there are factors
which are beyond our control. Neverthe-
less, if we allow our raw materials to
be consumed by factories established in
Europe, that would mean that we will
continue to be dependent and we will be
perpetuating our dependence on others.

Shri A. M. Thomas: Will there not be
suffering and distress if the yarn is not
exported ?

Shri Punnoose: | do not want that
yarn should be banned now. What 1
say is. our organised industry is in a
primitive condition today. For example,
from Holland you get things which can
defeat their counterparts here is respect
of quality and durability, etc., Therefore;
let us modernise our, coir industry; let
us reorganise the industry. That is what
I want. So, what is printed on paper here
is not a fact. We have to make greater
efforts to make our position better. The
record of the Coir Board is not very cre-
ditable. It is time that the Minister looks
into the performance of that Board. He
will have to find out whether the various
Boards which are set up today are reallv
effective and useful.

3 pM.

We have got our cocoanut oil industry.
Time and again, we have demanded that
the import duty on Ceylon copra should
be raised. but nothing has been done. On
the other hand, conditions have been
made easier for the Ceylon copra te
come in. I am glad that the Finance
Minister also is here. He is proposi.nf
to impose an excise duty on cocoanut oil.
The result is that cocoanut oil becomes
more costly, but, at the same time, the
cocoanut cultivator does not get any
benefit, because though the excise duty
comes at the stage when it goes out
of the mill, the mills will simply shift
this duty on the cultivator and the culti-
vator does not get any thing but addi-
tional burden. On the other hand, if we
can restrict the import from Ceylon by
enhancing the import duty, then the
cocoanut cultivator would have a better
price and his purchasing capacity would
improve and the cocoanut oil market
would not be affected. I believe that both
the Ministers who are here will look
into this matter which is perturbing the
public mind in that part of the coun-

try.

I now come to plantations. India is
supposed to have—to quote a round
figure—Rs. 20 crores by way of profit
from plantations, mostly by
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foreign capital. Now that the industrial

licy is on the anvil, may 1 ask the

inister what they are going to decide ?
Are we thinking of nationalising plan-
tations ? If not, why not? There is no
«case stronger than that of -plantations to
be taken over by the Government. Plan-
tations have developed, because they got
very cheap land in our country. 230
square miles of land were purchased
about a hundred years ago for Rs. 5,000
by a company and that company is called
the Kannan Devan Company today.
They employ very cheap labour and
derive huge profits, which should really
go to the national coffer. Because these
plantations have been developed for the
benefit of the metropolitan country, there
is foreign grip over them at every stage.
Therefore, it is high time that we think
of nationalising this industry.

I now pass on to something which
may not be very creditable to the Minis-
try and the officers in it. We have got
the Rubber Board. We have too many
Boards and it is one. The Rubber Board
submitted a plan for replanting 70,000
acres of rubber within the next ten years
at the ratc of 7,000 acres per year.

Mr, Deputy-Speaker: The hon. Mem-
ber’s time is up.

Shri Punnoose: 1 will just conclude.
Planting has to be done in June and they
sent up the plan in December. The plan
is somewhere here and the wise men in
the Ministry are discussing and discus-
sing. Seasons do not wait for the Minis-
ters to conclude their discussions. The
rains will come and go and the replant-
ing of 7,000 acres this year and the big
scheme placed before the country is
going to be a fiasco, for which the ineffi-
ciency, the incompetence and the un-
imaginative procedure of the Ministry is
responsible.

Mr. Deputy-Speaker: The hon. Minis-
ter will reply day after tomorrow.

COMMITTEE ON PRIVATE
MEMBERS’ BILL AND RESO-
LUTIONS

Shri Altekar (North Satara): I beg to
move:

“That this House agrees with the
Forty-ninth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 11th April, 1956.”
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This report is in connection with the
allotment of time. Out of the 31 hours
allotted to the first Resolution of Shri
G. D. Somani, 1 hour and 6 minutes
have already been taken up and 2 hours
and 24 minutes are left. The next Reso-
lution is that of Shri M. S. Gurupada-
swamy on nationalisation of banks for
which 24 hours are allotted. There are
other Resolutions also for which the time
has been stated in the Report. Five minu-
tes are already over and I would request
you, Sir, to extend the time by five
minutes, so that Shri Gurupadaswamy
may be on his legs to move his Resolu-
tion.

Mr. Deputy-Speaker: The question is:
“That this House agrees with the
Forty-ninth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 11th April, 1956.”

The motion was adopted.

RESOLUTION RE. APPOINTMENT
OF A COMMITTEE ON INDUS-
TRIAL AND COMMERCIAL STATE
UNDERTAKINGS

Mr. Deputy-Speaker: The House will
now resume further discussion of the
Resolution moved by Shri G. D, Somani
on the 31st March, 1956 regarding Ap-
pointment of a Committee on industrial
and commercial State undertakings.

Out of 31 hours allotted for the dis-
cussion of the Resolution, 1 hour and 6
minutes have already been taken up and
2 hours and 24 minutes are left for its
further discussion today.

Shri K. P. Tripathi may continue his
speech.

Shri K. P, Tripathi (Darrang): The
other day I had just started. The question
in my mind was, what was the intention
with which this Resolution has been
moved.

Mr. Deputy-Speaker: The hon. Mem-
ber will excuse me for one second. There
are a large number of hon. Members
who want to participate in the debate on
this Resolution, because it is an import-
ant one covering a very wide fleld. If
the hon. Members so feel, they might
put on themselves some time limit.

Shri Feroze Gandhi (Pratapgarh Distt.
—West cum Rae Bareli Distt.—East) :
This is an important Resolution and the
time may be extended.
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Mr. Deputy-Speaker: We have just
now adopted the Report fixing the time
limit. If hon. Members agree, 1 will put
in a limit of 15 minutes in normal cases;
in some cases it may be extended to 20
minutes.

Shri K. P. Tripathi: The question im-
mediately came into my mind as to what
was the intention with which this has
been moved. Obviously, the House will
remember that there have been a large
number of discussions in this House
with regard to the efficiency or
otherwise of State-managed indus-
tries. We have all been very much
concerned about it. We desire that the
efficiency of the public sector should be
increased. We had a desire that the Gov-
ernment should set up an industrial ser-
vice so that the State-managed indus-
tries might be managed well, but at no
point of time it came into our mind that
perhaps the public sector experiment has
failed and tl‘:erefore it should be scrap-
ped. Such an idea never came into our
mind. Now, this Resolution has been
clothed in a way which raises a doubt
in our minds as to what the intention is.
Is it for this purpose, namely, “let us
try to prove that firstly, the puhlic sector
is less efficient than the private sector;
and secondly, that the public sector has
less cost structure, i.e., capital investment
costs are less in the public sector than
in the private sector. Why put such a
huge burden on the people ? Let us have
less  capitalised industries, so that the
prices of things might be also much
cheaper if the profits are reduced, for
which, of course, there is no chance. Let
up scrap his public sector altogether”.
This sort of doubt arises in our minds.
1 have no doubt that my friend, Shri
Somani, is an hon. gentleman and I have
great respect for him. I never doubt his
personal opinion at all in the matter. I
quite realise that he has raised the issue
with the best of intentions; but, the

rson who might have drafted his Reso-
ution, in paragraph 3 says:

“to examine the capital cost of
each of them and find out if the
expenditure has been according to
estimates, and whether such capital
costs are reasonable, especially as
compared to capital cost of com-
parable units in the private sector;”
etc.

Here is not merely a question of in-
vestigation into the public sector; but,
the idea is that it must be investigated
with a view to finding out the com-
parative costs and to establish that the
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comparative costs are higher in the case
of the public sector than in the private
sector. Why should the society be
burdened with this high capital cost
structure ?

An Hon. Member: That is a challenge.

Shri K. P, Tripathi: Before we accept
that challenge, there are certain import-
ant considerations which we have to exa-
mine. Our country is experimenting on
this. It is not that we have already got
a well-developed public sector. In the
case of many of the industries, the esti-
mates had to be revised several timcs.
The cost structure of some of them is
high, with the result that we had to subsi-
dise them. All these questions are there.
Therefore, it would be a risk in the ini-
tial stage to accept this challenge in the
way in which it is thrown out.

Now, if my hon. friend Shri Somani
were to say, no, I do not want to scraE
this idea of socialist pattern, 1 agree wit
the socialist pattern all right, but I want
to improve upon the public sector, then
the question assumes a different shape.
We are all for the improvement
of the public sector. ce we
have accepted that idea and adopted
it as our pattern of economy,
there is no going back on that decision.
It this enquiry be for the purpose of
going back on that decision, then, ob-
viously I for one would fight against such
an enquiry. But if this enquiry is for the
purpose of determining what are the
shortcomings of our public sector and
what are the correctives that we should
apply, then, such an enquiry might per-
haps be justified. Therefore, the question
has to be discussed further.

Now, what is the intention of the
public sector in a socialist economy ? Is
it one of profits? Obviously not. What
is the intention of the private sector?
profits. If you
set up an industry for private
profit you will run it from one point of
view; if you have the industry for the
purpose of welfare both for the workers
and for the society, you will run it from
another point of view. For instance, I
want to start a cement factory. If 1 were
a private industrialist, I would have the
machines first and put the workers in a
hovel and start working. If I were Gov-
ernment ahd start an indusu?' in the

ublic sector, I would have to plan ahead
or the housing of labour.

I went to China quite recently. There
were road construction workers. What
did they do? Before they took up cons-
truction, they built houses for the pur-
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Egse of housing the workers who would
working there; then they started the
actual work. In our country in the pri-
vate sector what happens. Before people
are housed, the construction begins. The
work on the factory begins, they are
completed to schedule and production
starts, before workers are-housed pro-
perly. Therefore slums start. It is there-
fore, a major question of policy, as to
what is the purpose of industry going
to be in this country. Is it gging to be
mere profits or is it going to be welfare ?
Since we have adopted welfare as our
goal, naturally the capital cost structure
will change; it will have to change. In
the public sector the capital cost struc-
ture will have to take into account many
things. We are building a steel plant. The
hon. Minister Shri Krishnamachari told
us the other day that the plant started
with the housing of labour. Obviously if it
were in the private sector, the housing
of labour would be thought of after the
plant started production. If this is the
state of affairs, how are you going to
compare the cost structure? You will
obviously come to wrong conclusions, if
you do that. It would be said that the
industries of the public sector are over-
capitalised, where as in actual fact they
may be under-capitalised.

An Hon. Member: Let it be enforced
by law.

Shri K. P. Tripathi: It will have to be
enforced.

Now the Plantation Act was passed.
The law is that the planters should pro-
vide housing. The planters say we cannot
provide housing, it will take another 26
years. In fact they have been running this
industry for more than a hundred years.
In a period of 126 years they are going
to provide the minimum housing. If the
plantations were to be in the public sec-
tor, what we would do would%c to pro-
vide houses for labour in the first ins-
tance, instead of waiting for 126 years.

These are problems which are very
genuine to the consideration of this reso-
lution: as to what is going to be the
purpose of the industry ? If the purpose
of the industry is going to be welfare,
then my hon. friends in the private sector
will have to change their outlook. So
long they have not done so. Government
have come forward to advance them
loans for housing the workers, but the
private sector has been fighting shy even

to accept these loans. ey have
been even refusing to accept the grants.
Would anybody think of refusing a grant
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without any liability to house their
labour which normally they should do
out of their pockets ? But here is a Gov-
ernment which comes forward with
grants. But they would not have it. That
shows that the mind of the private sector
has not changed in the least.

Therefore, if we straightway launck
into a comparative study of the cost
structure of the different types of indus-
tries, then, we are likely to arrive at
wrong conclusions.

Now, with regard 1o efficiency there is
a feeling that the public sector is less
efficient than the private sector. To some
extent it apKears by the results to be
true. Now what is the difference between
the two sectors? In the private sector
the employer is the man who is
to earn the profits. Therefore, he is very
very careful that the industry may be
run as a profitable enterprise. That is
with regard to small type of industry.
But in the modern world, industries have
become so big that the big manufac-
turer cannot manage it as a private
concern; so joint stock companies are
formed. In the matter of management,
there is not much difference between the
management of joint stock companies
and industries in the public sector, be-
cause both managements are on behalf
of somebody else. Unless, they have their
own honesty and efficiency they will not
run it as efficiently as the other. It is
for this reason that in the case of joint
stock companies in India the world will
be surprised to learn that so many com-
panies have failed so many com-
panies have lost their whole as-
sets, Whv? Because the standard
of management in the private sector
has not been up to the mark. This
is one of the most unfortunate aspects
of it. The whole point is as between the
company type of management in the
private sector and the management in the
public sector, there is much similarity
with regard to the nature of the manage-
ment.

Now in the private sector the man
ho is managing has somebody over
im. Where he is not under fear of being

removed, he becomes irresponsible. In
the public sector the amount of security
which the management enjoys is very
great indeed and we have not yet been
able to evolve a procedure whereby we
could saddle the man on the top with the
responsibilty as well as the right to take
decisions. Now decisions have to be refer-
red back to somebody tiles away. When
you have got such a situation, then ob-
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viously the man is not fully responsible.
You cannot hold him responsible; and
when he is not held responsible he does
not discharge his duties properly. We are
therefore at crossroads. We are still in
the stage of experimentation, finding out
which is the best way of managing public
concerns. It may be that we may take
some time; but this time should be used
for the purpose of finding out the best
way, not for the purpose of halting the
whole process so that we might go back
to the private industry.

So far as efficiency is concerned. I
noticed in today’s papers that the targets
have been achieved in the case of the
Sindri factory, the Penicillin factory, the
Cable factory and the DDT factory.

Dr. Jalsoorya (Mcdak): Not in the case
of the chewing gum factory !

An Hon. Member: That is in the pri-
vate  sector.

Shri K. P, Tripathi: It does not mean
that the targets are well fixed. It may be
that the targets were under-fixed. The
question still remains, how to manage.
I have been thinking on these lines. I
have no doubt that the Government will
have to develop an Industrial Service.
Up till now, they have been depending
on the Civil Service. Obviously, the
Civil Service in very good up to a point,
for a particular purpose. So far as in-
dustrial work is concerned the nature of
the decisions that they have to take, the
urgency with which they have to take
and the nature of the relations with and
their behaviour towards the public are
completely different. As soon as you
enter a factory, you can find by the de-
meanour of the management itself
whether it is a public concern or a
private  concern. Why is it s0?
Because, the demeanour has  not
been attuned to the requirements
of public concerns which have tealings
with public on an equal footing. We have
to find out a way by which we can re-
duce the bureaucratic tendency of the
management in the public sector. This is
an experiment. Unless and until this is
found out, I agree with Shri G. D. So-
mani that there will be great room for
improvement in this sector. I have no
doubt that the Government is also think-
ing on these lines. Seme time or other
they will have to come to some conclu-
sion.

One more point and I have done.

Mr. Deputy-Speaker: But, he may take

more fime.
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Shri K. P. Tripathi: I will not dilate
on it.

Mr. Deputy-Speaker: The time limit
of 15 minutes is already fixed under our
rules. Every hon. Member should realise:
that this is the usual time for Resolu-
tions.

Shri K. P. Tdpathi: I agree; I will not
dilate on it. I merely want to draw the
attention of the House to the experiment
in other countries. In Germany, they
developed this system of management
councils plus labour directors in the
board. They succeeded so well that the
Americans have called it the German
Miracle. In France they tried to remove
the bureaucratic tendency by associating
labour in the management. 'Fhere also, it
has been a great success. I went to
Yugoslavia. There, they have ?one a step
further. The management itself has been
converted into a committee of workers
in which the manager is an ex-officio
director of the concern. There, the effi-
ciency has gone up. All the world over,
wherever  bureaucratic  management
exists, it has already carried on experi-
ment how to democratise the organisa-
tion so that it may function with effi-
ciency. These are the examples worth
considering and I have no doubt that the
Minister would consider them.

Shri N. C. Chatterjee (Hooghly): 1
have no ideological animus against the
public sector or the private sector. Whet-
her you like it or not, it is absolutely
clear that you are committed to a welfare
State and if you have got to bulid up a
welfare State, it is inevitable, especially
in an undeveloped country like India,
that there must be expansion of govern-
mental activities and there must be a
continued progress of industrial activities
under governmental control, under the
aegis of the State. I am endorsing Shri
G. D. Somani’s Resolution for the accep-
tance of this hon. House, not in a spu'lt
of inquisition or censorship, but in a
spirit of helpful, constructive criticism.
I think the time has come when Parlia-
ment as the custodian of the public funds
and as representative of the national in-
terest would be justified in thoroughly

. examining the working of the public sec-

tor.

Shri Feroze Gandhl: The estimates
Committee does it.

Shri N. C. Chatterjee: As a matter of
fact, the Estimates Committee has point-
ed out, to some extent, that there are
black spots. But, the Estimates Com-
mittee has not been able to really consider
the whole issue properly. Therefore, 1
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think the time has come when a Com-|
mittee like this consisting of Members
of Parliament, of experienced people
whose judgment is entitled to respect,
should sit 1in judgment over the various
aspects of the working of the public
seCIor.

State enterprise in India can be divid-
ed into three categoriés. Firstly, there
are a number of enterprises which are
run departmentally: Railways, Posts and
Telegraphs, the locomotive factory and
certain other enterprises. Then, there are
statutory boards or corporations, like the
D.V.C., the Industrial Finance Corpo-
ration or the Air Transport Corporation
and other organisations. Lastly come the
joint stock companies, wholly or partly
owned by the Government. These are
undertakings mostly of recent origin.
These three forms of management have
been developed in India, without really
any proper pre-media’ed scheme. There
is no reason why, for example, the loco-
motive factoiy should be departmentally
run and managed and the machine tool
factory should be formed into a company.
The distinction between these three types
of management is not clear-cut. The
Railways are departmentally managed;
yet there is a Board to which the affairs
of the organisation are entrusted. The
idea in modifying a departmental organi-
sation in such a manner is to ensure
speed and clasticity in management. It is
perfectly clear that our Second Five
Year Plan connotes that both the public
sector and the private sector must co-
exist. That peaceful co-existence and
interdependence cannot be ensured and
cannot be a success unless you pu! the
public secior also in order. Therefore
it is time that you should help the Gov-
ernment in scrutinising and finding out
where it is going wrong and if it is going
wrong, how it has to be rectified. The
so-called joint stock companies are only
functioning in name. In some cases,
Government is the sole share-holder,
all the shares being in the name of the
President and possibly one share in the
name of the Secretary of the Ministry
The management of these companies
tends to be similar to those enterprises
which are departmentally run, This
departmentalisation, bureaucratisation is
there, which 1 am commenting upon,

As my hon. friend who spoke just
before me pointed out, there is a demand
for proper industrial personnel. We have
great faith in the services. But, the ser-
vices are not quite fitted for running
these organisations. The time has come
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when some Committee should report to
us and point out what should be done
in that direction. It is clear that in this
country, in spite of diversity of forms of
management, State enterprises tend to be
undertaken by and large in the same
manner as any other department of
Government. There are a few exceptions
such as the Reserve Bank or the Finance
Corporation. But, the general conclusion
holds good that State enterprises in India
suffer from all the disadvantages of &
departmental organisation. The result is
sacrifice of autonomy and sacrifice of
elasticity. I want that by one yard-stick,
one standard of efficiency and economy,
both the privatc sector and the public
sector should be judged. From that point
of view, 1 think there is a good prima
facie case which justifies Shri G. D.
Somani’s Resolution being considered
worthy of acceptance by this- House.

In recent years, there is a steady
growth in the participatior of the Cen-
tral Government and the State Govern-
ments in the field of industry. What is
happening? You know that in regard
to a number of cases. the Hindustan Steel
Ltd., Sindri Fertilisers, and other con-
cerns, some under the Ministry of Pro-
duetion, some under the Ministry of
Communications, some under Defence,
and so on, therc are two aspects to the
problem: (1) whether the construction of
the factories has been efficiently or-
ganised; and (2) whether after comple-
tion, the undertakings have been run
on really sound commerecial principles.
With regard to the first point, a num-
ber of indications are available that the
process of expansion of Government’s
industrial schemes is not satisfactory as
compared to the provision made in the
First Five Year Plan. It will be noticed
that in many cases, the actual expendi-
ture lapged behind the planned provi-
sions. There is in governmental adminis-
tration something inherently wrong. It
is incapable of fulfilling wih the same
degrade of speed and efficiency as s
found in well-run industrial undertak-
ings the task of organising construction
and establishment of factories and other
establishments. As a matter of fact, this
point requires investigation.

Even when they start a factory, has
it been run efficiently ? There are some
cases. Take, for instance, the Housing
factorv. That provides an instance of a
good deal of delay in the implementation
of the project. The factory was set up
by the Government as early as 1948.
Three years after the setting up of the
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factory, it was decided to abandon the
original scheme for the production of
prefabricated houses and explore new
avenues for making the factory work
profitable. The production programme
was completely revised. The factory went
into production ] think six or seven years
after it was set up. This instance brings
out the inherent inability of Government
departments to take quick decisions and
in many cases to take right decisions. I
think there is a case. Let us not shirk it.
Let us not condemn only the private
sector. Let us not tighten the loop-holes
and say the private sector is misbehav-
ing. You have no right to go for the
private sector unless you put the public
sector also in order. We must set our
own house in order.

But I would ask this hon. House to
remember that the management aspect is
more important. Each of the private
limited companies is managed by a board
of directors appointed by Government.
‘Who are there on these boards of direc-
tors ? Practically almost all the directors
are officials. In each case there is a Chair-
man or Managing Director, and I think
in almost all cases—I am speaking sub-
ject to correction by the hon. Finance
Minister—the official elements prepon-
derates on the boards of directors of
companies. The Chairman in each case is
a senior officer of the Government. An
attempt is sometimes made to associate
successful businessmen in the running of
these companies by appointing only one
man, or only two men, on the board of
directors, but in actual practice, because
of the complete preponderence of the
official element, the board of directors
tends to be only a nominal body and
the affairs of the company are being
directed solely by the Secretary of the
Ministry concerned as the Chairman and
the representative of the Ministry of Fin-
ance. This is something which should be
changed.

Shri Asoka Mehta was telling me that
Mr. Herbert Morrison assured him the
other day that when he was Minister
he appointed a very important indus-
trailst who belonged by the opposite party,
the Conservative Party, as the Chairman
of these boards, and Mr. Geoffrey
Lloyd who was the Minister in charge of
fuel and power in the Tory Ministry ap-
pointed a leading trade unionist as Chair-
man of the National Coal Board. And
if you look at the working these English
companies. you will find most of them
are staffed and manned by successful
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businessmen. Why can we not have that ?
Let us have a committee to go into this.
That has been a success in England.
Statutory corporations in the United
Kingdom which run governmental enter-
prises are free more or less of official
interference in their day to day business
and this has been done by the constitu-
tion of the boards of directors almost
entirely from successful businessmen.
Why cannot that example be adopted in
India ?

Then I have got a lot to say about
foreign collaboration. 1 am not saying
this, that this resolution should be inter-
preted as casting a vote of censure on
anybody, but the time has come when
this Parliament should do something.
What Shri Somani wants is that the
Committee should examine the planning,
development policy and targets fixed and
recommend appropriate basis for future
policy in respect of these matters. You
can change the wording if you like. 1
am not endorsing everything that is said
here. The resolution is possibly too long,
but I am quite sure this is a step in the
right direction, and 1 am pressing the
hon. Minister to accept it or to announce
that he is going to take steps in this
direction.

Take, for instance, the Sindri Fertiliser
Factory. My friend was saying they
have reached the targets. The financial
results for the two years 1952-53 and
1953-54 show that the company had not
been doing badly. The company adopt-
ed the method of depreciation with the
result additional provision for repairs
and renewals had to be made in order to
compensate for the fact that during the
first two years of operation of the new
plant and machinery expenditure an re-
pairs was below normal, and after pro-
viding for depreciation and payment of
the interest on leans from the Govern-
ment of India the company was left with
a net profit in both the years. The net
return on the gross block of Rs. 17 crore
is very small. But then it is a nascent
company which is still burdened with
a huge development expenditure com-
parable to preliminary expenses in
an ordinary private company. Should it
be written off over a period of yeams,
or what should be done?

There is a lot 1o be said in respect of
other companies. I am not going into
everv detail. The time is very short. but
all that I want to point out is that if
you really study the financial results of
the different companies, it is apparent,
I am sorry to say, that no striking
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achievement has been shown by any of
these companies. It is a little too early
to condemn them and to judge the per-
formance of the governmental enter-
prises which have been formed into limit-
<d companies, but it is doubtful whether
the annual statements of profits and
losses of these companies really reflect
<fficiency and the desired speed and
progress. Therefore 1 am suggesting that
there should be a more critical examina-
tion by a proper body of tHese fac-
tories.

Then in those cases where competing
firms in the private sector exist, the ten-
dency of Government is to have their
own enterprises. That is noticeable, and
even then we have got to find out how
far economy has been achieved. With
great deference I must say there is a lot
of monopoly when Government takes u,
things, and therefore it is very difficult
to find out exactly from the Estimates
Committee’s more or less periodical
examinations how far they have justi-
fied themselves.

To sum up, from the information
available to us on the working of indus-
trial undertakings under the Government
it is clear that in almost all cases it is
found extremely difficult to keep to
schedule in the establishment of fac-
tories. Secondly, no really striking
achievements have been shown by the
f_actories which have commenced produc-
tion. Therefore I am submitting that
there is a case for enquiry; there is a
case for investigation. Let us not do it
for the purpose of condemning the
public sector, not for the purpose of say-
ing that unlimited power and pre-
rogative should be given to the
industrialists and the monopolists and
the multi-millionaires to go on
making profit. That is not my approach.
My approach is different. Tt is this. We
will do every thing posible to eleminate
excessive profits at the cost of the welfare
of the State and the community if the pri-
vate sector is indulging in that, but at the
same time we will put our house in
order and see that the public sector be-
haves properly and yields the largest
amount of public good, works with the
desired speed and also does not in any
way plav with public funds, with the
taxes paid bv our very much oppressed
and under-fed vopulation. Therefore I
am submitting that there is a case for
the appointment of an independent com-
mission which will put the whole thing
under its searchlight and offer construc-
tive suggestions before the Parliament
and then it will be for Parliament to
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consider the report and to take such
steps as are deemed desirable.

ggri Ramachandra Reddi (Nellore): 1
give my whole-hearted support to this
resolution which was so ably moved by
my hon. friend Shri Somani. I feel that
it is neither a day too late nor a day
too early to discuss a resolution of this
type because we are now on the point
of transition from one period to another
period. The first period of expansion of
Indian indutrial enterprises has come to
a close and we are now launching upon
a very gigantic and ambitious pro-
gramme of industrial expansion in this
country.

The resolution is very comprehensive
and practically the terms of reference are
embodied in the resolution. The House
is particularly anxious to see that this
resolution is accepted by the Government
not because they have a desire to find
fault with the attitude and action of the
Government so far, but because they
want to see that the public money is
spent in the right and proper way. Every
tax-payer is practically a subscriber of
shares to these big enterprises in the
public sector and as such Parliament
which is the representative body of the
public has a right to discuss this and
there will be nothing wrong in the Gov-
ernment itself accepting the resolution
either in this form or in any other con-
venient form provided the objective is
achieved. We have no desire to criticise
very much the performance of the public
sector, for the simple reason that the
Estimates Committee have gone into it
in greater detail. They have shown in
their reports the several aspects that
have to be taken into consideration in
regard to the organisation and adminis-
tration of the nationalised industrial
undertakings. They have mentioned the
salient points which have to be looked
into by Government, and they have
touched on almost every aspect of indus-
trial expansion in our country.

For instance, they have suggested
something in regard to the appointment
of boards of directors, the need for hav-
ing an advisory body, and so on. They
have also pointed out that a commercial
undertaking should be given a free hand
within the framework of policy to pro-
duce up to the optimum size at an
economic cost. They have also dealt with
the question of recruitment of manage-
ment, fixation of ceilings on salaries in
the private sector, recruitment of labour,
semi-skilled, skilled and unskilled, and 8o
many other subjects. If at all it can be-
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considered that criticism of the Esti-
mates Committee is right, then Shri
G. D. Somani's resolution is also a step
in the right direction.

It is, no doubt, to be admitted that in
some of the undertakings of Govern-
ment, the targets have gecn exceeded.
In the case of certain concerns, the pro-
duction in the public sector has been
very satisfactory, and the targets have
been reached und probably over-reached
also. But there are certain other concerns
where the estimates have becn exceeded
very much, and production has not been
achieved to the extent programmed for.
I do not want to go inlo the details
of these. but I would only like to urge
upon Government to think of the several
terms of reference that have been adum-
brated in the resolution, and to find out
a solution bv having an expert committee
appointed for the purpose. For every
important matter, we have been appoint-
ing committees, and 1 suggest that we
can certainly profit by having a com-
mittee of the nature suggested in the
resolution appointed to go into this
matter also.

I would also like to enquire of the
Finance Minister whether all these
undertakings in the public sector are
|g;:)in"lg to be worked on a no-profit-no-loss
asis.

Shrl Kamath (Hoshangabad): All-loss
-and-no-profit.

Shri Ramachandra Reddi: If they are
worked on a no-loss-no-profit basis,
then they should be in a position to
compete with the private sector. If, how-
ever, as my hon. friend Shri Kamath
suggests, they are working on an all-loss-
no-profit basis. then it is high time that
we look into the matter and scrap those
that are not likely to give us profit,
and improve those that are likely to give
us decent profits.

In the public sector—I speak subject
to correction—we do not pay any in-
come-tax.

Shri Feroze Gandhi: Income-tax has
to be paid after six years. The private
sector also does not pay for first six
years.

Shri Ramachandra Redd}: If the public
sector is going to make profits, then it
must also be in a position to pay income-
tax and reimburse the exchequer of the

countrv.
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The Minister of Finance (Shri C. D.
Deshmukh): That would include the
railways also.

Shri N. C. Chatterjee: That means.
greater fares to Andhra.

Shri Ramachandra Reddi: In regard
to railways, I have all along been urging
that there should not be a separate bud-
get for the railways. As I have al-
ready pojnted out, if there is one bud-
get for the railways and the other Minis-
tries, then the whole thing will come
under the control of one Finance Minis-
ter, and be managed in an orderly man-
ner.

Even so far as the railways are con-
cerned, they have now come to be consi-
dered as not only a profit-making con-
cern, but also a concern which looks to-
social service and welfare. Of course,
the cmphasis at present is on social
welfare and social service rather than
on profit-making. Nevertheless, they are
paying a few crores of rupees to the ex-
chequer, and [ should think that that
amount should be taken as a part of
the income-tax that they might pay.

Shri C. D. Deshmukh: It is very small.
It is less than 4 per cent.

Shrl Ramachandra Reddi: Shri K. P.
Tripathi was a little bit allergic when
he saw this resolution, when he was
given an opportunity to speak on it. He
was very anxious that labour should be
provided for first, because according to
him, the private sector has not been able
to provide for them.

Pandit K. C. Sharma (Meerut Distt.—
South): It is not willing to provide.

Shri Ramachandra Reddi: But I would
like to point out the counterpart to him,
that in most of these undertakings in the
public sector, labour have not been com-
pletely provided for. If we go and
sce some of the factories like the Hindus-
tan Antibiotics Ltd., Poona, or the Chit-
taranjan or the Sindri factory....

Shri Bhagwat Jha Azad (Purnea cumr
Santal Parganas): At Sindri, 90 per cent.
of the labourers have.been provided with
houses. I am there as the representative
of their union.

Shri Ramachandra Reddi: So, 10 per
cent. of the people are still to be provid-
ed for. (Interruptions).

Mr. Deputy-Speaker: Interruptions are
very infectious, and they catch one Mem-

ber after another. We should not submit
to them.
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Shri Ramachandra Reddi: The object
of the committee, if it is appointed
should be not only to go into the finan-
cial and administrative aspects of the
public sector but also to provide for la-
bour to the extent that it dictates to the
private sector to provide for them, As a
matter of fact, I was a little bit surprised
to notice that there is a greater dissatis-
faction in the public sector than in the
private sector. Of late I have been hearing
of strikes here and there mostly in the
public sector. Last year, we had the
strike in the Hindustan Shipyard Ltd..
and also in the UP cement factory. And
almost every day, we are hearing of some
strike or other here, organised as against
Government by government servants.

Shri K. P. Tripathi: Are you speaking
as a trade unionist ?

Shri Ramachandra Reddi: 1 am not a
trade unionist, but I have every sym-
pathy with trade unionism.

Mr. Deputy-Speaker: If the hon.
Member addresses me, he will find me
the most patient listener.

Shri Ramachandra Reddi: 1 was only
trying to meet those Members who are
impatient about my speech.

The object of the resolution is defi-
nitely to have a sort of overall control
of Parliament over the public sector. 1
wish that Government take up the mat-
ter seriously, and find their way to ac-
cept this resolution, though not in the
very form in which it has been moved
and discussed, but in any other form
which would enable them to have a
committee appointed to go into the en-
tire question.

7" Shri Feroze Gandhi: Sir, 1 oppose the
resolution, and before my hon. friend
Shri N, C, Chatterjee goes away, I shall
deal with him first.

He said in the cours of his speech that
non-officials are not represented on the
boards of directors of these public con-
cerns. I may give the instance of Hindus-
tan Shipyard Ltd. Out of eleven direc-
tors, one is a technical director and a
foreigner who is attached to the concern.
As regards the other directors, out of
the ten, those who belong to the private
sector are (1) Shri Dharmsey Khatau—
1 do not know what kind of an officer
he is—(2) Shri Tulsidas Kilachand, MP,
(3) Shri Michael John, (4) Shri Lalchand
Hirachand, MP, and (5) Shri Shanti-
kumar Morarji. These people belong to
the private sector.
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As I said, I oppose the Resolution,
but I admire the courage shown by the
Mover of the Resolution. With. distorted
facts which he has presented and given
to the House and fantastically wrong
figures about the Public sector, he tried
to prove that the sector to which he
belongs is one where probably things
are so rosy and heavenly that we are
all invited to go in with him.

An Hon. Member: And wait outside.

Shri Feroze Gandhi: I would like to
ask Sethji a few questions. Who is res-
ponsible for all these irregularities and
corruption in the public sector? Who
are the people who are corrupting the
public sector? Who are the bribe-givers
and gainers 7 Who are the f.-eople who
have poisoned our national life? To
which sector of industry do these people
belong—the contractors, the businessmen
and the industrialists 7

Sir, 1 accuse the private sector of
havings corrupted the public sector and
the officials in the public sector. I will
prove my case. It is not that inquiries
have not been held. It is not that cases
have not been instituted in courts of
law. Hundreds of cases have been taken
to court, and what have these cases re-
vealed ? These inquiries, each and every
one of these cases, have revealed that
those who have corrupted our officers
invariably belong to the private sector.
Therefore, against whom should we insti-
tute this inquiry ? Such an inquiry would
be more fruitful if held against that part
of the private sector who are the sup-
pliers of materials to the public sector.
And that is where all the corruption and
all the irregularities begin. It is in the
supply of materials by the private sector
that irregularities begin. It should be
against those industrialists who are the
contractors to the public sector that the
inquiry should be instituted. It is only
when an inquiry is made in that direc-
tion that we will know exactly who are
the people who are corrupting our
national life.

Sethji says that we should leave
things to the private sector, the sector
whose only contribution to human civili-
sation has been the coining of two words
‘black-marketing' and ‘pugree’. Our
memories are fresh with all the damaging
revelations made by the Company Law
Committee and in the debate which took
place in this House in connection with
the Companies Bill. The only success
which part of the private sector can
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claim is the success of sending to dam-
nation thousands and thousands of fami-
lies who were share-holders in their
concerns.

Parliament and the Estimates Com-
mittee are not there to inquire into the
affairs of the private sector. Sethji can
bring no resolutions demanding inquiries
against the private sector in this House.
Their misdeeds remain buried in their
registered offices or underground cellars,
and Members of Parliament have no
access to those places. And if by some
<hance we get an opportunity of raising
these questions in this House. immedia-
tely we hear the familiar ring of words.
“‘Order, order; the hon. Member may
resume his seat”.

Shri N. C. Chatterjee: Is it not a re-
flection on the Chair?

Shri Feroze Gandhi: Sethji has jeered
and jibed. .. .. -

Mr. Deputy-Speaker: Is it very neces-
sary to repeat ‘Sethji’ again and again ?

Shri Feroze Gandhi: If you like, I can
<all him ‘Mota Seth' or ‘big Seth’.

Mr. Deputy-Speaker: Repetition so
often would smack of something else.

Shri Feroze Gandhi: It is not unpar-
liamentary. If it is not allowed. I will
call him ‘Somani Sahib’.

Shri Somani has jeered and jibed at
the working of our Sindri Fertiliser Fac-
tory, and has revealed some extrava-
gantly fanciful figures with regard to its
-working. In the entire course of his
speech, Sethji declared with great gusto—
T am so to have to use the word
‘Sethji’ again; I cannot help it; U call him
that in conversation—that the price of
fertiliser f.o.r. is Rs. 315 per ton. To
utter such rubbish on the floor of this
House is, to say the least, most disres-
pectful to this House, coming from a
person of Shri Somani’s standing in the
industrial field. The price of fertiliser at
Sindri is Rs. 270 per ton. That is a
factory in the public sector. So far as
the factory in the private sector at
Alwaye is concerned, the price is Rs. 345
per ton ex-factory. And against the im-
ported price of fertiliser, how does that
compare? The c.if. price of imported
fertilizer is Rs. 305 per ton. It is only to
keep that factory in the private sector
going that all this fertiliser has to be
pooled, and the poor peasants, about
whom Shri Somani spoke, have to pay.
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Shri V. P. Nayar
Through their nose.

Shri Feroze Gandhi: That is because
the factory in the private sector has got
to be maintained. That was why 1 said
that the figures that Shri Somani gave
were rubbish.

Shri N. C. Chatterjee: Is such an ex-
pression permissible ?

Some Hon. Members: It is.

Mr. Deputy r: I do not say that
the words in themselves are unparlia-
mentary, but the way in which they are
being used and the force which is being
put in them, does not look very right.

.An Hon. Member: Can he use them
with moderation ?

Mr. Deputy-Speaker: The hon. Mem-
ber can say the same thing with modera-
tion.

Shri Feroze Gandhi: Shri Somani, in
the course of his speech said that the
Sindri project had exceeded the esti-
mates. The original estimate was Rs. 13
odd crores, and Rs. 23 crores had to be
spent. Now, | will correct Shri Somani's
figures. The original estimate was
Rs. 1053 crores.

Shri G. D. Somanl: I said that.

Shri Feroze Gandhi: This estimate waa
grepared by a Technical Mission on the

asis of prices prevalent in 1944, not
1947-48 when the orders were placed for
machinery and plant for this factory. He
said that excessive price had been paid
for land. What was the actual position ?
Land was acquired by the Bihar Govern-
ment by a notification published by them
sometimes in 1945, What was the situa-
tion that existed in our country in 1945 ?
He wants to hold this Government res-
ponsible for what had happened in 1945
and 1947 prior to August.

(Chirayinkil):

Now the Technical Mission, when it
prepared its estimates, left out many
things, because probably those men be-
longed to the private sector. In the esti-
mate of Rs. 10°53 crores, the power-
house which they had planned for would
not be adequate, The expansion of the

wer house, fresh water supply for the
actory and the housing estates cost
Rs. 2-38 crores. Then again, they did
not provide for the following: engineer-
ing and other charges for the Chemical
Construction Corporation and the Power
Gas Corporation, which were added later
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on, Rs. 182 lakhs; expenditure on ex-
ploration of gypsum deposits in Rajas-
than, Rs. 27 lakhs: The establishment
charges during the period of construction
—that was left out—Rs. 17 lakhs; the
C.P.W.D. and the Bihar Government de-
partmental charges at 174 per cent, that,
1 believe, was the rate agreed—that was
left out; it amounted to Rs. 784 lakhs.
Similarly, there are a few other items
totalling about Rs. 4824 lakhs.

4 P.M.

This Technical Mission prepared its
estimate and submitted its estimate some
time in May 1947. But the estimate was
submitted on the basis of prices ruling
in 1944, In 1947 May and later these
prices had gone up by about 100 to 300
per cent. How did that affect the increas-
ed cost of the factory? The Housing
Estate itself cost Rs. 1121 crores. Pre-
fabricated steel, bricks, and R.C.C. ac-
counted for an increase in cost to the
extent of Rs. 3:503 crores; laboratory,
workshops etc. Rs. *57 crores; railways
and roads Rs. ‘394 crores; land purchase,
services etc. Rs. "477 crores. Totalling up
the sum, we find Rs. 12-762 crores. Add
it to Rs. 10 crores and you will realise
that the cost of the factory is roughly
Rs. 23 crores.

Shri V. P. Nayar: That was again due
to the private sector, increasing the rates
of cement and steel.

Shri Feroze Gandhi: What are the
production figures for Sindri ? It has pro-
duced in 1955, 3-21 lakhs tons of fertili-
wer. I say that this is a very good record
and this House should send its greetings
to those who have run the Sindri Fertili-
rer Factory and not to condemn them in
this House. What is the average number
of days on which a factory of this kind
can work, which is an. absolutely new
kind of venture in this country ? It can-
not be worked for 365 days, it is only the
private sector that can run these factories
and their men all the 365 days. This
factory, I am told, has, on an average,
run for about 330 to 340 days. There-
fore, its production is not exactly what
it is supposed to produce throughout the
year. It 1s a little less. This is a chemical
factory and the plant and machinery also
are of a type which requires constant at-
tention and the factory has got to be
stopped at times for proper maintenance
and repairs and rest to workers.

Shri Somani has said that the balance-
sheets of the public sector concerns do
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not give the correct picture of the work-
ing. I challenge Shri Somani—here is the
balance-sheet of the Sindri Factory—I
challenge him to show me the balance-
sheet of a concern in the private sector
which gives the details of the company
in the manner in which Sindri has given
its figures in this balance-sheet. 1 have
seéen many bajance-sheets in the private
sector. Shri Sodhia pointed to the fact
of directors and other officers making
big T.A.s and D.As. I do not know
where Shri Sodhia got his information
from ** It is Rs. 4,650 against the total
expenditure of Rs. 12'33 crores. I
would like to know how this is exces-
sive. How does a Member say that
where the total expenditure is Rs. 12:22
crores Rs. 4,650 on account of
directors’ fees and allowances is too
much. I say that it is an insignifi-
cant amount and I say you can look up
the balance-sheet of any private com-
pany and you will come across fantastic
figures so far as these directors’ fees
and allowances are concerned.

Shri C. D. Deshmukh: There are only
given to those members of the Board
who are in the private sector.

Shri Feroze Gandhi: That is worse.

After taking into consideration depre-
ciation, after having paid interest on
loan, it has taken to the appropriation
account a sum of Rs. 1:78 crores odd.
How have they distributed this amount 7
Rs. 94 lakhs have gone to the General
Reserve. In the very second or third year
of work they have paid a dividend of
Rs. 34 lakhs. Has any private concern
done that ? They have declared a net pro-
fit of Rs. 6,27,325 out of which, I am
told, 3 months, bonus will be given to
the workers. I can challenge Shri Somani
to sit with me and study the balance-
sheet of any private concern in the pri-
vate sector which gives these details.
They have given out what is wrong,
what are the shortages etc. They have
mentioned them. I challenge him to
show me a balance-sheet of any con-
cern in the private sector which gives
a picture of the concern in this manner.

Shri Somani said, leave things to the
private sector and they will do it better.
I will give the case of the cost of pro-
duction of locomotives produced by the
Tatas and also by Chittaranjan. They are

th manufacturing locomotives. The
cost of the Tata locomotives is so
hibitively high in spite of the fact that

s+ Expunged as ordered by the Chair.
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they may be the most efficient indus-
trialists 1n this country. The imported
price of the kind of locomotives which
the Tatas make is Rs. 3.25 to Rs, 3'S
lakhs and the price of the Tata loco-
motive is Rs. 65 to Rs. 7 lakhs,

Pandit Balkrishna Sharma (Kanpur
Distt,—South cum Etawah Distt.—
East): You are saying of the Chittaran-
jan.

Shri Feroze Gandhi: Please do not
correct me. The imported price is
Rs. 3'25 lakhs and the Tata price is
Rs. 6'5 to Rs. 7 lakhs. This is in the
private sector and they are the most
efficient industrialists in this country.
What is happening at Chittaranjan. The
imported price of the Chittaranjan
locomotive- is Rs. 5'35 lakhs and the
Chittaranjan price is Rs. 51 lakhs. This
is what the public sector has been able
to do. I say again—and [ repeat that,—
to a man like Shri Karnail Singh, who
has run this Chittaranjan Factory, this
House should send its greetings. There
are a handful of foreign technicians in
that concern; but, in the Tatas, it is
full of foreign technicians.

Now, I will take the case of the
Hindustan Anti-biotics. This factory is
only for the production of penicillin
This was estimated to produce 9 million
mega units of pencillin. Here is a case
where the actual production has gone
much ahead of what was estimated. Tt
was estimated to produce 9 million mega
units of penicillin per year. This factory
is now producing 12 million mega units
per year. It has been able to meet foreign
competition in spite of the very heavy fall
in prices of penicillin in the United States
and Great Britain. It still produces peni-
cillin at a very low cost, which com-
pares well with the drop in prices of
foreign penicillin.

I will take the Hindustan Cables. In
the year ended March 1956, 510 miles
of cable were produced though the fac-
tory was desgined to produce only 470
miles. The cost is less than the price of
imported cable. With the installation of
a new plant, they hope to manufacture
1,000 miles of cable every year.

The Telephone Factory is producing
telephones for Rs. 92/8/- against the
ifmported price of Rs. 110. The Peram-
bur Coach Factorv in producing coaches
today at a cost of Rs, 2-4 lakhs agaifist
the imported cost of Rs. 2'8 lakhs.

The case of Hindustan Shipyard is
‘thetter known to Shri Somani. This did
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not belong to the public sector. The pri-
vate sector miserably failed and the Gov-
crnment had to take it over. The Deputy
Minister for Production tells me that
there was pot a sheet of steel, even
enough for making the funnel of a ship,
left over there when the Government
took it over. That Shipyard today has
produced ship after ship. There may
have been complaints. I agree that
there will be complaints, but it has done
a job of which any nation can be proud,
and I am proud of it.

Shri Somani referred to the NEPA
Mills and said that it was as.miserable
failure. Who started it ? The private sec-
tor started it. They made a mess of it
They ordered the wrong kind of machi-
nery, old machinery and put up wrong
kind of buildings. When the private
sector decided to leave they burned all
the accounts. They burned the accounts,
they burned the books, they burned the
ledgers and left NEPA. Now the Gov-
ernment is trying to salvage and has
been able to produce 20 tons of news-
print a day and the rated capacity of
production, I am told, is about 100 tons.
When the private sector failed, there
was nobody to accuse it. Shri Somani
did not come forward and say: “Look,
what is happening”. Only when the
Government has taken it over, only
when the public sector has made it a
partial success, that Shri Somani says:
“Oh! How badly you are doing it."

Mr. Deputy-Speaker: Now the hon.
Member has surpassed his own limits
also.

Shri Feroze Gandhi: 1 would like to
answer only one point more, which was
raised by Shri K. C. Sodhia and Shri
Bogawat. Both Shri Sodhia and Shri
Bogawat made very great charges that
officers who are manning the public sec-
tor make pretty amounts of money here
and there, they get high salaries and so
on. Sir, I want to refute this argument
and I would like to prove to you that
these officers are working in their capa-
cities as Secretaries in the Ministries and
also looking after this part of the public
sector.

With regard to what the private sector
gets, Shri Sodhia and Shri Bogawat
would get a shock, because T am going
to read this agreement and then finish.
This is a registered published document
and it is not something which I have pro-
duced from somewhere. This is an agree-
ment between the Managing Director of
Killick Industries and Killick Industries
Ltd. Just see how it reads:
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“4, Remuneration of Mr. Shep-
pard to be as follows:—

(i) Pixed salary at the rate of
Rs. 6,750 per month to commence
from ......”
I would like Shri C. D. Deshmukh
also to pay some attention to this.

Shri C. D. Deshmukh: Sir, I am all
-ears.

' Shri Feroze Gandhi: The agreement
further reads: _

“(il) Commission at the rate of 1

per cent. of the net profits of the

company as defined in the Indian

Companies Act.”

Now I come to D.A.

Shrl K. C. Sodhia (Sagar): 1 am told
that in your State services you have got
Managers who get Rs. 7,000 per month,

Shri Feroze Gandhi: It is said here:

“Conveyance allowance at the
rate of Rs. 6,000 per annum”,

I have not finished the list; if the hon.
Member finds his figure, then he can
say.

The Depuoty Minister of Production
{(Shri Satish Chandra): There is no such
manager in the State enterprises.

Shri Feroze Gandhi: The agreement
further says: I

“Entertaining allowance at the
rate of Rs, 9,000 per annum."

It further says:

“The Company to pay medical
and dental expenses incurred by Mr.
Sheppard for himself and/or his
wife and family...”

Then again:

“Mr. Sheppard to be entitled to
leave of absence on full pay at the
rate of three months per annum 1o
be taken at a time to be mutually
agreed.

The Company to provide Mr.
Sheppard with such passages as he
may require for himself and/or his
wife and family from and to Bom-
bay and the UK. or elsewhere at
his option at a total cost to the
Company not exceeding a cost at
the rate of two first class return
air passages from Bombay to U.K.
per annum.”

The same thing has been repeated
exactly the same agreement, in the case
of the General Manager.

Sir, we cannot move towards a so-
elalist society in this manner, This is
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really shocking. This is shocking that
two persons should be paid such heavy
amounts. These are things happening in
the private secter about which we do
not know. Shri Somani will agree with
me that if revelations in connection
with the private sector were to be made,
probably members in the House would
fall unconscious.

Shri V. P. Nayar: Mr. Deputy-
Speaker, Shri Feroze Gandhi's speaking
before me has made it possible for me
to finish my speech earlier. 1 oppose
the Resolution of Shri Somani. It is a
very carefully worded and a very exhaus-
tive Resolution, no doubt, and 1 have
found that with the very careful word-
ing of thc Resolution and the speech
which he made, he could even influence
persons like Shri N. C. Chatterjee, who
said he had no ideological animus, and
also Shri Ramachandra Reddi.

Let us take the Resolution as it is.
What is Shri Somani’s case ? Shri Somani
has read out the extracts from the re-
port of the Estimates Committee and
spoke at length criticising the public
sector. He did not say a single good word
about the public sector at all, nor did he
say a single bad word about the sector
which he represents, the private sector.

1 was rather amazed at the very clever
way in which this Resolution has been
moved. He says:

“Many of these undertakings are
functioning in a position of mono-

ly when units in the private sector

nction in a competetive field.
Those in charge of the management
have, therefore, to take the neces-
sary steps to ensure that they func-
tion in the most efficient way.”

This is his chief contention. He says
that the public sector brings about a
mono?‘oly and in that monopolistic posi-
tion the industry or the undertaking is
liable to go on unchecked. Therefore,
without any fear of competition it does
not function properly.

Now let us look at the case of private
sector. I am arguing the case of the
q_ubhc sector vis-a-vis the private sector

ake, for example, the industry, which
is best known to Shri Somani himself,—
of cement. Shri Feroze Gandhi was read-
ing out how the Sindri construction esti-
mate figures went up.

Mr. Deputy-Speaker: Even when such
an interesting debate is going on, some
hon. Members find certain more import-
ant subjects to be discussed privately.
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Shri Nambiar {Magura.m}: That is,
again, private sector, Sir.

- Mr. Deputy-Speaker: Let all hon.
Members pay attention to what the hon.
Member on his legs is saying.

Shri V. P. Nayar: 1 am submitting for
the attention of the House the case of
cement industry. Probably, Shri Somani
will say that there is no monopoly. For
the purpose of argument, I am prepared
to concede that in the cement industry
there is no monoFoly for any grade.
What is the cost of cement today ? The
contention is that, when there is mono-
poly in the public sector there is some
sort of price manirulation and nobody
can touch it. But, 1 am asking Shri So-
mani himself, whether, in view of the
fact that there has been no monopoly
in the cement industry according to him,
they have brought down the price of
cement ? He promised two cement fac-
tories each producing 14 lakh tons at
Rs. 4} crores anywhere; probably, he
can supply even at the Himalayas, 1 do
not know. But, what about the price of
cement? We require cement for all our
construction projects. The common peo-
ple require cement for all their construc-
tion works. How is it that this industry,
which is very vital for the national build-
ing activities has not been able to reduce
the prices? What about the black-mar-
ket ? Cement, a product of the private
sector, is available in thé black-market.
Today, if there is a very urgent demand
for cement for some urgent construction
works of the Government, the contrac-
tors have only to take recourse to the
prevailing black-market. What has Shri
Somani and this industry done in this
respect ?

Take, for example, another case—the
case of cotton yarn. As you know and
as everybody knows, on the price of cot-
ton yarn depend lakhs and lakhs of
peopl!::’s lives. Even during the peak war
prices, you did not have the prices which
you have for cotton yarn today. There
is no case for the private industry to
show that either the price of raw cotton
has increased to justify the price at
which it is sold today or that the wage
bills paid by the mills have increased to
such an extent as to warrant such a high-
ly inflated price. What has the private
industry done ? This is a matter which
we should look into. The private indus-
try is interested only in one thing and
that is the profit. But I do not hold a
brief for all the projects, nor do I say
that every project in the public under-
takings has done all that is best. It is
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not so. I have had occasion to visit most
of these undertakings either as a Member
of the Public Accounts Committee or as.
a Member of the Estimates Committee, I
have seen most of them. I can unhesitat-
ingly say that the conditions which are
available for the workers in those under-
takings which are run by the Govern-
ment are far better than those which are
given by the private industry. But that
does not mean that we are providing ‘all
that is best. Certainly not. Eut as com-
pared to the industries in the private
sector, certainly the public sector affords
better facilities. We know, as a matter
of fact, that there has been many wron
approaches made. Many things whicg
could have been avoided, have been
done. There were many mistakes and
some of them very costly mistakes too.
But all that is different. Yet, why is it
that we are forced to say this 7 Let Shri
Somani think of it. Why is it that good
private industrialists in India did not
start one of these factories ? The simple
reason is that they were not interested
in nation-building. They were interested
primarily, only on getting some articles
made and having them sold out—palm
them off as genuine stuff—at fantastic
profits. If that amount of profit was not
forthcoming, immediately, then the pri-
vate sector was not prepared to take it
up.

Why is it that India has made no
development in fisheries? Everybody
knows of its importance. The private
sector would not touch it even with a
pair of tongs, because, if today you in-
vest on it, tomorrow you cannot get any-
thing out of it.

Take the case of any other industry
which is run by the private sector. Has
there been any price reduction commen-
surate with the other reductions in other
flelds ? The prices of oils are varying
and sometimes they are taxed downm
very heavily. What about the soap
Kriceu? The soap industry is one which

run by the private ple. Have
the prices been reduced? Take the
case of any article, where the price
of raw materials will go down, the wa;
bills will not increase and the price will
not be reduced. This is the private in-
dustry's role.

Shri Somani savs that the Estimates
Committee has said this. Well, 1 also en-
dorse it. The Estimates Committee has
said what other Committees have to say.
But then, Shri Somani did not say any-
thing about the private sector. I do not
have the time to go into all the details
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within the limited time, but I would like
to read out one or two-extracts 10 show
what the. private sector has. dome. There
where sy one of these underiakings in
where any one o uny in
the public sector had misused its profit
in the way in which the private sector
has been using. The reports of the In-
come-tax Investigation Commission are
replete with instances. I do not want to
go into the details, but one or two typi-
cal cases in respect of the friends of
Somani will be very illustrative. Here is
the case in the report of the Income-
tax Investigation Commission for 1952:

“The managing agents of a textile
mill were found to have evaded tax
by showing the cloth manufactured
by the mill as sold to nominees and
intermediaries, who passed the same
1o other nominees before the goods
reached the genuine dealers, the pro-
fits earned at each stage being sec-
reted and taken by assessces”.

Is there any public un(iertakutg" which
has done this?

This is not the most serious thing, be-
cause there is another instance in the
report of the Income-tax Investigation
Commission for the year 1953 where a
firm, a well-known firm of cotton textile
dealers, have purchased fictitious losses.
Has anyone heard about it ? They have
purchased fictitious losses and shown
them in the accounts of the company.
Much was said about travelling allow-
ance. I do not justify— - -

Shri K. C. Sqdhia: Are you cutting
your nose to spite others ?

Shri Nambiar: It is a reality.

Pandit K. C. Sharma: He wants to
keep it safe from infection !

Shri V. P. Nayar; In view of so many
interruptions, I do not propose to’ answer
them. I shall read out another instance.
These are things which we must go into.
If Shri Somani's case was that these
things halppen only in the public sector
and nothing of the kind happens, -what-
ever be the conditions, in the private sec-
tor, we could have understood, but he
always said in respect of the public sec-
tor that this is .wrong there, that is
wrong there, and so on, and he said
not a ng:erd about tz rivate mmﬁicﬂt::
is another case which paints a
in the private sector and I may be allow-
od to read one extract more. [ am read-
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ing from the report of the Income-tax In-
;i;lstiagntion Comntipsion for the year
“A firm of managing agents deriv-
ed substantial income from the
managing agency of a textile mill
ear after year, but the same was
zein wipcc{ out to a large extent by
the losses claimed in bullion and
cotton speculations, etc. The investi-
gations disclosed that the firm was
buying fictitious losses in specula-
tion with a view to reducing its
taxable income—a not uncommon
device and one which is being large-
ly practised in places like Bombay
anf Calcutta.”

These are both places with which my
friend Shri Somani has associations. and
business contacts, :

“The modus operandi was to em-
ploy a chain of brokers who record-
ed the transactions in their books
for a small remuneration and show-
ed the payment to .some other
p&ﬂy".

1 submit that the Income-tax Investi-
gation Commission could not cover even
one per cent of the cases of tax evasion.
It was physically impossible, because tax
evasion was the order and tax remission
was the exception. Even within the very
limited number of cases brought forward
in the report of the Income-tax Investi-
gation Commission, there is nothing to
show by way of support of Shri Somani's
points. I am relying on those reports, be-
cause Shri Somani was quoting from
the Estimates Committee’s report very
often. The report from which I have
quoted shows that all types of conceiv-
able and inconceivable transactions have
been done by the private sector in every
type of industry, and the: managin
agents failed to do proper things, an
it was to the very serious detriment of
the industries concerned. I am submiitting
this point again because Shri Somani’s
case was that when we spend money in
the public sector, we should see that
every that we spend is properly spent
or utilised. It is very strange that Shri
Somani comes out with a resolution. We
know that Shri Somani—I have the
greatest personal regard for him—and
the private sector are very much irritated
by the expanding public sector, and by
the iaroads which the public. sector is
now making in the flelds where the pri-
vate sector had a monopoly. Shri Somani
is getting offended about it, We also
kwow that if you make an inquisitorial
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approach, on the one side, for something
wrong that has been done, printed out
and then circulated, Shri Somani thinks
and he probably feels, that by that time
it will be possible to ridicule the whole
apparatus of the State which is now run-
ning certain organisations. We know
that this is to show the defects of the
public sector without memioning any-
thing about the private sector. I have
no doubt about it.

In the circumstances, the House must
throw out Shri Somani’s resolution. It
does not even merit serious considera-
tion. When ] say this, 1 do not say for
a moment that everything in the public
sector has been done very well. We have
made a beginning. We have committed
several mistakes of omission and com-
mission. Let us look at the factories
themselves. If some serious criticism was
offered I could have understood it. Ob-
viously, there are certain facts which we
cannot escape from. There is no unifor-
mity in the management of the Govern-
ment undertakings. The Hindustan
Machine Tool Factory, for example, is
run by a gentleman who was a d}?lomat
once a time. He was in our Foreign
vice. Integral Coach Factory is run
by a person who is a specialist in fin-
ance. The Hindustan Antibiotics is run
by a doctors: well and good. There is
another factory, the Hindustan Aircraft,
which is run by a civilian. Even such
a technical factory as the Bharat Elec-
tronics is run by an India Civil Service
gentleman. I had been to most of these
actories. A more surprising thing was
that in a very specialised factory like the
Sindri Factory, a gentleman had been
appointed who had spent his lifetime
on the railways. 1 do not know what
the railway experience gives him to
make him the fittest choice. When he is
superannuated from the railways, he is
taken up here. There are certain defects
fike that, which we can very well
avoid.

We can certainly evolve a cadre of
industrial managers, it is very good to
have it. We can also have a system of
cost accounting with much better effi-
clency than what we have today. Our
cost structure has not been good; our es-
timates have not been all right. Much of
the estimates were boosted up. Originally
they were all right, but later on they
were boosted up on&h:ax of the

rative attif private
qu no doubt about that. We
can certainly evolve a cadre of engineer-
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ing ialists. We can do a lot more
for ge workers. We can associate the
workers with the management of these
undertakings. If such criticisms are level-
led up against the public sector, one can
understand. The hon. Mover of the Reso-
lution has used very guarded words; be
has camouflaged the whole Resolution
and has argued in a very clever way
without a single réfernce to any good
point on this side and without a single
reference to the defects on the other
side which, it is the desire of the public
organisations, to combat.

1 submit, therefore, that the House
should not pay any serious consideration
to this’ ution. The House must
understand the spirit in which this Reso-
lution is moved and should not allow
the private interests in this country to
dominate over the public interests or
play, as Mr. Kamath prompts me to
say, ducks and drakes.

Mr. Deputy-Speaker: I must be guided
by the House. The hon. Minister will
require about 40 minutes and the Mover
of the resolution will require 20 minutes,
because much has been said and he has
to reply. That means that an hour is
required and perhaps we may have to
spare five monutes for Mr. Gurupada-
swamy. Then according to the schedule
if we want to rise at 5-30, I must call
upon the hon. Minister now. But, if the

ouse is prepared to sit longer....

Several Hon. Members: No, no.

Mr. ty-Speaker: The hon.
Minister will now reply.

Shri C. D. Deshmukh: Mr. Deputy-
.Speaker, my task has been made very
much easier by some of the speeches
that we have heard this afternoon from
both sides of the House. It is only for-
mally necessary for me to say that I rise
to oppose the Resolution.

So far as the wording and scope of
the Resolution go, I think it suffers from
the defect which we know in Sanskrit as
Athivzapthi. It means “to cover too
much”.

Shri A. M. Thomas (Ernakulam): It is
like the reliefs asked for in the plaint.
There is also the omnibus clause “such
other reliefs as are deemed fit to be
granted”.

Shri C. D. Deshmukh: Secondly, I
think it suffers from a constitutional de-
fect. It asks the Government to appoint
a committee which, however, is to sub-
mit its report not to the Government, but
to Parfiament. That is a procedure which
to my knowledge does mot obtain any-
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where else. If ParHament moinu a
commiftee, then Parfiament order
that the report be submitted to it. If the
Government a nts a committee, the
report should be submitted to the Gov-
ernment and the Government should
bring it forward before Parliament.

Apart from these formal, though
serious, defects, I do not really see what
purpose is to be served by a Resolution
of this kind. In saying this, I for one
am not inclined to attach any motives to
the hon. Mover of the Resolution. That
resources should not be wasted and that
they should be put to the best possible
use must be common ground among all
of us, whether they are Members on this
side of the House or on the other side.
But, my quarrel with the hon. Member
is that he does not recognise that
resources could be wasted or utilis-
ed to the disadvantage of the com-
munity to a much more serioys
extent in the private sector than
what is being done today or attempted
today in the incipient public sector. It is
arising out of this reflection that I once
made a statement, in regard to which
questions were asked, that in my opinion
it would be better if the performance of
the private sector also was investigated
by a committee or a commission. It was
not in a spirit of fault-finding that I
said this. 1 said that it was necmarliﬂy
that we should get at the truth in this
matter in order to satisfy ourselves as
to what is the most profitable use of the
resources at the disposal of the country.

It is quite true that here in Parliament,
our attention has to be concentrated on
a narrower issue. That issue is that of
accountability to Parliament. I submit
when one is on the eve of formulating
an ambitious second Five Year Plan, one
ought to consider national resources as a
whole and not take an unbalanced view
of this matter, Now, it should not have
been necessary for me to say this to a
House which, not very long ago, dealt
with the whole system of the organisa-
tion and management of joint-stock en-
terprises. In passing that piece of legis-
lation, the House had occasion to consi-
der in how many diverse multifarious
ways the resources of the community
could be wasted or mishandled through
the prﬂi'v:te sector. I do n&; wish mr
into that aspect, especi as 8 t
hasbeenniae-cbyog:h{emben. I do
not think we should confuse the issue
by taking & dnesided view one way or
the other. One should focus ose¢'s atten-
tion on ways of ensuring that our na-
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tional resources are put to the best ad-
vantage possible. ,

I do, however, feel tempted to say
one or two things and that is in rein-
forcement of what has been said by other
hon. Members, namely, that many of
these enterprises which we took over
were originally started in the private
sector. Instances have been given. The
Nepa Mills and the Visakhapatnam Ship-
building yard. Many private enterprises
are today operating in conjunction with
the enterprises in the public sector. The
Alwaye Fertiliser Plant is working in
conjuction with the Sindri Factory. Com-
ing back to the narrower. issue of ac-
countability, it is easy to toncede that
Parliament must satisfy itself that the
moneys which it is finding after such
great labour and is voting for the various

rojects are put to the best possible use.
t was with that in my mind that I refer-
red to a committee to go into this ques-
tion in the course my budget speech.

I said there:

“This very tempo of rising ex-
penditure during the next five years
would openr up many possibilities of
extravagance and waste and it is ne-
cessary to keep a still closer watch
over such expenditure to ensure that
the tax-payer gets the maximum
benefit out of the planned outlay.”

I shall not weary the House by read-
ing that part of the speech over again,
but I hatr it in my mind that through a
machinery, not indentical with the one
suggested, but somewhat similar, we
should organise a thorough investigation,
including inspection, in the field of the
important projects in hand both at the
Centre nncr in the States with the ap-
proval of the National Development
Council through specially selected teams.
I also said that those teams would be
com of officials as well as non-
officials, specially selected for each
group of related investigations and
may be, I added, be assisted by outside
experts.

Now, so far as methodology goes, I
think this is a better way of dealing with
the matter, even if one wanted
to have an investigation conducted,
rather than to appoint one all-
embracing commission which would

years perhaps in going through all
sorts of public enterprises and I am con-
vinced, Sir, that we shall get better re-
sults and, what is more, we shall be
able to act more expeditiously if we fol
low this sectional method which has been
sdumbrated in my speech.
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Now, the point that hon. Members
‘might take, or the Mover might take
would be that this seems to refer to
projects to be taken in hand, or projects
‘which are already in hand, but m
would not touch the enterprises whi
have already been establi , and,
therefore, at a later s it will be
for me to refer, however briefly, to the
verdicts that have been passed from time
to time on the enterprises which have al-
ready been started. But I referred to what
I said in my speech, because many of
the multi-purpose projects to which a
reference has been made in the resolution
minhfagdandl take it that if an
teams of investigation are appointed, it
will be their business to go into the un-
completed portions of those projects as
well as necessarily what has already been
completed. 1 think, on reflection, what-
ever else the hon. Mover agrees to, he
will concede that the multi-purpose pro-
jects at any rate ought to be taken out
of the scope of any enquiry of this kind
and there are very many reasons for
+this. They do not lend themselves to an
omnibus enquiry. They are very much
worth for experts to go into and since
the House has already granted the de-
mands of my colleague, the Irrigation
and Power Minister, I take it that it has
accepted the suggestions that he has
made. I believe he drew attention to the
almost continuous enquiries that he has
ordered into the workings of these multi-
purpose projects.

There is one thing that one ought to
remember in regard to these pro}ecls and
that is the total dimensions of finance

. involved are something which could
never be matched in the private sector.
Taking Bhakra-Nangal—I do not know
what the latest estimate is—it is Rs. 165
.crores; in the case of the Damodar Val-
ley the latest estimate is Rs. 90 crores;
in the case of Hirakud also it is a little
under Rs. 90 crores. These are vast sums
which could not possibly be match-
ed by any single enterprise that
the private sector might be un-
dertaking. In any case, these are
necessarily projects that the public
sector must take charge of. There is no
possibility of considering any other alter-
native, except of couse, to give contracts
for these works to the private sector
and although I am not in a position to
estgation will how that the cxperience

gation wi that :
of other countries has been  that
wherever - contracts for such works or
comparable works have been given, the

‘to this
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Eaaar-gow ot Seaa, oc wnl o gower
: acre or unit
generated, wgzever it may be, m
may be a few exceptions, as for instance
in Canada in the case of power, where
circumstances are very favourable.

In this connection, 1 may also dis;
of a point which two hon. Mem
made, the Mover as well as Shri Chatter-
jee and that was shortfall in planned
expenditure, as pointing to some very
serious defect in the formulation and
the implementation of these projects in
contrast with what is done in the private
sector. Now, it seems to me, that we are
not comparing two comparable things at
all. So far as I know, the private sector
does not start with a planned economy of
that kind; in any case, if they start it,
they arc responsible only to their share-
holders or at a later stage to those who
are responsible for thinking out a parti-
cular project, whereas a plan is a na-
tional effort where necessarily the goals
that one has to set have to be almost
advisedly and deliberately ambitious in
order that the country may be persuaded
to put out its best effort in implementing
the plan. Therefore, there is bound to
be a difference between the purpose of
a national plan or a large public sector
and the completion of individual projects
in the private sector. Therefore, I do
not think that shortfalls although they
should be investigated are any reason for
instituting enquiries. Certainly, enquiries

‘would be needed as to why the shortfalls

are occurring; whether it is because the
country has not been able to raise the
resources, or it is because of some ad-
ministrative failure at one of the scores
of points where administration is called
for. All that enquiry is very necessary.
But it does not point to any malfeasance
or misfeasance and therefore I think the
House should not pay too much attention
icular point of shortfall in
the implementation of the plan. Now
m is as regards the multi-purpose pro-

them have been mentioned by Shri Tri-
pathi, who has to my mind made a very
valuable contribution to the considera-

~“tion of this subject. One must go a little

into the tion of monopoly

this blessed wm%pdﬂm" or- the

blessed phrase “the 1aw of supply and de-
are

mand”. Now, all these things not
applicable in the same wsy to public
enterprises as. they are to privats emter-



pointed out is out to make the kind of
profit that it is allowed to make by any
social or economic system that may be
prevailing for the time being. Indeed, till
lately it was taken as axiomatic that all
private enterprises ought to be allowed
to make as much profit as competition
or the laws of demand and supply would
enable it to make. Now, one can look
back the corridors of recent economic
history and find out how disadvantageous
the working of this system has been or
could be for the community. My mind
goes back to the days of 1948 when con-
trols were taken off food and cloth, and
lo! the law of competition began to
operate and the law of demand and
supply began to operate and prices of
cloth went up by 70 per cent inside one
month or two months. In the public
sector, it is not given to us to produce
goods and to sell them with this kind
of freedom.

Some people, taking some doctrinnaire
view, have %one to the length of ho;ging
that all public concerns must be run
for the bare utilities of the public, that
is to say, charge only the minimum
charge as for instance, in the case of the
railways, and if they are to be used for
drawing the economic surplus from the
community, then, it must be regarded as
near taxation and should come before
the House before price fixation is made.
I am very glad that that extreme form
of theory has not found many adherents

yet injthis country, Hon. Members oppo- -

site will be knowing that in many coun-
tries, not working under the western
forms of democracy, the profits made by
the State enterprises are a vrey import-
ant element in the financing of the eco-
nomic development of those countries.
Suggestions to that effect have been made
by some economists here in the course of
their consideration of the Draft OQutline
of the Second Five Year Plan. I do not
suppose that Government has very defi-
nite views on the matter. Tentatively, we
are trying to work out many forms of
State enterprises of this kind, State-trad-
ing, and manufacturing we have already
begun. But even if it was possible to
run them so as to make very large pro-
fits, I doubt whether, at the moment
the country would be prepared, and
the House would be prepared to let the
Government make this sort of profit
which would cnm?re with the profits
that are made in the private sector. As
compared to the private sector, the pub-
lic sector is at a very serious disadvan-
tage, so far as reserve are concerned, at
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least. To the enterprises which are depart-
mentally run, there is no way of creating
or accumulating internal reserves where-
as under the systems that have been
adoptcd. systems of taxation, systems of
pricing, price controls and so on, we
make a point almost of enabling the pri-
vate sector not only to make profit but
also to accumulate a very fat reserve to
endble them to expand and get richer.
As I said, enler?rises in the public sec-
tor are not so far given permission or
the green signal to follow that course of
action. .

The private sector can always depend
on protection. If the charge is that in the
public sector, government enterprises
may achieve a position of monopoly, in
the private sector, the industry as a whole
is enabled to achieve something like a
monopoly as against foreign production.
Who pays for it? The consumer. The
consumer has to pay in the shape of
higher import duties.

Shri Sarangadhar Das: (Dhenkanal
West Cuttack): You have the sugar in-
dustry.

Shri C. D. Deshmukh: I was going to
say that. You have the sugar industry.
In any other country, sugar is manufac-
tured much cheaper. I do not know for
how many years the consumer in India
has paid the price for manufacturing
sugar here.

Shri Sarangadhar Das: Quarter of a
century. .

Shri C. D. Deshmukh: I do not say
that it is necessarily wrong. Though it
will be subjected to conditions and the
conditions are getting stricter,—there is
examination and review by the Tariff
Commission—the private sector or even
the*Government sector, if it is necessary,
should have a degree of protection of
that particular form, that is to say,
higher import duty. The point of my
remarks is that it is no good drawing
inferences from over-simplified situations
in regard to the characteristics of the
private sector as opgoaed to the public
sector and that one should remember the
basic advantages and the basic disadvan-
tages of both.

I shall round that off by adding only
one observation and that is, we should
decide what should go into the public
sector and what should go in the private
sector, not by reference to relative eco-
nomics of the thing so much as on the
basis of some philosophy. That philo-
sophy is contained generally in our
single figures in crores. If one takes the
view, a broad view, of all these, I think,
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choice of a socialist pattern of economy
for the country. I have no doubt that
in a few days time, the Government will
flnce before Parliament its revised
ormulation of industrial policy. After
that is decided, then our way would be
clear as to what should be started in the
public sector and what should be left
in the private sector. From that
moment, at any rate, there should be no
under currents of attempts to prove
that one is right and one is wrong.
should, therefore, discugs all these issues
by only reference to one criterion and
that is, are national resources being put
to the best advantage possible.

In the course of the debate, some hon.
Members said—1 think the Mover—that
there are shareholders in the private sec-
tor to watch over the fortunes of private
enterprise, leading one to infer thereby
that there was nothing compared to that
in the public setcor. I, Sir, regard the
Houses of Parliament as the shareholders
in this matter.

Some Hon. Members:
dividend.

Shri C. D. Deshmukh: Their dividend,
I am sure, lay in the satisfaction that
they get in the development of the coun-
try., But what I mean to say—
and 1 think that is a compliment which
1 must pay—is that I know of no share-
holders or a body of shareholders who
would take so much interest in the enter-

ises belonging to them as do the
ﬂouses of Parliament. That is illustrated
by this very debate. Therefore, I go on
to argue that one need not be  ner-
vous on account of the absence of share-
holders in regard to public enterprises.
I go to say further that so far as actual
investigation is concerned, I do not think
any one can accuse Parliament of negli-

ence or apathy in this matter. The very
iacl that the Mover referred several
times to the views of the Estimates
Committee shows that a great deal of
investigation has already taken place. In
deed, at one time, it appeared to me
that he was basing all his case on the
reports of investigation which had al-
ready been made. If that is so, there
would be no room for any further
investigation. If further investigation is
to be made, it should be prescribed by
that Committee which has already made
the preliminary investigation. There is
nothing to stop the Estimates Committee
which, I think, in its thirteenth, four-
teenth, fifteenth .and the sixteenth re-
ports, has examined one after an-

Without
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other all en of the Gov-
ernment and make suggestions. In
regard to the recommendations made
in the thirteenth and fourteenth re-
ports, I think most of them have been
accepted, and I believe statements have
been laid before the House. Some one
complained that we have not yet taken
a decision on the recommendations of
the Estimates Committee on the sixteen-
th report. The sixteenth report contains
very fundamental suggestions in regard
to the organisation of public enterprises.
And we have been collecting the views,
we means the Finance Ministry, of all
the Ministries concerned, and there are
many Ministries which are concerned in
this matter. They have been collated and
I do hope that before the House dajourns
or is prorogued, that is to say before the
termination of this session, we shall be
able to place before the House our con-
clusions with regard to the recommenda-
tions made by the Estimates Committee.
So, the fact that there has been a certain
amobunt of, to my mind, inevitable delay
in considering these very important re-
commendations is no ar ent for start-
ing a further series of almost aimless
investigations,

5 pM.

That leaves only the question of some
of the specific points made in regard to
some of these Government enterprises.
Details have been given in regard to
Sindri. There was some reference to
Chittaranjan. I am grateful to hon. Mem-
bers who point out that we start and we
attempt to be model employers although
but even that intention is not always
present so far as the private sector is
concerned.

Take the case of Chittaranjan. Much
of the expenditure which was incurred
and which is included in capital expendi-
ture was on housing, and yet anyone who
has been to Chittaranjan is struck by the
plenitude of accommodation and the
excellence of the accommodation that is
available for workers in what was I
glieve just a part of the jungles in that

ate.

Then I would also urge that we should
have some kind of perspective in dealing
with these different enterprises. The total
capital involved in these varies very
considerably. There is Sindri which is
about 25 or 27 crores. There is Chit-
taranjan which again, I belive—] am
not quite sure of my figures—is about 14
or 15 crores and tKen thére are smaller
units like the cable factory and the peni-
cillin factory and so on with capital in
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single ﬂgu:rn in crores. If one takes the
view, a broad view, of all these, I think,
one is bound to come to the conclusion
that Government has not done so badly,
that Government has been put on its
mettle and on its best bchaviour by the
very systematic and painstaking investi-
gation that has been made from time to
time by both the Committees of the
House, the Public Accounts Committee
as well as the Estimates Committee.

In regard to the details of the working,
reference has been made to the good
results attained by Sindri, the telephone
factory, the anti-biotics factory etc. Re-
ference has also been made by Shri
Gandhi to the better showing of Chitta-
ranjan as a producer of locomotives, and
I have no doubt that as we get time to
adjust and to correct our errors which
we are very ready to admit, we shall be
able to prove that public money has been
well invested, apart from the philosophy
of the matter, and is not being squan-
dered, as one hon. Member seems to
believe, in these public enterprises.

1 shall not go into the matter of rela-
tive corruption and wastage and extra-
vagance and so on, because one is in-
clined to make statements which are too
general and too sweeping and I depre-
cate that tendency. One swallow does not
make a summer, and that will hold on
both sides. I can give instances of daily

" allowances of Rs. 200 a day in the pri-
vate sector. I have seen the paper.

Shri V. P. Nayar: They go on holi-
days.

Shri C. D. Deshmukh: With their
families. Travelling allowance is for
themselves with the family and daily
allowances Rs. 200. Then, I hardly know
of any businessman who owns a car for
himself or who lives in his own house.
There are palaces available for them,
whether it is Delhi or Bombay or Cal-
cutta or wherever it is. I believe all their
entertainment is at the cost of the com-
pany. If truth has to be told, these mat-
ters also must be told. I had occasion to
point out during the discussion, I am
sorry I am taking time; of the company
law that whereas managing agents were
taking 10 to 124 per cent on the
profits, the cost of management of Sindri
was below one per cent. I did not give
the exact figure, but I believe it was 0'6
but I thought one per cent. looked more
respectable, allowed a little room for
expansion. The House will ask: why is it
then that the income-tax department or
any other department allows these things
to go on. My answer is it is almost im-
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possible to check all these small things
and in the context of outlays of Rs. 5,
10 or 15 crores, it is impossible for any
income-tax officer to go into these mat-
ters T.A s. and expenditure on entertain-
ment, but we are trying to do our best.
But I have no doubt that the people who
run the private sector are gllowing them-
selves for these expenses far vaster sums
than would be conceived of by ang public
servant, no matter what grade he may
be belonging to.

That leads me to this question of who
is managing our.concerns. In principle
we have accepted the necessity of consti-
tuting a cadre of industrial service or
managerial service, whatever it is. I
think it was announced, or it may be
announced one of these days.

Shri A. M. Thomas: It was announced
at the time of the Production Ministry
Demands.

Shri C. D. Deshmukh: I seem to re-
member it was announced. The difficulty
is getting about the bodies. By con-
stituting a cadre you do not get the
persons. Where do we get the persons.
We either get the persons from those
who have had some kind of experience
and who may be relied upon to absorb
new e J)encnce quickly against their
large administrative background, or we
can compete with the private sector in

tting their bright people. There we

ave to encounter a difficulty. Where
as we can post our officers on their
existing pay or with a small increase in
pay, if we ask any of their bright people,
they mention their own price, and
it is almost always impossible to
Rﬁy that price—Rs. 4,000 or

. 6,000, allowances, house allowance,
motor car allowance, free medical aid,
whatever it may be. It is not always
possible for us to get the right kind of
people. Therefore, the only alternative
that is left to us is to recruit and train
our own staff. That is not a matter that
can be done in one or two or three years.
It is a matter which will take at least
ten years before we can get and train
our own men on whom we can rely to run
industrial services. But, as I say, we have
accepted the principle, and we shall be
taking steps to implement that particular
principle.

I think I have dealt with most of the
arguments on the strength of which the
Mover sought to support his resolution,
and I repeat, I feel that it is entirely un-
necessary and that there is a vast deal
of material for us to consider and digest
which has been thrown up by the labours
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of the Public Accounts Committee and
the Estimates Committee, and it is
to those Committees to go further into
these matters in the light of any replies
that Government may give, and when we
have completed that process we shall
find that there is ly anything that
needs investigation of this compreben-
sive kind in regard to public enter-
prises.

Shri Das: May I ask a
question ? The Minister quoted, with re-
gard to the enterprises in the private
sector, the Mover of the Resolution that
there are shareholders there to control
while there are no shareholders in the
enterprises in the public sector. I should
like to know if the Minister has any
knowledge about those shareholders in
private companies in the private sector
controlling companies’ affairs ?

Or is there manipulation to make them
ineffective ?

Shri C. D. Deshmukh: I think the ans-
wer will be found in the record of the
debates on the company law.

. Shri N. C. Chatterjee: Also in the
Company Law Committee's report.

Shi G. D. Somani (Nagaur-Pali):
Four hon. Members have strongly sup-
ported the resolution, and therefore I
need not say’ anythig by way of reply
to the points that they have made in the
course of their observations. As regards
my hon. friend Shri K. P. Tripathi, he
was also not strongly op to the
resolution, and therefore at<the very out-
set, I would like to say that I find myself
in agreement with most of the points that
he has made, and as such I would not
like to say anything in reply to the ob-
servations made by him.

Two hon. Members who are in oppo-
site camps, have 30 violently and strongly
reacted to this resolution, and therefore
I would like to devote a large part of
my reply to the observations made by
them.

So far as the exhaustive review by the
Finance Minister is concerned, neither
the time at my disposal nor the nature
of the exhaustive review that he has
made requires any detailed observations
from me.

At the outset, I would like to make it
perfectly clear that neither the purpose
of the resolution nor its wording would
in any way indicate any opposition to
u;:ud exp:nnou ofl the public sector. I
p that it is due to my very agree-
ment in principle on the expansion of

‘tor condemned and t
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the public sector that I have tried to
wove this resolution to ensure a
enquiry into the shortcomings and
in the past working so that we may take
the remedial measures for
the future. it were a question of
opposing the expamion of the public
sector by way of making this enquiry
and holding this examination, then that
purpose would not have been served by
the appointment of this committee, be-
cause the resolution only says that the
committee, after going into the work-
ing of all these ertakings, should
suggest such measures as will lead to
their imlE:'oved working. Therefore, I
do not think that the very idea ot sug-
gesting measures for the improvement
of the public sector could in any way
give room for the shghest inference
on the part of my hon. friends to say
that because the public sector is ea-
panding, therefore, those of us who are
connected with the private sector are
getting nervous over it, and that it is
with a view to gctting the public sec-
ereby restricting
its scope, that this resolution has been
moved. I want to make it clear that 1
welcome the expansion of the public
sector, and that the only purpose and
the objective which I had in view in
moving this resolution was to get an
expert committee appointed to go into
the entire field of working of the vari- _
ous projects, so that they could lay
their fingers on the reasons and the
circumstances under which the short-
comings were found and suggest mea-
sures whereby in the future working of
our public undertakings, such irregu-
larities or defects or deficiencies or
drawbacks would not recur,

Much was made of the fact that I had
nothing very good to say about the public
sector. But very nature of the reso-
lution is such that I had to point to cer-
tain defects and drawbacks, in order to
make out a case for future action by
which these irregularities or drawbacks
could be removed. I am second to none,
and esgecialv' not second to mv hon.
friend Shri V. P. Nayar, in paying my
tribute to the achievements of the public
sector, and their holding out a very
glorious and prosperous future for the
public sector. We are really proud of
the fine work that is being done by our
Government officials, and nothing was
farther from my mind than to cast any

neral aspersion on the efficiency or
mlt)fﬁﬂty of the public services as a
whole.
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. But the point that I did make at the
{ime I moved the resolution, and that
1 want to reiterate now, is that on the
bagis of the i of the Estimates
Committee and on the basis of the
opinions expressed in the country from
time to time, it is quite clear that all is
not well with the public sector. If my
hon. friends who have opposed the re-
solution are of the opinion that every-
thing in fine and everything is
%ging on well, I think they will

disillusioned because this policy of
complacency or this policy of indiffer-
ence to the defects and drawbacks
is going to react adverdely on the
public sector, and therby t.hei are not
going to serve the cause which they
are advocating, but they will only be
inflicting a heavy damage to the very
cause which they are trying to espouse.

I now come to the specific Fpoints
made by my hon. friend Shri Feroze
‘Gandhi. I had no intention to copy the
sarcastic manner in which he has made
his whole speech. But it was really a
wonderful suggestion to say that because
certain contractors or certain members
of the private sector had indulged in
bribing Government officials, therefore
the private sector as a whole is to be
blamed for all these irregularities or
lapses that have been found. I have yet
to learn of a philosorhy which will be
based on this namely that because
somebody offered something to a parti-
cular individual, and the latter accept-
ed that something as illegal gratifica-
tion, therefore the giver alone is to be
blamed for it.

Pandit K. C. Sharma: Equ il
is the abettor. Equally guilty

Shri G. D. Somani: I am glad that at
least my hon. friend Pandit Shri K. C.
Sharma says that both of them are guilty.
My point is that in my experience in the
business sector, I have come across
many instances where the people in the
private sector have simply due to sheer
necessity of gettin% something done, had
to offer something by way of 1illegal grati-
fication or bribes or rewards. y did
80, not because they wanted to do so,
but owing to the sheer weight of cir-
cumstances, they were forced to do so,
because unless they did so, their work
would not be done, their bills would not
be passed, their work would not be certi-
fied and so on. So, it was due to the
sheer weight of circumstances, that they
had to do so. ore, it is no use my
hon. firiend Shri Feroze Gandhi saying
that because the private sector or the
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contractors did eollaborate or did ind

in these things with the government
cials, therefore, the private sector as a
whole stands condemmed. That is a very
curious logic. I do not know how far the
hon. Member has been able to succeed
in making out a logical case by talking in
the manner in which he did.

Shri Feroze Gandhi: Each and every
court case is there.

Shri G. D. Somani: Coming to the
question of the Sindri factory, to which
my hon. friend devoted a large portion
of his speech, I am, of course, not in
a position to give any detailed facts and
figures as he has been able to present
before the House. Whatever 1 had said
was based on the reports of the Estimates
Committee, and other publications in re-
fard to the working of the Sindri factory.

do not deny that the firm is doing well,
and has achieved its target of production.
But what I had pointed out was in regard
to the manner in which the entire project
was executed, and the price at which the
concern is selling its product.

My hon. friend had made much of the
price that I have indicated. He called it
rubbish, and what not. But I think my
hon. friend is forgetting the whole
history of the prices which this factory
has been charging. In fact, I myself
had corrected my figure, in the course,
of my observations on the Demands
for grants of the Production Ministry,
and said that the price had been re-
duced from Rs. 315 to Rs. 270. But
that does not mean that the factory was
not charging Rs. 315 a few months
back. The price charged was even more
than Rs. 315, and it was later on re-
duced gradually.

Shri C. D. Deshmukh: What the hon.
Member said was that they could have
charged Rs. 270, had it not been for the
necessity of assisting another - factory
which was producing at a much higher
cost.

Shri V. P. Nayar: And which factory
belonged to the private sector.

Shri G. D. Somanf: 1 am not aware
of any such scheme whereby Govern-
ment would come to the rescue of a pri-
vate factory and in order to help it lfney
will charge a price which would be
detrimental to the economy as a
whole, or which will be prohibitive from
the cultivators’ point of view. After all,
the private industrialists have suffered
terribly in the past...

. Shri A. M. Thomas:t I am sorry that
such a comparison should have been
made with the fertiliser factory at
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Alwaye. Of course, I oppose the reso-
lution. But we must have some consi-
deration of the circumstances under
which that company works. Actually,
it is because of circumstances that
Government are now having an expan-
sion plan, and they are going to contri-
bute a substantial amount. It is not fair
to make a comparison with the fertiliser
factory at Alwaye. I am sorry the Fin-
ance Minister also has fallen a victim to
that comparison.

Mr. Deputy-Speaker:  Explanations
a:;l k;punler—explanations may become’
e .

An Hon. Member: Facts are facts.

Shri G. D. Somani: So far as the exis-
tence of the private sector was concern-
ed, it was absolutely not relevant for
our purpose. What is more relevant, and
which Shri Feroze Gandhi conveniently
ignored to reply, is the Report of the
Fertiliser uction Committee of the
Ministry of Production itself. That Re-

rt categorically states that if any new
ertiliser factory is established today in
Rajasthan and some other places also, it
would be able to sell fertilisers at a cost
of Rs. 175 per ton and would still be
able to make a profit. I have nothing to
grumble against Sindri and those who
are in charge of it. They are doing mag-
nificently well.

Shri Feroze Gandhi: He Ias changed
his mind. '

Shri G. D. Somani: My point is that
the fact that something was planned on
a wrong basis is borne out by the Gov-
ernment Committee itself. ].ty today, in
spite of the increase in the cost of manu-
facture, a new factory could produce
fertiliser at Rs. 175 per ton, here is
something which makes it abso]ute}g
clear that there is something wrong wi
the whole plan of the Sindri factory,
which my hon. friend omitted to men-
tion.

Shri Feroze Gandhi: Certainly not.

Shri G. D. Somani: Because if the

lanning had been on sound lines, the
gindri factory today would have been
selling its fertiliser at Rs. 170, not at_
Rs. 270. As to what amount of saving
this would have meant to the cultivators
can be judged best by facts and figures.

So my point is that while I have noth-
ing to say about the present mana
ment of the Sindri factory, still
fact remaing that our projects in the
public sector are sometimes planned on
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a basis which from the point of view of
permanent cost to the consumer places
a heavy burden on the community. That
was the point which I really wanted to
make about Sindri, and that was the
point which my hon. friend Shri Feroze
Gandhi completely ignored.

Now, let me take the question of al-
lowancs. This question has been referred
to again and again by Shri Feroze
Gandhi, and the hon. Finance Minister
also made a certain reference to this
question of allowances. Neither in my
Resolution nor in the course of my
speech have I complained in the least
about any of the allowances that are
being granted by the Government to the
officials. Therefore, there was no need
to point out to me, that those in the
public sector who are managing the
concerns are drawing this and that. That
is beside the point. My complaint was
not against t& emoluments that are
being paid to the officials. They are com-
petent officials. They are technicians who
have got to be paid satisfactorily, and
there was absolutely no relevance in
pointing it out again and again—the
comparative figures of emoluments in
the private and the public sectors. My
complaint was not regarding that. That
is a separate point.

Regarding the balance sheets, Shri
Feroze Gandhi gave a challenge. 1 quot-
ed extracts from the proceedings of the
Estimates Committee where they have
said that these balance-sheets do not
give a good picture and do not disclose
any information so far as the workin
of public undertakings are concerned.
know that the information that is con-
tained in the balance-sheet about the
Sindri fatcory is all right; T never quoted
the balance-sheet of the Sindri factory
as being incomplete. What is the use
of distorting something by referring to
something to which I did not refer ? My
point was only that the Estimates Com-
mittee had said—and many hon. Mem-
bers have also said the same from time
to time—that so far as the presentation
of accounts and balance-sheets was con-
cerned, the necessary particulars regard-
ing these State undertakings were not
available yearly, at the proper time, as
against what was being done by indus-
trial units in the private sector.
The fact that the hon. Member
pointed out to the balance-sheet
of the Sindri factory does not in the
least mean that the same information is
available about each and every industrial
unit in the public sector. If the hon.
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Member is in a position to dispute this,
I am prepared to sit with him tomorrow
and exchange views on the nature of the
information which is available about the
working of our various industrial units
in the public sector.

Shri Feroze Gandhi: I accept it.

Shri G. D. Somanl: I maintain that
even today detailed balance-sheets and
accounts on business principles are notc
available about the various industrial,
commercial and other concerns of the
Government. Therefore, the suggestion,
that was based on one of the remarks
of %he Estimates Committee was that
Government should henceforth make
arrangements to make such balance-
sheets and accounts available regularly
so that the House and others also who
are interested in the working of these
undertakings might get proper informa-
tion at the proper time, scrutinise them
and offer their suggestions.

Shri V. P. Nayar was very indignant
about the misdeeds of the private sector.
Nobody is defending those misdeeds, and
I am second to none in condemning
whatever malpractices or misdeeds have
been committed by the private sector.
But one fact has got to be recognised. It
is due to certain of these malpractices
and misdeeds that the private sector has
now been subjected to all these company
and income-tax laws to such an extent
that there is almost a kind of regimen-
tation under which the private sector
functions. It was due to the malpractices
of a section of the private sector that all
this legislation has come, the like of
which we have not got anywhere else
in the world. The 600 and odd sections
of the Companies Act, the formalities as
regards meetings and all the other things
are there. So Shri V. P. Nayar's state-
ment that the private sector was being
left severely alone, in spite of these mal-
practices, is not correct. These are beiag
death with, as they ought to be.

Therefore, my point is that so far as
these drawbacks in the public sector are
concerned, sufficient attention is not
being given in order to ensure that reme-
dial measure are taken.

Then something was said about ce-
ment, that cement prices had not
been reduced. The hon. Member per-
haps is not aware that Government are
now importing cement at a price
which is 75 per cent more than the cost
of manufacture charged by the local
units at prescent, My hon. friend Shri
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Feroze Gandhi, compared Tatas’ price
to the imported price. Here is a clear
icture, when we are paying to the
oreign countries 75 per cent more than
the price that is being paid by us to
consumers, to the indigenous cement in-
dustry. So this charge of excessive price
charged by the cement industry falls to-
the ground. As a matter of fact, the
Tariff Commission had gone into the
whole question of pricin% only sometime
ago and it was on the basis of the re-
commendations of that body in regard
to price, which price was again reduced
by the Government, that the industry is
being paid. Therefore, it is hardly justi-
fiable to say that the cement industry has
not been charging a fair price.

Shri V. P. Nayar: Why is there black-
market ?

Shri G. D. Somani: I would like to
say only a few words about what the
hon. Finance Minister said. I welcome
what he has already said in his Budget
speech about the need for taking proper
care and setting up of investigation teams.
But my point in moving this Resolution,
as he himself anticipated, was that so
far as these investigation teams were con-
cerned, they were for the future under-
takings. So far as the past is concerned,
we have to learn from the experience we
have gained as a result of the working of
the various industrial concerns. There-
fore, it is necessary to have a co-ordinat-
ed picture of all the drawbacks and defi-
ciencies and then to take the necessary
remedial measures.

Mention has also been made about
monopoly, and protection. 1 realise that
protection is given. But it is given only
for a limited period and then it is to be
withdrawn. So far as monopoly is con-
cerned, it is going to remain a per-
manent feature. As such, the compari-
son is not in order.

So far as the utilisation of national re-
sources in the proper manner is con-
cerned, I have already said that I have
not gone into the question of the scop
and functions of the private and public
sectors. It is for the Planning Commis-
sion and for this House to lay down prin-
ciples as to how the private and public
sectors will function, and in what capa-
city. Therefore, 1 have absolutely nothing
to say against the remarks of the Fin-
ance Minister about utilising our national
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resources in a manner which will be best

conducive to the interests of the coun- -

try. I am absolutely in agreement with
him there. So far asythc scope and func-
tioning of the public and private sectors
are concerned, it was not the purpose of
my Resolution, nor is it the purpose of
my observations 1151 now, to demand any
sort of demarcation. That is absolutely
a separate issue. So far as the business
people in ‘ﬁ:eral are concerned, I will
only say this. On the last occasion, I
did make an offer to the hon. Finance
Minister when the Insurance Bill was
being discussed. Therefore, I have not
shirked an enquiry into the private sec-
tor. I did make a pointed offer to the
Finance Minister to which, of course,
he did not choose to reply, that an im-
partial committee should go into the mis-
deeds and the positive contribution to
the insurance industry before this charge
was substantiated. Therefore, there is no
use of saying that I have not said that
an enquiry should be made into the pri-
vate sector. I still maintain and submit
that the private sector is not afraid of
any sort of enquiry or investigation into
the working of any of its activities. We
welcome any step that the Government
may take to set up an investigation or
enquiry about the working of any sec-
tion of the various industries in the pri-
vate sector and I have no doubt that the
result of such an em}niry will do credit
to the performance of the private sector.
Of course, it is always easy to exaggerate
the shortcomings and misdeeds of small
sections of the community. The positive
achievements and the positive perform-
ance of the sector are ignored. If any im-
partial enquiry is held, T have absolutel
no doubt that the private sector wiﬂ
come out with credit.

I have nothing more to say since the
resolution has been opposed.

Mr. Deputy-Speaker: There is one
amendment in the name of Shri Sodhia.
I will put the amendment to vote.

The questions is:

That for the’ original Resolution, the
following be substituted:

“The House is of opinion that a
Committee consisting of indepen-
dent persons having requisite know-
ledge and expenence, including

e
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some industrialists and members of
Parliament be appointed to examine
the important aspects of all indus-
trail and commercial undertakings .
of the Central and State Govern-
ments, whether organised on De-
partmental lines, or otherwise as
public corporations or public or pri-
vate companies with instructions to
submit their report to Parliament.

The terms of reference of the Com-

mittee shall be as follows:—

(1) to examine the planning and
development policy and the targets
fixed and reali in each of them
and to recommend appropriate basis
for future policy;

(2) to examine the capital cost of
each of them and to find out whe-
ther the expenditure has been ac-
cording to estimates and whether
such capital costs are reasonable;

(3) to examine the cost struc-
ture and operational effici there-

of and to recommend how they are
likely to show profits;

(4) to examine the pricing policy
adopted and to ascertain the pro-

priety thereof;

(5) to examine their nccountins.
methods and to suggest improve-
ments therein and to find out whe-
ther they receive any favourable
treatment vis-a-vis the private sec-
tor; and

(6) to examine any other relevant
matters in this connection.

The Committee should submit
their report within six months.”
The motion was negatived.

Mr. Deputy Speaker: Now I shall put

the main Resolution.

The question is:

“This House is of opinion that a
Committee be appointed by the
Government consisting of i
dent persons having the requisite
knowledge and experience, includ-
ing some industria!ist:m and busi-
nessmen, to examine im;
aspects of the industrial um
mercial undertakings and multi-pur-
pose projects of the Ceatral and
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State Governments, whether or-
ganised on Departmental lines, or
as public corporations, or as public
or private limited companies with
instructions to submit their findings
and recommendations to Parliament.
The terms of reference of the Com-
mittee shall be as follows:—

(1) to examine the planning, deve-
lopment policy and targets fixed
and realised in the case of each of
them, and to recommend appro-
priate basis for future policy in res-
pect of these matters;

(2) to find out whether the capital
cost of each of is commensu-
rate with output and direct benefit
bestowed upon the community;

(3) to examine the capital cost
of each of them and find out if the
expenditure has been according to
estimates and whether such capital
costs are reasonable, especially as
compared to capital cost of com-
parable units in the private sector;

(4) to examine the cost structure
of each of them, and also the effi-
ciency of operation of each of them,
and report whether any of them are
likely to show profits or losses after
providing fully for all expenses and
for basic and extra (not initial) de-
preciation at rates prescribed in the
Indian Income-tax Act, 1922;

(5) to examine the pricing policy
of each of them and ascertain its
propriety; -

(6) to examine their accounting
methods to report whether they are
on business lines and give a correct
picture of their position whether
they are written in a way that en-
ables critical examination of the
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financial results, whether cost ac-
counts are properly maintained, and
whether the report and accounts are
given due publicity;

(7) to find out whether any of
them réceive favourable treatment
in the matter of allocation of raw
materials, steel, cement and other
articles in short supply, in allot-
ment of railway wagons in Govern-
ment purchases, and in other mat-
ters, which can be reasonably cons-
trued as amounting to discrimi-
nation in their favour and against
concerns in the private sector com-
peting for the commodities, services
or orders; and

(8) to examine and report on any
other matter relevant to the above,
which the Committee think fit to
examine.”

The Resolution was negatived.

RESOLUTION RE NATIONALISA-
TION OF BANKS

Shri M. S. Gurupadaswamy (Mysore):
I beg to move:

“This House is of opinion that
Government should take steps to
nationalise the banks in the coun-

try."
Sir, ...

Mr. Deputy-Speaker: The hon. Mem-
ber might continue his speech on the
next day.

5.33 Pp.M.
The Lok Sabha then adjourned till

Half Past Ten of the Clock on Monday,
the 16th April, 1956.
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CoLumns

CORRECTION OF
ANSWER TO SHORT
NOTICE QUESTION 5235-37

‘The Minister of Finance
made a statement cla-
rifying the reply given
to supplementaries on
a Short Notice Ques-
tion on the 12th A
ril, 1956 regarding
U.P. Sales Tax Or-
dinance.

DEMANDS FOR GRA-

NTS 5237-5303

Further discussion on
Demands for Grants
in respect of the Mi-
nistry of Commerce
and Industry was
continued. The dis-
cussion was not con-

cluded.

REPORT OF COMMI-

TTEE ON PRIVATE
MEMBERS’  BILLS
AND RESOLUTIONS
ADOPTED 5303-04
F. -mnth Report was

"GIPN—3|—43 Lok Sabha—1-2-57—840.

PRIVATE MEMBER’S

RESOLUTION NE-
GATIVED

Further discussion on

Shri G. D. Somani’s
Resolution regarding
Appointment of
Committee on Indus-
trial and Commer-
cial State Undertak-
ings was concluded.
The Resolution was
negatived.

PRIVATE MEMBER’S
RESOLUTION UN-
DER DISCUSSION

Shri M. S. Gurupada-

swamy moved i re-
solution  regarding
Nationalisation of
Banks, The discus-
:iém was not conclud-

AGENDA FOR MON-
DAY, 16TH APRIL,
1956.

Discussion on Demands

for Grants in respect
of the Ministry of
Commerce and In-
dustry and the Mi-
nistry of Educational,
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